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INTRODUCTION 

I, tbe Chairman of Estimates Committee baving been authorised by the 
Committee to submit the Report on their behalf, present this Eightieth Re-
port on the Ministry of Surface Transport-Dredging operations in Major 
Ports. 

2. The Estimates Committee (1988-89) took the evidence of the re-
presentatives of the Ministry of Surface Transport on 29th and 30th Decem-
ber, 1988. The Committee wish to express their thanks to the Secretary, 
Ministry of Surface Transport and other officers of Ministry of Surface 
Transport and Major Port Trusts--for placing before them the material 
and information which they desired in connection with the examination of 
the subject and for giving evidence before the Committee. 

3. The Report was considered and adopted by tho EStimntea Committee 
(1988-89) on 20th April, 1989. 

4. The Committee are of the view that so far as capital dredging is 
concerned it would be desirable Lo create a specialised central agency equip-
ped with latest survey equipment to assess the overall requirement of capital 
dredging in the ports in India. They are dismayed to note that no overalJ 
assessment of future requirements of dredging 'at Major Ports has been done 
by the Ministry. The Committee arc of the view that the necessary exercise 
should be completed expeditiously so that it is possible to have an inte-
grated approach in undertaking capital dtedging rather than leaving the 
problem to ports in isolation. Once the quantum of work to be done is 
assessed it would be expedient to draw a plan of action and to compute the 
cost involved in the entire operations. While working out the financial re-
quirements for the Mujor Ports for undertaking capital dredging the employ-
ment potential in undertaking the job should also be worked out. 

5. The Committee consider that the problem of siltation is of huge 
magnitude and that a consolidated approach is imperative to tackle it 
effectively. While maintenance dredging is essential to maintain the requisite 
draft, it is also desirable to undertake adequate preventive measures like 
resorting to afforestation, plantation, etc. The Committee have been in-
formed that Cocbin University bas conducted a study on the aspect of silta-
tion and its prevention to some extent by plantation/afforestation. It is 
rather surprising that the Ministry tbough concurring with the Committee's 
view on consolidated efforts to tackle this problem has faUen short of initiat-
ing serious and meaningful interaction with specialised institutions in this 
regard. The Committee desire that the Ministry should initiate steps to have 
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interaction with Universities and other such institutions where such studies. 
are being conducted. 

The Committee have noted that maintenance dredging at Major Ports is 
subject to a policy decision whereby the portll themselves carry out dredg-
ing by the side of the berth and in rest of the areas it is undertaken by OCI. 
The Committee arc of the opinion that maintenance dredging should be 
undertaken by a centralised agency after making comprehensive study of 
requirements of all the Major Ports. 

The Committee regret to note that though the OCI has been in exis-
tence for the last more than ten years and has been conducting maintenance 
dredging operations at almost all the Major Ports yet the Ministry has not 
made any efforts to make comparative cost, study of dredging operations 
carried out by Ports' dredgers and those by DCI. It is desirable to under-
take the necessary study with a view to find out the ultimate solution as to 
whether the maintenance dredging should be done by the Ports or it should 
be entrusted to a central agency. The Ministry should conduct a compara-
tive cost study to facilitate a rational solution to the problem. 

The Committee note that expenses on maintenance dredging in atl the 
Major Ports (except Calcutta Port) are met by the Port Trusts by levying 
port charges on berthing ves.c;els. As opposed to this, in the' Ports of certain 
countries like Belgium, Ireland, Greece, the entire cost of dredging is met 
by the National Governments. 

The Committee have noted that an Inter Ministerial Group (lMG) has 
inter alia recommended financing of capital and maintenance dredgin~ needs 
of all Major Ports by the Central exchequer. The Committee are of the 
view that the Ministry should examine the recommendations of the IMG in 
greater depth and take a final decision as to whether the Central exchequer 
should finance both capital and maintenance dredging operations of major 
Ports in the country. Prima facie. they find no reason why the Government 
should not do so in view of the fact that the country has a vast coast line, 
with very high stakes in developing intemational trade. The Committee 
would like to be apprised of a final decision in the matter. 

6. The Committee note that 26 out of 32 dredgers at Major Ports have 
been pClforming much below their assessed capacities. While agreeing with 
the Ministry's contention that this may be mainly due to old age of dredgers. 
requiring frequent repairs and longer maintenance periods, the Committee 
are of the view that the situation could have been avoided if the Ministry 
had done some advance planning in this regard in consultation with Major 
Ports and chalked out a comprehensive plan to phase out the old dredgers 
by ~troducing the concept of modernisation in this field of activity. The 
Committee desire that the needful may be done now and a suitable pro-
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gramme chalked out to replace the old dredgers. While effecting the pro-
gramme of modernisation adequate care should be taken to standardise the 
equipments as dredgers also get non-functional due to non-availability of 
spare parts. 

The Committee commend the proposal of Ministry to set up a Dredge 
Repair Complex. at Calcutta, which would go a long way in mitigating the 
problems due tO'lack of adequate repair facilities within the country. They 
therefore. desire that work on the proposed complex should be initiated 
with due promptitude. 

The Commitee have observed that time and again lack of adequate 
trained man-power has hampered the execution of dredging operations at 
Major Ports. This occurs at all stages right from the initial sounding opera-
tions, assessment of quantity to be dredged. the actual operations etc. They 
feel that in view of the highly technical nature of work it is desirable that a 
training institute in dredging be established at the earliest. The Committee 
note that as a preliminary step a Project report is being prepared with Dutch 
assistance and desire that Ministry should ensure the inclusion of the pro-
posal in the Eighth Plan period so that the modernisation of dredging 
operations is affected smoothly and there is adequate man-power to handle 
such operations efficiently. 

7. Thc Committee are distressed to observe that there arc several 
cases regarding payment of dredging biJIs, which arc under dispute 
betwecn the concerned ports and Dredging Corporation ot' India for a long 
time. 

In the opinion of the Committee the Ministry has not shown allY 
decisive will to sort out the disputes. They sec no reasons as to why 
the Ministry under whose control both, thc Del and ports concerned, 
function should not have been able to sort out the disputes and to end 
unnecessary wranglings between the parties. The Committee are of the 
opinion that the Ministry should take serious interest in the matter and 
make concerted effolts to sort out the disputes as all the concerned parties 
are under the Ministry. 

8. The Committee note that there is a gap of IS,oo,oon cubic mctres in 
the dredging performance and actual programme at Madras Port for the 
decade, 1978-79 to 1987-88. The Ministry's contention that there is no< 
backlog of dredging requirement at Madras Port cannot thus be accepted. 
The Committee are of the opinion that maintenance dredging operations 
should be carried out after proper planning so that there arc no substantial 
variations in the quantity of dredging as programmed and as actually 
completed. 
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While welcoming the decision of the Government to deepen the Bharathi 
Docks in the Madras Port' with Dutch assistance during the Eighth Plan the 
Committee hope that the project would finally be included in Eighth Plan 
and implemented at the earliest. 

.' 

9. The Committee are dismayed to note that both the capital dredging 
and maintenance operations undertaken at Mormugao Port have been. done 
without a systematic study. The Committee are of the view that to ensure 
the completion of projects in time and to avpid time and cost over-run the 
Ministry should set up a monitoring cclI to monitor dredging operations at 
Major Ports so that all slippages are rectified with due promptitude. 

The Committee regret to note that like capital dredging the financial 
planning for maintenance dredging operations has also been unsatisfactory. 
During the hlst four years i.e. 1984-85, 85-86, 86-87 and 87-88 again~t 

outlays of Rs. 250 lakhs, Rs. 326 lakhs, Rs. 280 lakhs and Rs. 244 lakhs 
respectively, the actual expenditures have been Rs. 244 lakhs, Rs.' 222.50 
lakhs, Rs. 235.80 lakhs, Rs. 218.65 lakhs respectively. 

This situation is indicative of non-utilisation of allocated resources uno 
calls for immediate remedial measures so that the sanctioned outlays art! 
fully utilised and the work is completed according to schedule. 

The Committee commend that training programme for the survey. kdl-
nicul and operational stuft" hus been arranged and hope thut slIch truining 
programmes would continue in future also III help the stan p,-'rform bdlcr 
in the discharge of duties assigned to them. 

10. In view of the Govcrnml~n:s plan to set up a Grassroot refinery at 
Mangalore, the Committee urge the Ministr~to initiate necessary action n.'-
garding deepening of Port and augmentation of port facilities well in time 
so that whenever the refinery becomes operational, no difficulty is faced by 
the berthing vessels. Necessary exercise in this regard should be initiated 
right now so that there is no difficulty when the refinery becomes functional. 

The Committee note that the payment done by ports for work done by 
DCI is on daily rate basis. They are of the opinion that in order to have 
a proper control over the costs it is imperative that rates should be quoted 
on cubic metre basis. Necessary action in this regard should be initiated. 

It is disquietening to note that no rational link cxists between the 
quantity dredged and the cost 1ncurred for the samc. Such variations 
in costs do not indicate a satisfactory state of affairs and there is an 
urgent need to analyse critically the reasons for such hirge variations. A 
scientific study in this regard is considered impera'tive so that it is 
possiblo to Jceep proper control over the expenditure incurred on mainten-
ance dredging 
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11. The Commitwe express their disapproval of the tardy manner in 
the execution of the first stage development of Tuticorin Port. A project 
which was to have been completed within five years of its inception in 
J 969 has still not been completed even after twenty years. The progress 
of the work has been held up after 31.3.85. 

The Committee cannot hely remarking that there was total lack of per-
ception, judgement and objectivity in deciding this case which has seriously 
jeo-pardised the financial interests of the Port. They expect the Minh;try 
to draw a lesson from this bad planning and lack of sound judgement 
and strengthen their planning implementation and monitoring machinery to 
properly serve the financial interests Qf the Government. The Ministry 
should also take appropriate steps to finally clinch the issue so that the 
residuary work which is held up since 31.3.85 is completed. 

12. The Committee note that for the award of contract of capital 
dr'!dging al Paradip Port DCI was earlier in reckoning. but ultimately could 
not secure the Rs. 8.75 crore contract due to inadequate machinery 
at its disposal. 

The Committee find it disquietening that a public sector undertaking 
has been deprived of a contract due to lack of adequate machinery, 
thereby also resulting in the loss of precious foreign exchange resources. 
This has bappened due to lack of advance planning and monitoring 
regarding overall dredging operations in the country. ~ This is clearly. 
indicative of want of a comprehensive monitoring system under one 
umbrella and systematiC" and comprehensive planning in regard topredg-
ing requirement in the country. Procurement of dredgers is a capit~ll 

intensive scheme but considering the fact that lack of dredgers with DC) 
is leading to more and more projects being awarded to foreign dredg\ng 
contractors, the Committee consider it imperative that expeditious steps 
arc taken to augment the capacity of OCI. In this connection the 
Committee would also like the Ministry to explore tbe possibility. of 
seeking assistance, if necessary, from foreign sources so that future 
dependence on outside contractors is reduced to barest minimum and 
Joss of precious foreign exchange minimised. 

13. The Committee filld huge disparities in the outlay earmarked and 
expenditure incurred by the Visakhapatanam Port Authorities, while ex-
ecuting projects relating to deepening of Outer Harbour, New Oil Mooring 
and Oil Berth. The Committee will definitely like to be apprised of the 
reasons which prompted the Ministry to revise its rates by almosl 400%. 
Prima facie the increase in the cost docs not appear to be justified. 

The Committee also note that for work at Oil Berth three different 
agencies have been involved viz. PorL's own dredgers, DCl and a private 
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contractor. The Committee find significant variations in the costs of 
dredging conducted by these agencies. The Committee therefore, desire 
that a study be carried out by the Ministry to see the propriety of dred-
ging operations by different agencies to enable it to chalk out future 
stl"clteaY for awarding dredging contracts. 

The Committee find that most of the deficiency in maintenance 
dredging in this Port is due to obsolescence of its dredgers. The Committee 
feel that it is high time that a plan to modernise the dredging fleet is 
chalked out by the Ministry. The Committee are of the opinion that as 
a centralised agency is more suitable for carrying out dredging operations 
at Major Ports. the Ministry may evolve a policy whereby grab dredgers 
for alongside dredging should be allocated to various Pott Trusts while 
suction dredgers which are suitable for performing channel dredging 
should in future be procured by DCI in place of the Port Trusts. 

14. The Committee arc unhappy to note that due to location 
specific problems change of navigation channel on no less than 6 occas~ 

ions since 1955 has taken place at Kandla Port. They arc of the opinion 
that while planning establishment and development of projects which 
require huge capital expenditure. the overall financial returns should also 
be taken into account. In the instant case the Committee do not find 
that the Ministry had adhered to this principal while taking decision to 
further develop the port. The Committee also do not find any justifica-· 
tion'1n the Ministry's plea that they are finding it difficult to work out 
economic internal rate of return and financial internal rate of return of 
Kandla Port. The Committee feel that the knowledge of returns on 
any investment arc a basic rule of corporate finance and are surprised 
to find that the Ministry has not taken this in account, particularly when 
dealing with such a high capital intensive project. The Committee, 
therefore, desire that the information be compiled so that it is possible to 
assess the justification or otherwise for further development of the Port. 

The Committee note that a surplus dredger of Kandla Port has been 
handed over to DCI on bare~boat charter and the arrangement is 
working salisfactorily. The Committee desire that the Ministry gt9u1d 
find out if other ports too arc having surplus dredging capacity so that 
'similar arrangements are made to further augment the capacity of ocr 
and to judiciously utilise existing machinery. 

1 S. The Committee agree with' the Ministry'S contention that as the 
Calcutta Port is based on a 'difficult river', they have yet to evolve effective 
control measures to arrest the huge amount of siltation taking place at 
the Port. 
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The Committee, however, feel that the Port's performance in regard 
10 capital and maintenance dredging is dismal. They find that capital 
drrdging operations at Calcutta/Haldia POrt have been handled with extreme 
casualness and without adequate monitoring of projects. ·The Port's physical 
and financial performances have gone haywire in this particular field which 
is of immense importan~ for the business of the Port. The Committee desire 
that intensive efforts should be made to tone-up the overall machinery and 
strict watch should be maintained in future for timely and effective imple-
mentation of projects of critical nature, more so in the light of the fact 
1hat husiness at Calcutta Port has become more or less static and is in-fact 
·on a down-ward trend. 

The Committee note that 90% of dredging expenditure of Calcuttaj 
Haldia Port is met from the Central exchequer. They fecI this is all the 
more reason for the Ministry to have a strict vigil over the financial manage-
ment of dredging operations at the Port. 

In the fidd of maintenance dredging the track record of Calcutta/ 
Haldja Port is still worsl!. The Committee arc baftled to observes huge 
disparities in the costs involved in the dredging works undertaken by 
Calcutta Port itsl!lf and that done by DC) dredgers. During the period 
of last ten years while Del dredgers with a total assessed capacity of 
38.18 m. cU.m. dredged 53.18 m. cU.m at ·a cost uf Rs. 44.88 crores, 
the Port's dredgers pl!rformed dismally and against their assessed c<tpacity 
of 120.43 m.cU.m. dredged only 78.5'Z m.cu.m. at a huge cost of Rs. 
192.27 crorcs. The explanation given for this utterly poor performance 
of the Port's dredgers has not been considered to be satisfactory by the 
Committee. In the projects of large Ilnancial value it is imperative to 
strengthen planning implementing and monitoring machinery so that it 
is possible to achieve desired ob.iectives within the estimated cost. In 
view of the huge financial value of work involved in maintenance DfI:dg-
ing in Calcutta and Haldia it is imperative to have comprehensive 
review of the expenditure incurred during the last 3 years so as to as 
certain whether they were executed efficiently and economically and there 
was maximisation of resources. The Committee would like the 
Ministry to ensure close intensive monitoring of such projects by 
indepth periodical review of progress of projects, close coordination 
with equipment suppliers, contractors, consultants 3I1d other agencies to 
minimise delays. It is also essential to s\rengthen research activities in 
such projects so as to keep abreast with latest technological developments 
all over the world. The Committee are also of the view that ali far 
as Calcutta Port is concerned it is imperative to go in for moderni-
sation plan to boost international trade which is going to be containeriscd. 
"Tbe Committoe, therefore, urge that i!igh priority should be given to cargo 
handling and modernisation of Calcutta Port while finalising the proposals 
for the 8th Plan. 
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16. The Committee deprecate the manner in which financial details 
regarding capital' dredging at Bombay Port have been furnished by the 
MWstry. The Ministry has stated that infonnation relating to approved 
Outlays during Third, FO .... lh and Sixth Plans are not available. The Com-
mittee desire that in future the Ministry should be more careful in furnish-
tng jnformation to the Parliamentary Committee. 

The Committee find. that in actual. performance the Bombay Port autho-
rities have acquitted themselves poorly. Draft levels at Pir Pau Chemical 
Tenninal are presently around 5.5 mts. as again."t the required depth of 
8.8 mtrs. Tht' Committee arc unable 10 accept the Ministry's explana-
tion that due to less demand in initial stages dredging at tHe said area wus 
neglected. 

lbe Ministry hus not conducted any study to assess the percentage of 
delays in berthing of ships due to dredging operations. The Committtec 
think that it is desirable to conduct a study to discuss the problems in-
volved with a view to chalk out strr\'~egy to avoid delays in berthing which 
cause conskk:rablc loss of revenue to the exchequer. 

The Port's maintena'oce dredging requirement is to the tune of 46-
lakhs cu.mo, while the actual dredging carried out annually is about 30 
lakhs cu.m. Th;s leaves a backlog of 16 lakhs cU.m., every year. The 
O)mmittee feel that this is an alarming situation and w:Jrrants urgent 
action. The Committee have observed that due to the quantity remain-
ing undredged the tankers arriving at the Port have to wait mmginally for 
suitable rL"e in tide. The Committee are of the opinion that as similar situ-
ations regarding backlog in drcd.gin!! are o~taining at almost all' Major 
Ports, a study should be conducted by the Ministry to find out extended 
waiting time imposed on berthing vessels, the financial implications in-
volved and quantity of business lost due to ships not preferring to berth 
at all, at these ports due to absence of required dqr .... hlS. The Committee 
would like to be apj)rised of the tinmngs of such study. 

17. Due to depth restrictions, Cochin Oil Terminal which can other-
wise receive fully loaded tankers of 1,15,000 D.W.T. is resorting to dead 
freighting of ships to carry 60,000 tonnes of cargo. Thi~ is resulting iIi 
an estimated lo.o.s of Rs. 12 crores per a,nnum, in temlS of freight to oil 
industry. The Port consultants have suggested a programm.: to deepen 
the channel. This would entail ·an expenditure of Rs. 18crores for capi-
tul dredging and Rs. 3 crores 'every year for maintenance dredging. 

The Committee desire that immediate attention should be paid to 
assess this project, as in the opinion of the Committee, ttris additional ex-
penditure on dredging appears to be fully justified cO'l1sideritlg the financial 
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savings in terms of freight to oil industry, which will start accruing once 
the deepepjng of the Port is carried out. In fact after an initial invest-
ment of Rs. 18 crores and thereafter of Rs. 3 crores annually, a net sav-
ings of Rs. 9 crores (Rs. 12 crores-Rs. 3 crores) will start accruing in 
terms of freight to oil industry. 

The Committee have been informed that opera\ions carried out by 
OCI uredgers are cheaper than those conducted by Port's own dredgers. 
The position in Bombay Port depicts an altogether different picture. It 
is worthwhile to conduct a horizontal study regarding maintenance dredg-
ing vpcrations at all Major Ports in order to bring about rationalisation in 
the economics of dredging done by various agencies. 

The CommiHee will also like to draw the attention of the Ministry to 
maifltcnance dredging being undertaken at Cochin Port. While in 1984-85 
a sum of Rs. 799 lakhs was spent on dredging 62 lakhs cu.m., and Rs. 159 
lakhs and Rs. 911 lakhs had been spent to dredge 63 lakhs cu.m. and 
56 lakhs cu.m. respectively. In the opinion of the Committee even if 
standard escala.tions are taken into account such drastic increase cannot 
t:.lkc place within a period of I to 2 years. They would like the Ministry 
to com1,uct dctailed inve~tigations into this incrcase in cost with a view 
(0 laking appropriak remedial measures with promptitude. 

18. The D.C.I. also competed among the bidders for the contract of 
Nhava Sheva Port Project but did not qualify as it did not satisfy the con-
dition that it should have a collaboration with a Dutch company. Due t() 
the omission on the palt of the DCT the contract was awarded to a Dutch 
firm resulting in !Ill outflow of foreign exchange worth Rs. 51 fror..:s. The 
Ministry should ensure that instructions are issued .to concerned agencies 
under its control to be very careful while bidding for tenders s<' that the 
financial in'~erests of the country are properly secured. 

The Committee note that Nhava Sheva Port Project was sanctioned hy 
Ministry of Environment and Forests on the condition that disposal of 
dredged material will be done in consultation with Environment Division 
of Nhava Sheva Port Trust t-lfld that no large scale dumping of wastes 
shalI be undertaken by Nhava Shcva Port Trust without clearance from cn-
vironmental angle. They are appreciative of the fact that environmental 
angl~ has been duly tuken into account before clearing the Nhava Sheva 
Port Project. In view of pollution hazards which are being faced by sea 
ports, the Committee consider it as a positive step and hope that the Minis-
try would give paramount consideration to environmental angle while con-
sidering further expansion of Major Ports and also in undertaking capital 
and maintenance dredging opetations. 



xiv 

19. For facility of reference, the recoinmendations/ observations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in Appendix to the Report. 

NEW DELIII; 

1..prU 20!..!.98~ __ 
Chaitra, 1911(S) 

ASUTOSH LAW 
Chairman, 

Estimates Committee. 



CHAPTER I. 

INTRODUCTORiY 

1.1 The Sea-borne trade of the country, both coastal and foreign, is 
carried out by movement of cargo by ships. The ships operate through 
ports and a minimum depth of water is required to be maintained for the 
ships to enter the ports and for their berthing. To achieve and to maintain 
th\.~ required depths in the shipping channels it is necessary to remove sand 
and silt from under the water as found necessary. This removal and trans-
port of underwater material by mechanical means is known as 'dredging' and 
the vessels used for the purpose are known as dredgers. 

1.2 When a new harbour or channel is created, where normally such 
depths afe not available, itl is necessary to carry out dredging in a big ¥lay 
to remove whatever type of material is under water viz., sand. silt. clay, rock 
etc. to obtain the required depths. This operation is called "capital dredg-
ing". This virgin material can usually be used for reclaiming suitable nearby 
areas. 

1.3 Once a new harbour or channel is created the depths do not neces-
sarily remain unaltered. Due to the silt deposited through currents from 
rivers and back-waters and that brought from the sea duc to tidal effect, 
these channels get silted up. preventing deeply loaded ships from entering 
the harbour. Hence, it is necessary to remove the accumulated silt on a 
regular yearly or seasonal basis by dredging. This operation is called main-
tenance dredging". This material is usually too soft to be lIsed for rcchlJIlu-
tion. 

1.4 The under-water material is removed by means of different 
types of dredgers according to the requirements and site conditions. A cuUer 
suction dredger cuts the material by means of a rotating cutter and sucks 
along with water and PjJlllPS ashote throu~h a long pipeline. In case of 
trailer suction hopper dredser, the suction tube with drag-~ad is lowered 
and the material is disturbed with jet-nozzle and the bed material is sucked 
along with water by the pump and taken into a tank called 'hopper' which 
is situated in the dredger itself and this material is disposed of in deep wa1ers 
by opening the doors in the bottom of the hopper. In both dred~ers, the 
principle is to such the material by the powerful pumps along with water 
and discharge the material either on shore or in the hopper. as the case may 
be. There arc also other types of dredgers caned grab dredgers, bucket 
dredgers, etc. which are generally used for dredging in the isolated pockets 
close to the jetties. wharves. etc. within the ports. 

2-234 ISS 1119 



cltA'PTER II 

ASSESSMENT OF CAPITAL DREDGING 

2·1 About the agencies responsible for ass.essinl! the capital dred~ing 
requirements of Major Ports, the Ministry hall statc<;l that lhcPolts are them-
selves 1 esponsiblc for asscssin.c the capitaldrcd~in~ requirements. 

2.2 Asked if \here have been insta(lces where due to wrong assessments, 
adjustments in contractual clauses had to be carried out thereby leac:ling to 
escalations in costs and delay in execution of projects, the Ministry has stated 
that there have been instances where due to variations in assessment of capi-
tal dredging requirements on account of changes is soil conditions, stratifi-
cation, reshoaling, etc., cost escalations and delays have taken place. It has 
been further stated that as these are due to routine natural changes, they 
cannot be prevented and standard escalation clauses for these eventual:; ics 
form part of contract agreements. When asked whether besides these rUUI inc 
escalations, have there been instances where the basic assessment and actual 
performance have been at substantial vari8llce, due to wrong assessments 
and other factors, the Ministry has stated that, as per the reports furnished 
hy the ports, no such instances where there were subs'iantial variations due 
to wrong assessments have occurred. 

2.3 When asked duting the evidence of the representatives of the Miflis-
try, jf reports from the various ports had been obtained by the Ministry in 
regard to average quantity of dredging to be done an.d whether an, a~sess­
ment of total requirements of the Ports had been conducted. 

In this connection, the representative of the Ministry of Surface Trans-
por stated during evidence : 

"We have not made it so far, because the exercise is still on. No 
approximate assessment has been made, because new ports. and 
deepet:ling of ports arc heing thought of. We have not totalled them 
up. We could not estimate in terms of rupees now, because Quanti-
tics will have to be assessed first". 

2.4 When asked whether by not making an effort in assessing the QUl!n-
tlttes and dependence on fOreiln agencies deprived the people not Qll1v of 
employment but also of an oppo~unity to do the work at perhaps a l(,.'S!ier 
price, the Secretary of the Ministry stated durint the evidence : 

"The main point is that it is not lack of assessment which stands in 
the way. There is a resource constraint, well before the beginni~ C" 

the 8th Plan". 
2 



2.5 Asked jf while scndin,l.!. the proposal to ~hc Planning Conunission, 
lhc Ministry fU(llisjlCO cmploymcru potential, as. wcU, the sCcretary state_d :-

"'n the earlier Plans, there was a chapter on employment; but su,b-
scqllcntly, the working ~roups have not been ~Ivcn the employment 
potential. I do not think it was done for the 7th Plan". 

2.6 Asked about the extent of employment potential which could be 
.crcnted hy having our own drcdgin,l! operations the Sec.retary added :--

"In our proposals we do 110t work out the employment potential 
throu,I!h additional dredgers." 

2.7 The Committee note capital dredging is wtdertakcn whenever crea-
tion of new port fau:iHties or further deepening of existi ... berths/c;hannels 
IS required and the responsibility to assess the capital dredging requirements 
-rests with the concerned port. 

They are of the ,view that so far as capital dredging is concerned it 
would be desirable to create a speciali'led central agency equipped with 
'latest ~unel equipment to assess the overall requirement of capital dredging 
:in the ports in India. They are also di,smayed to note that no overall assess-
·ment of future requirements of dredging at Major Ports has been done by the 
Ministry. As stated by the Secretary dur~ the course of evidence, an exer-
cise to ~sess the quantitie,s of capi" dredging is under way. The Com-
mittee urc of the view that tbe ne4:cssary exercise should be completed ex-
peditiously so tbat it is possible to have an integrated approach in under-
taking capital dredging ratber than leavina the problem to ports in isola-
tion. Once the quantum of work to be done iii assessed it would be expe-
di~nt to draw a plan of action and to compute tbe cost involved in the entire 
operations. While w~rking out the financial requirements for all the Major 
Ports for undertaking capital drOOwng, the employmellt potential in under-
.takin~ the job should also be worked out. They would like to be apprised 
.• of future developments in this regard. 



CHAPTER III 

STUDY OF SILT ATJON AND ASSESSMENT OF MAINTENANCE 
DREDGING 

3.1 Siltation is the root cause of reduction in design drafts at the ports. 
About the causes of siltation, the Secretary of the Ministry informed the 
Committee during evidence ;-

"We have identified three causes. One is that the huge mass of sand' 
is movin~ from the south towards the Bay of Ben~al. The second 
reaSOn is that where we have riverine· ports, huge quantities of silt is 
dQPosited by the river. The third reason is that high tides bring in a 
lot of sand." 

When the Ministry was asked about th(; agencies entrusted with thc study 
of siltation patterns at various Major Ports, it has been stuted that at the' 
time of formulation of new projects involving dredging Central Water and 
Power- Research Station (CW&PRS), Pune is consulted to assess the capital 
and additional majntepa~ dredging requirements. Thereafter. the ports 
themselves monitor the actual siltation patterns and accordin~ly carry out 
their maintenance dredging. However, wheneVOT any specific problem !!rises 
the advice of CW&PRS is taken. The ports of Paradip, Kandla and CQ£hin 
have more frequent interaction with the CW&PRS in view of their location 
specific problems. As regards Calcutta Port Trust they also have. in addi-
tion, their own hydraulic study department where they study their siltation 
problems. 

3.2 Asked further if the porto; have their own 'in house' research and 
development organisations for this purpose and whether the Drcd~ing (9r-
poration of India (DCl), which is oormally entrusted with dredging opera-
tions at Major Ports, has any a)!cncy to monitor siltation patterns at. these 
ports, the Ministry has stated that the Calcutta Port is the onlY pOrt which 
has a separate Hydraulic Study Department whkh hu.o; been also entrusted-
with some R&D schemes. OthJ!r ports do not have any separate R&D o!:!!ani-
sation for dredging and DCl doe~ not m<;>ll'itor the siltation in the ports. The 
port authorities themselves m<V1itor the siltation pattern at their ports. 

3.3 When asked if the Ministr.y was takin)! any steps to tackle the pro-
blem of siltation at Major Ports at its own level, the Ministry has staled that 
it agrees that a consolidated a.pproach to solvin~ the dred~in~ problems il.l 
the country is necessary. This is all the more important in the case of rive-
rine ports. 

Asked further if the Ministry had looked into the aspect of afTorestatimt 
to overcome the problem of siltation and whether Jhere was a R&D winl! illi 

4 
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the Ministry or Ports for this P\lfPOSC. the Secretary of the Ministry stated 
during eVidence :- . 

"We do not have a cell either in our Ministry or in the Ports to delll 
with this wider question of afIoresta~on. You are aware that this is a 
larger pwblem and the functional responsibility is with the Slate 
U(wernments and with the other Ministries. It will be a far J:fcater 
rcspc'Osibility for the ports to shoulder thi~ ta."k." 

3.4 During thl! visit of the Study Group Qf the Committee to Cochin 
University they wec!! informed that the University had prepared a total plan 
in this respect. When asked as to why the Ministry could not work in co-
ordination with the said University, the Secretary of the Ministry stated· 
during the cvidence ;-

'~Wc will get in touch with the Coehin University. But to undertake 
afforestation of the entire reach of river will be very difficult task on 
1 he part of the ports. This is a new angle which J must confess did 
not ~trike us at all. We will find out if am; other University has also 
done this study." 

3.5 It was also sta~ by the Ministry. that no Major Port has carried 
out plantations/afforestation for the specifie purpose of prevcntip,g soil ero-
sion and consequent siltation. Howeyer, during the visit of Study Group of . 
Committee to MomJUg;lo P6rt, it was hr:ought to their notice that the fort 
Trust Htltlloritics had acquired to hcctares of l~d for the purpose ,of affore-
station. On bein~ asked to resolve this contradiction. the Secretary of the 
Ministry stated durin,!! the evidence : 

.. , am happv that eve!' without our knowledge they hllvc started 
Ihis." 

3.6 In this ~onnection it may be stated that the late Prime Minister, Smt. 
Indira Gandhi, had iSSued directives to all the Coastal States in Novc!Dber, 
1981 calling for measures to protect the coast. In her letters to tho Chief 
Ministries, lihe said the degradation and nUsutilisation of breaches in t/:le 
Coastal States was worrying as the beaches have aesthetic and environmeQlal 
values. They Iutvc to be kept clean of all activities at least 500 metres from 
the water at the maximum high tide. If the area is vulnerable to erosion, 
suitable trees and plants have to be· planted on the sands \J!ithout marrin~ 
the beauty of the environs. PoJlution from industrial and town waste must 
also be avoided totally, she had said.· 

3.7 Asked if the Ministry was making some efforts in es~blishing a 
centralised monitoring agency in this regard, the Secretary stated during the 
evidence ;-

"We get reports from all the portIO on the draughts which they have 
got. We take the question of m<,,mtoring finally the siltation at 

-The HfNI)U. D"'hj, 2S Dec:cmb.:r. 19811. 
-----,---_ .....• --_ ... - .. -



different ports. So far as the inputs for siltation is concerned the 
Ministry is monitoring the requirements of ports for dredging und 
we redouble the amount nceded and so on. Basically somebody 
takes tbe soundings ~hy .tbis particular channd which has got a 30 
feet draught' nee<,ls dredging. At frequent periods they take different 
soundings. Otherwise a ship will come assuming that a draught if>. 
available and it may touch the ground." 

3.8 Asked further as to whethcr the Ministry had a comprehensive moni-
torillg system for different ports, the representative of the Minku y stilted 
during evidencc :-

"The maintenance dredgill).! in Ihe ports is done by thc porls by 
tbeir own dredgers where they have their own dredgers. 
Wherc they do not hav~ their own dredgers, it is dOlle by the Drcdg-
in~ Corporation of India. There arc also cases where tfle OCI meet 
their requirements. We in the Ministry arc fully aware of the needs 
of dredging of ports like Ca1cutta,Puradcep, Vizag and Madras. We 
also regulate the ·annual m'aintenance requirements of dredginR in 
various ports but they do not depend on the DCI for the work. What 
happens is, that there is a programme which is drawn up every year 
on the basis of their rcq~irements. This requirement dues not un<J'!r-
go very drastic changes unless some extraordinary situation dcvelopcs 
like very-very high! intensive monsoon or in cases -where rapid si1ta-
tion takes place .!iue to a cyclone or some oth,!! reasons. Otherwise 
in the present sJtuation with the existing draughts and with; the need 
for dredging, we would sec what arc the requirements and the igdi-
vidual ports arc in touch with thcOCr.·l1lcy indk<tte their pro-
gramme to them. Particularly in the case of Wcst Coast ports, no port 
would <;arry on drcdgin~ durin/! the monsoon period because it is not 
possible. 

Immediately after post-monsoon period and in as short a time 
as possible they do it. Similarly in 'the F.astenl side the ports have 
got their own programme and they havc got their dredJ!crs to do tbat. 
Where they want supl2kmentary help like Cochin or Madras Which 
has a written-oft dredger, they make a programme and we agree with 
it. So, we do have the annmll requirements of the individual. ports. 
the periods in which they need to he done anuhave an arrangemenr 
with the DeI to see that this worlei!> tam care of. Occasionally, 
we may find that it is neCessary to redeploy adrcd~er from one port. 
to another duc to exigencies. In those situations the ports come to 
the Ministry and say that this is 'he situation that is happening that 
their own drcd~er is not able to cope witl1 the work. TIten the Mil')is-
try redeploys the dredgers. )n the Ministry we are totally aware of 
the requifements and the possible means of takin,e care of these 
annual requirements of this maintenance drcdgin~." 
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The Secretary, also added :-

"I think we are talking only ahout maintenance dredging. Tllcrc is 
maintenancc dredging alongside the hl'rth. Then there is dredging 
to be done in tbeshipping channel which is as long us 12 to 25 miles 
of the coastline. We arc of the view that ports may have their own 
dredger to do the dredging by the side 'Of the berth. The reason is 
the occupancy of the berth by the ship is very high. About 90 per 
c~nt (If thl: time, som~ snips are occupying' the berth. So. the time 
for wajnl~~nancc is not adcQuate. There is no time to summon OCI 
to bring their dredgers. So. the ports have a policy decision to have 
their own dredgers as far as possible. 'Thcn we have channel dredg-
ing. In Calcutta, one dredger culled 'Mohana' was to I'e replaced. 
We haw decided that DCI will buy the dredger and not the Calcutta 
Port Trust," ' 

3.9 Asked if it would be worthwhile to have a centralised controninj! 
tlg..:ncy for drcd~ing' uperations it was slated by Secretary of the Ministry 
during evidence :-

"Certainly it would be good if it is under the control of one organi-
sation. If we lake a decision that OCI will buy the dredger instead 
of the port trust, then the staff employed for this purpose in the 
port trust cannot be transferred. Anyhow we will consider thi~ point 
and take a decision." 

3.10 The Ministry has in a note informed the Committee that ~enerallv 
maintenance dredging is undertaken by Port authorities themselves and these 
arC finunced by their internall resourcs. Asked us ,to how these cx~qses 
were offset b\' the port authorities and of these how many were in the tQ!D1 
of levies or taxes on berthing vessels and as to how did they C'QJ1lpare with 
sllch charges in port,; of advanced COUDtrieS, the Ministry has stated that in 
all the Major Ports \he expenses of maintenance dredging are met from ~ 
g.:neral revenues which are generated by ,the levying of port charges. In the 
(;ase of Calcutta. bowever, 9~r cent of the cost incurred on items directly 
relate to river dredging and river maintenance and maintenance dredging of 
shipping channel Ieadin~ to . Haldiu are met by a subsidY J!iven by the 
Government. 

3.11 In the Ports of cerlain countries. like Belguim, Ireland, GfI.:ece, the 
entire COSt of drcdgin~ is .met by the National Gov.~rnmt;nts whereas iQ. the 
case of Ports of France, the cost is shared by the National Go~rpment aad 
the Port Authorities. It· is, therefore. not possible to compare the II)<Uan 
Ports witb the Ports (If advanced countries as tbe financin~ pattern va~5 
1 rom Port to Port. 

3.12 Ask.ed further if a comparislon of costs of dredging done by D,Cl 
and that by ports' own dredgeJ1 has been 4one, the Ministry bas stat¢.qiiu 
scme Ports bave made • comparison of cost of drelftjoR done' by ocr aiad 



the dredging done by Ports' own dredgers. However, it is not possibl~ to 
come to a definitt! conclusion unless there is a unifortTl definition on the 
item which constitute the cost. A Workin~ Group on DrcdginJ{ facilities for 
the VHlth Five Year Plan has been constituted by the Plannin~ Commission. 
The Group will study, inter-alia, the comparative cost of dredging operations 
by DCI arid the Ports' own dredgers. This Report is likely to ~ availah)e 
in about three months' time. 

3. J 3 An Inter-Ministerial Gro~p (lMG) set up hy the Ministry of Sur-
face Transport to look into the problems faced by exporters at gateway 
ports, amongst o!hers, studied the aspect of the deepening of ports. It has 
made follo~iri,~ observations in this regard : 

"As for maintenance of designed drafts in ports. our examination has 
shown that many ports cannot always ensure this. Firstly; because 
siltation deposit rate in such ports compared· to othe,rs, is relativl;ly 
high. Secondly, they find the maintenance dredging costs beyond 
their capacity to fina!lCe. We understand that in some of the dc'Vc-
loped countries like USA, France, Jap<m, capital and maintenance 
dredginJ! in ports is funded whollv hv the central exchequer. Therc 
is no reason why in a c(')untry like I ndia endowed with a vast coast 
line of 6000 kilometrell' wi,th very high stakes in dev~loping intcr-
naticmal trade, the GovemT1)ent of India should not finance the 
'capital' und 'maintenance' dredgin~ needs of all Major Porls in 
Jndia. In IMG's view in d~cidin~ to give a suhsidv of 90% of the 
total annual cost of dredging in the port of Calcutta which has been 
going on for several years past, the Central Government bas impliedly 
acccpt(;d the need for financin,l! this activity in ports." 

3.14 The I.M.G. has accordin~1y recommended that the capital and 
: maintenance dredging needs of all Maior Ports, as is the position obtaining 

in other developed countries, should be financed wholly by the central ex-
chequer. 

, 3.) 5 1hc Ministry, when asked to furnish their views on the specific 
proposals of IMG has stated that ~t ,2resent, the Central Government is 
mt!eting 90% of the maintenance dredging of Calcutta Port. The cos!." of 
capital drcdgjn,l! required in ports and maintenance dred~ing in the navi~a­
tiCVlal channel, turning circles in other ports are mel by the ports themselves. 
The questicm whether Go"ernme~t should ~hare the cost of dred~jn~ in ports • 

. was examined hv the Government. The Ministry of Surface Transport is in 
. favour of su<;~' sharing. No final decision has, however. been taken by tho 

OC'vernment in this mattcr so far 

, . 3.16 De Committee find that siltation at Major Port8 is aD unavoidable 
, phe~ .. thllt iD order to keep the pods In fully operadOll8l state 

'. efttciena od dmely ___ nee dredKiDR is extmnely essetltial. It ... JIIso 



9 

~o"'e to their notite that normally maintenanc:e dredging operations are 
. dI'ried out by the Port Trusts tbemselVl.'S. The Pom seek advice in this 
Tegard from Central Water and Power Research Station, Pane. IlUlofar as 
facility fur 'in houset research and d~elupment is concerned only Calcutta 
Port has Its own hydraulic study department wbere they study tbeir silta-
tion problems. 

3.17 The Committee consider that tbe problem of siltation is of buge 
magnitude and that a consolidated approacb is imperative tu tackle it ef[ec-
tively. Wbilemaintenanee dred!ing is essential to maintain the requisite 

. draft, It Is also desirable to undertake adequate preventive me8S1ll'es like 
resorting to aftorestation, plantation, etc. The Committee have been in-
formed thut Cnehln Unl1'erslty has conducted a study on the aspect of 
~iltation and its prenntion to some extent by plantation/alforestatlon. It is 
. rather §urprising that tbe Ministry though concurring "'itb the Committee's 
yiew on con.liolldated efforts to tackle thL'i problem hIlS fallen short of initw-
tlog serious and meaningful interaction with specialised institutions 'In this 
fegard. The Committee desire that tbe Ministry should initiate steps to bave 
interaction witb Univer!litles and other such institutions where sucb studies 
are beln~ conducted. 

3.1 K Tbe Committee have noted that maintenance dredgina at Major 
Ports is subject to a policy decision whereby the ports tbemselves carry out 
dredginJt: by the side of the berth and in rest of the areas it is undertaken 
by DCr. Tne Committee arc of the opinion that maintenance dredging 
should he ulldertaken by Centralised agency after making comprehens~ve 
study of re'fuirements of all tbe Major Porls. 

3.19 The Committee regret to note tbat though the DCI bas been in 
exhtence for tbe last more tban ten years and bas been condudinR main-
teaance dredging operations at almost all the Major Ports yet the Ministry 
illIs not made any etforts to make comparative cost study of dredging opera-
tions carried out by Portst dredgers and those by DCI. It is desirable to 
undertake the necessary study with a view to find out the ultimate solution 
:as to whedler the maintenance dredging sbould be done by the Ports or it 
1iboaId be eatnlsted to a central agency. De Ministry sbould conduct a 
comparative cost study to facilitate a rational solution to the problem. 

3.20 The Committee note that expenses on maintenance dredginJt: in all 
the Major Ports (except Calcutta Port) are met by the Pori Trusts by levy-
ing port chli~es on bertb~ nssels. As opposed to this, in the Port!1 of 
cet1aiIt countw:ies like Belgium, Ireland, Greece, the enfire COlit of dredging 
ill IIIef hy t~ National Governments. 

3.21 11te Committee have Doted that an Inter·Ministeriai Group (IMG) 
ha.c,I., inter aHa, recommended financinJr of capital and maintenance dredlng 
needs of all Major Ports hy the central exchequer. The COIIIlDittee are 
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of .he view 'hat the Ministry should naunine .he recommendatiom; of die-
IMG in grea.er depth and take a final decision as to whelher the eeJdral 
ex(bequer sbould 'inaD(e bolh capital lind maintenance dredging operat,ions. 
of Major I'ort!! in tbe conn.ry. I'rima facie, tbey find no reason why the 
Governnlen, ~hould no. do NO in view of the facl thllt the country hll!! a. 
vast (oastline with very hillh s.ake" in devcloping international trade. The-
Committee would like to be appri!>cd of a finlll decision in the matter. 

3.22 The Committee would in Ihis ,~onnection pertinently refer to the-
obsena.ions of Ihe late Prime MiniNter, Sm •• Indira Gandhi .hat degrada-
tion and misutili.'Iatiun of coastlines should be prevented and if the area is. 
vtIlnerable '0 eroloion, suitable trees and 1)lan's should be planted on the-
sands without marring the bellUt~ of the enl-irons. Pollution from indust-
rial and town waste must also be 8l-oidcd, liS pointed out by her. 'lbe (~om­
miltee desire ,hut the Ministry should study the problem from environmentat 
angle in consultation with the Ministries concerned and take positive steps. 
to translate into action the abon observations of the late Prime Mini.fiter. 
Tbe Committee feel tbat hlgh population growth, unrestrained developlDeill 
aud inadequate infrastrudure have resulted in decline in the environmeatar 
quality of tbe country's (oastllne and urgent preventive steps are coaside"dI 
essential to prevent further deterioration in this regard. 
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4.2 When it was pointed out that as per tbe above statement, out of 
32 dredgers owned by Major Ports only 6 had performed as per their 
assessed capacities, the Ministry has stated that most of the dredgers. 
owned by the ports ~ old end require frequent repairs. Because of old a~e 
the time taken for r~irs, overhaul an~d maintenance is also more. At 
certain po~ like Bombay, factors like high berth occupancy rate and limita-
tion of tidal docks also affect the, working output of the dredgcJl, At 
Calcutt~ Port dredgers lose a number of working days for annual survey I 
break-down repairs, etc. due to their old age. At Viskhapatpam Port,. 
dredger GD Mudlark is 40 years old and is being used on single shift. SD 
Visakha is 30 years 'old. Another factor for inadequate performance is 
occasional lack of sufficient spare parts and adequate repair facilities. 

4.3 Asked if' there was any perspective corporate plan to modernise' 
maintenance facilities at Major Ports in order to obtain maximum capacity 
utilisation of dredgers, the Ministry has stated that the ports of Bombay, 
Calcutta, Visakhapatnam, Kandla and Cochin has dry dock facilities for 
ship repairs. Apart from this certain shipyards like Cochin Shipyard and 
Hindustan Shipyard have facilities for ship .... cpairs. it ic; now proposed to 
set-up a now Dredge Repair <;onq:>lex at Ga!cutta to provide modern ship. 
repair facilities and also to train the personnel in repairing of dredgers. 

4.4 Asked aboyt the details regarding the proposed Dredge Repair 
Complex. it has been stated by the Ministry that the Dredge Repair Complex 
is bein: sct-upas a joint enterprise between DCJ,. Hooghly Dock Imd Port 
Engineers; Patel Engineering and ) HC (India). Approval of equity parti-
cipation by the DCI and HDPE in this joint-sector project is being processed. 

4.5 Asked if the Ministry was con~~plating setting up of a National 
lnstilute of Training. in Dredging it has been stated that there is no provi-
sion in the 7th Five Year Plan for setting up of a National Imtitute of 
Training in Dredging. However, setting up of such an Institute is considered 
desirable. Hence, as a pteliminarystcp a Project Report is being prepared 
with Dutch assistance. 

4.6 During evidence the Secretary of the Ministry further c1aborateq on 
the proposed Institute:-

"Six monthly meetings arc held between the Dutch and Indian' 
experts. This was discussed with them at the last meeting held 
six months ago. They agreed that this would be included in the-
programme. So, there is an agreement on their part to include it in 
the Indo-Dutch Programme. 

Then we have the terms of reference and DPR. Our draft for 
the former has been handed over to them. They have said that they 
would take 6 to 9 months to prepare the latter. Without waiting for 
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DPR, we will have it inclulJed in the 8th Plan, without the dctuiled 
report. Many of the components are included in the 8th Plan. Once 
it is included, we can still go ahead .with it. In this C~ISl·. we !:Ll\ve 
startco udvancc action in many other projccts". , 

4.7 The Committee note that 26 out of 3% dredgers have been perfor-
n1i~ much below their assessed capacitlefli. While agreeing with the Minis-
try contention that this may be mainly due to old age of dredgers, requJriag 
'frequent repairs and lon~er DUlintenance periods, the Committee are of the 
view that the situation could han been avoided if the Ministr~' had done 
'Some advance planni~ in tl!is regard in cimsultalion with Major Ports and 
('halked out a comprehensive plan to ph~~e out the old dredgers by introduc-
ilTg the concept of modernisation in tbis field of activity. The Committee 
-desire that the needful DUly be done now and a suitable programme chalked 
·out t.l replace the old dredgers, While effecting the programme of modern i-
:sation adequate care should be taken to standardise the equipment.·. as dred-
gers also get non-functional due to non-availability of spare purts. 

4.8 The Committee commend the proposal of Ministry to set-up a 
nredge Repair Complex at Calcutta which would go a long ~ay in miligat-
'inl!: the problems due to lack of adequate repair facUities within the country. 
'They therefore, de~ire that work on the proposed complex should be initiat-
'ed with due Im)Jllptit .. de. 

4.9 The Committee have observed that time and again lack of adequate 
trained mlUl-l)ower has hampered the execution of dredging operations at 
Major Ports. This occurs at all stages right from the initial sounding opera-
tions, assessment of quantity to be dredgded, the actual operations etc. they 
teel that in view of the highly technical nature of work it is desirable that 
11 training insfitutc in dredging be established at the earliest. The Committee 
note that as a preliminary }lteps a project report Is beinl!: prepared with Dutch 
assistancf.! and der.lre tha.t Ministry should ensure the inclusion of the pro-
IJosai in the Eighth Plan period so that the modernisation of dredging ope-
ration is affected smoothly and there is adequate man-power to handle such 
operations eHiciently. They would like to be apprised of developments in 
.his re~rd. 



CHAP'fER V, 

SETTLEMENT OF PENDJNG DUES BETWEEN PORTS AND DCI 

5.1 The Ministry when asked to state if some of the Major Ports have 
not' made puyments for dredging operations executed by DCI. has stated 
that I,he ports keep on making payments to the DCI from time to tJOlC 
for the work executed. However, according to DCI the following arrears 
are pending for mode than one year ;lOd two years port-wise. 

(Rs. in lakhs) 

Name of the port More than More than 
one year 2 years ---.----.-- '---.------~ 

Calcutta Port Trust . 
Paradip Port Trust , 
Visakhapatnam Port Trust 
Bombay Port Trust 
Kandla Port Trust 
(",()Chin Port Trust 

3·28 

4 ·\5 

.J 7 O()6 
9'65 
3 '44 
2'28 
3·32 

102 ·56 -----.----... -- ... ---------... -----.~ 

5.2 Asked about the stand of concerned ports on this issue, the Ministry 
has stated that these amounts are disputed by the ports trusts. 

5.3 When asked during the evidence as to what led to the disputes in 
payments at Cochin Port, the Secretary of the Ministry statcd : 

" .... the Cochin Port has agreed to pay a portion of it. Dispute 
has arisen because the dredger was supposed to do a ~rtain number 
of trips. But on specific days, instead of specific number it per-
formed lesser number of trips. But if you take the entire trips into 
account it has performed the required number of trips." 

5.4 Asked if this meant that there was no monitoring during the con-
tract period at the Ministry level, the witness further stated :-

"The DCI is extremely rduolant to come to the Ministry. Normally 
there is a procedure of arbitration where we appoint a senior officer 
of the Law Ministry 10 arbitrate. Ports! are their customers. That 
is whY', they do not want to do anything which would cause friction." 

5.S Asked if the amount of RI. 102.56 lakhs dUputcd between Cochin 
port Trust and OCI was a claim, the witness stated : -

"I,t i:; a payment to be made to DCI. According to Cochin Port 
Trust, it is not a claim". 

IS 
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Asked whether it represented t~e version of OCI or the Government, the 
witness stated : 

"We have given both. All these amounts are disputed." 

When asked t6 clarify as to how a claim of OCI to which port was not 
agreeing to could be called a payment, the witness replied : 

"We have not taken a view on merits. According to OCl these are 
disputed by the Ports Trust." 

5.6 When asked to indicate what role the Ministry played to settle these 
long-pending disputes, it has been stated that the issue relating to eady 
settlement of the outstanding dues from various ports is reviewed in the 
Quarterly Performance Review Meetings of the DeI taken in the Ministry. 

5.7 About specific instances of long pending disputes concerning Major 
Ports and OCI the Ministry has furnished the following information. 

1. Paradip Port Trim : 

An amount of Rs. 198.00 lakhs qas been withheld by the Paradip Port 
Trust on account of the cost of Salvaging a dredger of the DCl-Dredge III 
which. Paradip Port Trust claim, is liable for payment by the DCI. The 
Ministry is endeavouring to sort out this issue after taking advice from the 
Ministry of Law. 

2. Vi,wkhaplIttlam Port Trust: 

The dispute is with rcgard to capital dredging done by Dredging Cor-
poration of India in the Visakhapatnam Port and the disputed amount is. 
Rs. 228.00 lakhs. Since no mutually acceptable agreement could be teached 
between the two parties it has been decided by the Ministry to refer the 
matter to an Arbitrator for early settlement. 

3. Cochill I'o/'t Tru.l/ : 
Dredging was carried out for the port under Integrated Development 

Schemes of1 the port with certainl guarantees in the output of the dredgers. 
The Port Trust hIlS withheld payment of about Rs. 113.00 lakhs due to-
DCI on the plea that output of DCI dredgers was short of that guarantee 
in the contract. To sort outthc differences/dispute amjcably discus~ions are 
being held between the representatives of both the parties. If. these talks· 
fail the Ministry would intervene. if requested. 

4. Calcutta Port Trust: 

As regard Calcutta Port Trust the disputed amount is Rs. 18.33 lakhs. 
It is under disc~ssio,t between DCI and Calcutta Port. Ministry's help has 
not been sought as yet. 
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5. Bombay Port Trust : 

A sum of Rs. 8.87 lakhs is under dispute between DCI and Bombay 
Post Trust. The matter is under discussion between the two parties and 
Ministry's help has not been sought as yet. 

5.8 De COIIlIDitree are distressed to observe that there are several 
cases regard.iJJg payment of dredgi.gg bUIs, wbkb at'e ..... dispute be*weeB . 
Ule ~oocerned ports and DredRing Corporation o£ India for 8 long tbne. 

5.9 In the opinion of the Committee the Ministry bas not shown any 
4edsive will to sort out the disputes. They see DO reason as to wby the 
Ministry under whose control both, the DCI and ports concerned function 
sllotdd not have been able to sort out the disputes and to end, unnecessary 
wragJiap between 8ae parties. 

5.10 It is disquieting to frod that no concrete steps have been taken by 
.be Ministry to settle the long-standing disputes. Regarding Paradip Port 
where die amount disputed is Rs. 189.00 Iakbs the Miaistry is stated to be 
trybIg to sort out the issue after taking advice from the MiDIstry of Law. 
R;prd1og VlS8kbapatnam tbe matter is being referred to .. Arbitrator. As 
for Codain Port, the M'mistry would eome into the pidure if reqlle8le4i, 
wllereas in the case of Calc.Us ond Bombay Pods the MiIdstI'y'. llelp has 
DOt been sought as yet.. De Coaunit:tee are of tile oplaioD IIttt the MbdI-
try sIaooId take serious Interest in the matter aad JUke COIarted eftortB 
to sort· out the ~utes as aU the concerned ~ are uader the MJaIItIry. 
'ne Committee would like to be apprised of the pr9wess in tbis regard. 

3-234 I.SS /89 



CHAPTER VI 

MADRAS PORT 

6.1 Madras Port is situated in the following latitude and longitude :-

Latitude 13° OS' 46" N 

Lonaitudc 80' 17' 48.5"E. 

6.2 Madras Port ~ an artificial port on the Coromandel Coast expe-
riences heavy siltation due to littoral drift. During the South-West IDOD8OOll 
the sand moves from south to north and in the North-East monsoon the 
direction is reversed. 

6.3 About the draft position obtaining at various docks, berths, navi,ca-
tion channel, etc. of Madras Port, the Committee were informed that drafts 
varying from 11.00 metres to 16.2 metres are rqaintained in Bharathi Dock 
where Ore, Oil and ContaiIl~ are h!m.dled. In the l~er Harbour, where 
general cargo is bandled, drafts varying from 7.92 metres to 9.5 metres are 
maintained.. In the Jawahar Dock where Coal, Fertilizers and FoodgraUi 
sbips are handled, drafts of 1 0.4 ~tres !p 11.00 metres are maintained. A 
depth of 19.2 nletres is maintained in the navigation channel. 

6.4 About the effect of tidal variations on navit!ation the Minisg-y has 
stated that there is a maximum. tidal variation of 1.5 metres in the port and 
this does natl affect the navigajion since the depths are maintaj~ below 
the low water level. 

6.S Regarding the basis of conducting dredging operations, the Minis-
try. in a note, bas stated that Model studies have been conducted by the 
C.W. &. P.R.S., Pune, for over 15 years and dredging opemtions are carried 
out based on the above studies. A sand trap is maintained to prevent siha-
tion of the navigation channel. 

It was further submitted that the dredging operations are conducted both 
departmentally and through contracts. Maintenance dredging is Dormany 
done departmentally. However, in certain exceptional cases contract dredg-
iog was resorted. to. All capital works are carried out by contract dredgbtg. 

6.6 According to information furnished by the Ministry, earmarked 
O\ltI'ay and actual outlay dtJl'i!lg variou~ olan periods for improve~ . of 

18 
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draft CGDditions at the port, have been as follows :-

1. 

11. 
lII. 

IV. 

V. 
VI. 

Name of Project 

Construction of lawahar Dock 

Construction of First Oil Berth 

Construction of Fieherics Harbour . 

Jawahar Dock Expansion and Container 
Berth 

DeePening of Bharathi Dock . 

VD. Deepening of Bharathi Dock . 

Rupees in crores 

Earmarked ollt- Actual outlay 
lay (Dredging (DredafDI 
component) component) 

1·00 1 ·00 
(by departmontal dredge1'8) 

7·86 7'86 
(by contract dredging by Mia. 
Cobia, M/B. BrOckboven, and 
D.C.I.) 

1 'OS 1 -OS 
(by D.C.I. dredger) 

1 '62 • 062 
(By MIs. United Shippen .t: 
Dredgers) 

10'00 10 -GO 
(by MIs. Broekhoven) 

70()() 70(10 
(By MIs. Brockhoven) 

All the programmes planned during the Plan periods have been achieved 
aDd there was no shortfall. 

6.7 In so far as maintenance dredging is concerned, the Committee were 
informed that the extent of maintenance dredging to ~iptain the drafts at 
tho required levels is about 2 million cubic mettes per aon~. ~ 
the 'Various areas of the port this requirement is as follows :-
<a> Outer Channel . 11,00,000 Cu..m. 

(b) Turning Circle and Bharathi Dock Basin 3,00,000 Cu.m. 

(c) Inner Harbour 

(d) Sud Trap 

1,00,000 Cu.m. 

5,00,000 Cu.m. 
20,00,000 Cu.m. i 

6.8 To carry out the annual maintenance dredging the:. Port hitherto 
wis ae1f-l'diant as it had a fteet of two Trailer Suction Hopper Dredgen 'Viz •• 
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Cauvery and ColerooD and one Grab Dredger Wenlock. The annuul aiIIIS-
ed capacities of these dredgers are as follows 

Dr. Colcroon 

·Dr. Cauvery 

,Dr. Wonlock .. 

12,56,000 Cum. 

9,13,000 Cu.m. 

20,000 Cu. m. 

21,89,000 Cu.m. 

6.9 However the port's efforts in the sphere of maintenance dredging 
received a set back as dredgers Cauvery and Wenlock were condemned in 
December, ]987 and J!11y, 1988 respectively. This port has, therfore, re-
quisitioned the services of Dredging Corporation of India to meet this short-
fall in dredging require~nts. Simultaneously, one Grab Dredger Pride of 
hopper capacity 450 Cu.m has been built at Goa and the same is likely to 
be operational shortly. The annual assessed capacity of this dredger is 
3,00,000 Cu.m. 

6.10 The programme and performance of dredging in the port for the 
last 10 years, as indicated by the Ministry, are given. below :-
----

Year Programme Performance 

]978-79 . ]9·00 lakhs m 3 17 ·84 lakha m3 
1979-80 . 19·00 .. IS '51 .. 
1980-81 19'00 23·69 
1981-82 . ]9·00 IS ·81 .. 
1982-83 . 190()() t. 19 ·61 . .. 
1983.84 19 0()() .. 15·83 $0 

1984-85 19 '00 .. 18·62 .. 
IJW.J16 200()() .. 2O..w .. 
lJl6..87 2O:iIO .. 14'''' .. 
1M1..88 ll'SO .. 18·30 .. 

6.11 The above data reveals that during the period of 10 years.from 
1978-79 to 1987-88 while the total programme has been to the tUDe of 
195;5 lakhs m", the actual performance has resulted in dredging of iSO.15 
1ak1t.s m' of dredged material. The difference in programme aud pIIfor-
mance being of about 15,00,000 mi. The Ministry has further statecs.that 
as Ql1 date there is no backlog in dredging at Madras Port. In reply to a 
qUlltion whether any clear guidelines had been laid down and systematic 
plan for the release of berths drawn up so that the dredging could be clone 
regularly and effectively to maintain the drafts at the desired 1eveltthe 
ltftftistry has stated that to maintain drafts. at the desired levels,at ~ 
Port, release of berths is discussed in day-to-day inter-departmental ~gs 
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811 .. u· weekly meetinga conducted by the Chairmfsn and berths rete ... 
for-~g aad survey work. 

6.12 About the mode of disposal of ~ged material it was stated' tbat 
the slanding instructions are that the dredged materials will be disposed oft 
at a place, so that they do not flow back into the channel. The disposal 
sites for dredged material., have been located with the help of studies COB-
dueled by Central Water and Power Research Station (CW&PRS), Pune. 
froa rime to time. Based on the observations made in the study conduct-
ed by CWlflPRS in July 1988, regarding siltation in the navigation channel, 
the disposal site is being changed. 

G.13 Asked to furthor elaborate on the conditions necessitating challg,~ in 
dispaB8l site and the likely extra expenditure to be incurred due to this, the 
Ministry has stated that the dumping distance was increased from 3 kms. to 
K IrIns. in the year 1986 when the project for deepening of Bharati DOCk 
WU' completed Jlnd length and depth of the channel to be -~aintained also 
got considetably increased. There was a tendency for the dredged material 
from the previous dredgin.8 site to flow back into the c.hanne1. This neces"i-
tated change in the dumping site. Extra expenditure would be involved duc 
to change in the disposal site because of increase cycle time but this cannot 
he quantified. 

6.14 With the advent of mega tonnage vessels it has become necessary 
for ports to have deeper drafts in prder to enable berthing of such veslels. 
Whcm asked wlutt steps were being taken by the Ministry to make berthing 
of· such vessels feasible at Madras Port, it was stated that at present Madras 
Port could cater to ships of 1,30,000 DWT. However, in view of the need 
cxpllDSSCd by iron ore im~ing c~untries to further deepen the port tho 
Government of India is considering proposals to deepen the Bharathi Boek 
for catering to 1.70,000 DWT vessels. 

6.15 Asked about the quantum of dredging involvtxl and the resultanti 
drIIflB, it was stated that the volume of dredging involved would be 5 m.CUIIl. 
in tJlt basin and approach channels and as ~ result depth available in 
Bharathi Dock n (for handling iron ore) will be increased from t 7.4 to 
19.00 mts. 

6.16 About tbe perspective planning being done in this regard it haa 
been stated that the project is not included in the Seventh Five Year Plan. 
However, 11 Detailed Project Report has been prepared by Dutch Consul-
tants and is under consideration. 

6.1' 'l1Ie COllUllittee Dote that Madras Port is one of die deepat ,.. 
... eGIIIdry ad compares favourably with porfB of adYllJlCed ~ 
'IlIe ( .... Wee also note .... tile port laldaerto was .U ...... ia 10 ... 
.. _le'eqlelri dredainI reqaInmeIIts of tile port "ere COMenaed. ....... 



!11K two dredgers cauvery and WenIodt, laaving beeD condeJllDld ... die 
. replacement Gt'ab Dredger 'Pride' still to become operational, die Port in 
order to supplement the etforts of its lone remainiDg dJedaer, CoI~ ..... 
10 atilise the services of dredging Corporation of India. In fact for tile 
peaW from April, 1988 to September, 1988 tbe quantum of dredgiDg dUDe 
by .- port dredger was about m. cum. and that by DC) dredgers aboDt 
S.5 _. cum. 

'Ole Committee, therefore, desire that! the Mhdstry of Surface TnIllpCt 
abo .. 1I1 take immediate steps to make the new dredger, Pride, operatio .... 80 

...., lIle Port is able to take care of about 75% of its mainfeDa ...... cIIedaiBg 
re.tuiaiZlUents. 

6.18 The Conunittee also note that there is a gap of 15,00,000 c .... in 
tile 4redging performance and actual programme at Madras Port for dae 
decade, 1978·79 to 1987·88. The Ministry's CootendoD that there II 110 
backlog of dredging requirement at Madras Port cannot tbus be acc:epAed. 
'I1Ie Committee are of the opinion that maintenance dredging operadoDs 
lboald be carried out after proper planning so that tbere are no lubstantial 
~ariations in the quantity of dredging as programmed and as actDally 
completed. 

'.19 the deepening of Bharathi Dock to enable it to cater to 1,78,000 
DWT vessels, is imperative to maintain India's present position as a leading 
ore exporter. It is understood that Australia, the main competitor is dais 
reprd, bas ports which can handle l~e ore vessels of the capacity of 
2,00,000 D.W.T. each. 'The Committee desire that expeditious llteps 
sboald be initiated for the deepening of Bharathi Dock so that not only the 
traDspot1ation costs of ore importers are reduced but also the colIJIb'y's 
potdtion as a leading importer of ore is maintabled. 

6.20 The Committee welcome the decision 01 the Governmeat to deepen 
die Bbarati Docks in the Madras Port with Dutch assistaDce during the 
Flpda Piau and hope that the project would fiDaIly be iDelnded in EIIIa'" 
Pia and implemented at the earliest. They would like to be app ..... of hr-
titer developments in this regard. 



CHAPTER VB 

MORMUGAO PORT 

7.1 Mormugao Port is situated on the West Coast of India in the 
foUowing latitude and longitude. 

Latitude . 2S' North 

Longitude 7S· 47' Baat 

7.2 The Committee have been informed that a' study of siltation 
in Mormugao Harbour was undertaken by CW&PRS, Pime. It was 
indicated therein that the siltation at the Port is mainly due to three 
factors (i) the siJt carried by the river Zuari; (n) Matera! transported 
from the sen; and (iii) due to the adjustment of the !lide slo~ of 
dredged channel. 

7.3 About the quantum of siltation it has been stated that it is in 
the order of 2.5 to 3 million cU.m. 1bis silt accumulates soon after the 
monsoon season and i;dredged' by' engaging the services of DCI dledgers 
within a period of 2 to 2t months thereafter. 

7.4 The draft level available at the port during fair season ~t various 
bertbs is as follows : 

(i) General Cargo. 

(ij) New Berth 

(iii) Tankers . 

(iv) Iron-Ore Handling Berth 

8'S mtrs. 

10·0 mtn. 

12 ·Omtr&. 

12'8 mtra. 

'7.5 The Ministry has stated that during mons~ the depth in 
uavipble channel and turning basin is gradually reduced bY 1 * Mtrs. 
Similarly, the depth at the General Cargo berths gets reduced to 8.25 
mm; at new berth, to 9 mtes; at tanker berth, to 11 mtrs; and at the 
Iron Ore berth, to 12 mus. 
Capitlll Dr~dging 

7.6 The Ministry has stated that prior to commencement of the 
Mechanical Ore Handling Plant (MOHP); the Port had no dredged chan-
Jlei for deep drafted vessels. 

. 23 
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Capital dredging was carried out for handling vessels upto 12.8 m(n. 
draft in conjunction with high ~r in the IV Five Year Plan apd 
completed in V Five Year Plan iB the year 1978. The financial outlay 
for the full project of MOHP and the actual utilisation there against-, as 
furnished by the Ministry, are given. in the fonowing table. 

--------- -- ---_.-----------------
. Five Year Plan 

JVth' Year Plan 

Vtb' Year Plan 

VIth S Year Plan 

Outlay Actual 
(Rs. in lakhs) (Rs.in)lltItl) 

600 

1055 -27 

460 

713 -74 

821 ·35 

476·83 

The amount indicated above includes all Civil, Mechanical, . Electrical 
works, and capital dredging for the full project work of MOHP. 

7.7 Asked about the reasons for shortfall during the 5 Year Plan, 
the Ministry has stated that the contract was originally awarded on 
in--situ measurement basis. Originally, the rate for reclamation work 
using the material was Rs. 4.5 per Cu.m. and for the excess material 
dumped in the open sea was Rs. 4.70 per Cu.m. However, the contractor 
stopped the work alleging that they were encountering harder strata than 
the actual information specified in the tender. 

7.8 The Ministry, in order to resolve the dispute, appointed a 
Committee headed by a Joint Secretary and subsequently, the rate was 
revised to Rs. 22 per Cu.m~ It was also clarified that ,out of the actual 
expenditure of Rs. 476.83 laths during the VIth 5 Year Plan, Rs. 229.28 
laths was spit-over expenditqre ~omthc Vlh Five Y ~ar Plan. 1!Ian 
and actual expenditure against the outlay of Vlth 5- Year Plan is Ri. 
247.55 laths. The reduction in the Vlth 5 Year Plan was due to reduc-
tion in the dredging quantity as a result of realignment of approach 
channel to reduce the expenditure. 

7.9 The Ministry has further stated that the second capital dredIiDI 
was carried out from 27 January, 1984 to 14 October, 1984 for coJ18truc-
tion of new cargo berth and the expenditure towards it was borne by' die 
'POrt from its own resources. 

7.10 The details of the agencies involved, terms of contract, peri. .. 
city of contract, volume of work estimated, etc. with regard to the two 
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abao-mentioned capital dredging operations are given in following two 
ta~: 

TABLE·I 
Capital Dredging carded (Iut in Mormugao Port }or MuHP. 1970·79. 

Sr. Name of Agency Country 

I. Ivan Milutinovic Yugos. 
PJM lavia 

2. MPT 

Pl'riod Type of Name. & Qty. in Total 
work type l,r mJ amount 

Dredg,r paid in-
clud!:f: 
arbitt -
tiOD 
award 
RI. 

1970 to Capital I. Cutter 
1978 suction 

dredger 
VLASINA 

2. Cutter 
suction 

1 ho~r 
dre gcr 
TARA 

3. Bucket ! 9·S2 
dredger 
foremost 
PRINCE 
BOR) ml 

4. Cutter r-' 
1976 to Capital 
1979 

TABLE-D 

suction 
dredger 
SlND-
lELIC 

Rs. lS,12,I3,707 ·33 
Trailor 
suction 
hopper 
dredger 
MAN. 
DOVr-11 
owned 
by MPT. 

2·21 
miUion 
m' 

Rs. 2,26,71,218·66 
(expenditure iDCUlTed) 

CtlPilai Dr.dtfllll carrle.i out In MPT for geMral Cargo Buth during tlte Year 1984 --NuDe of Agency Period Period Volume Volume Value of Actual 
aDotted actually of wort ofwor1 conttact valua 
for taken entrustcd actually of wocle 
completion executed executed 
of work: 

RI. RI. 
Dred&lng Corpn. of 5 roths. 9 mths. 9lakh II ·34 Jakh 234lakhs 247 ·55 
JiJdia. Nov.'83 24-1-84 MJ MJ plus lakhs 

to to cscala· inclu-
March'S4 24-10-84 lion slve or 

eteaJe· 
tion 
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From Table II it is evident that though the dredging agency was liven 
a contract for Ri. 234 lakhs for dredJing 9 lath mB of work in 5 mOlltJas. 
tho contract commenced about 3 months behind schedule and was com-
pleted in 9 months at a cost of Rs. 247.55 lakhs though the quantity 
.dredged was 8.34 lakh m:l. 

7.12 When asked to give reasons for this delay in starting the project 
and its execution, the Ministry has stated that the reason for delay in 
commencing the work as per the contract was due to late arrival of 
dredger and the delay in completing the work as per the Scheduled time 
was due to all the AU India Port Strike and the monsoon. 

7.13 The Ministry was asked to state the reasons for late arrival 
of dredger and if the fault lay with the contractor what measures were 
taken to make the dredging agency accountable for escalation in cost 
and delay in execution of the project. In reply the Ministry has stated 
that the dredger of the DCI was expected to commence dredging in 
November, 1983 as per the original time schedule. The dredger reached 
Goa in the first week of December, 1983. The dredger was deployed 
immediately for dredging in an area opposite the iron ore berth to 
accommodate bigger iron are vessel for 24 days. The material dredged 
in this area l>eing hard caused damages to the dredger which needed 
repairs. The capital dredging, therefore, actually commenced from the 
25th January, 1984. 

The dc1ay in the execution of the project was due to several factors 
which were beyond the control of the DC!. The main reasons were stop-
paF of dredging work due to the Major Ports strike, in March-April 
1984, the disruption of progress of work by local trawlers/launch owners 
when the matter of vacating for the reclamation of the area came up. 
the delay in completion of reclamation bund as well as adverse weather 
conditions. 

The reasons for the delay were gone into by the port and extension 
of time given for completing the work. As the fault far delay does not 
lie with the contractor, the DCI was not penalised. 

7.14 When asked to explain the reasons for not ueploying the dred-
gers for the work for which its services were requisitioned and 'Whether 
port resorted to such ad-hoc decisions thereby causing delays in execution 
and escalation in cost of projects of critical nature, the Ministry has in-
formed the Committee that because of the urgent requirement to restore 
the depths at Iron Ore Berth. Monnugao Port Trust requested for the 
deployment of the dredger at this berth and as the dredging at ore berth 
took only 24 days it did not affect the cost of the project. The deJay in 
completion of the work was due to the strike of employees of all Major 
]torts from 16-3-1984 to 8-4-1984. 
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MM'.lIQnce Dred,illg 
7.15 The Ministry has stated that the quantity of annual maintenance 

dredpng that has to be carried out in ord~l' to maintain the desiped deplbs 
at this port is from 2.5m.Cu.m. to 3 m.C'u.m. The maintenance dredging. 
was earlier carried out departmentally and through contractors. 

7.16 Initially, port was in possession of 3 dredgers viz. (i) Dredger 
MaDdovi-lI, having a hopper capacity of 2,500 cu.m., (ij) Dredger Zuari, 
having a hopper capacity of 1,500 cu.m., single drag head, trail~r IUC-
tioD, year of manufacture 1965; a.nd (iii) Dredger Sal, having a hoppcc 
capacity of 250 cU.m. grah dredger, year of manufacture 1976. 

Since the capacity of dredgers available with the porI was found. sur-
plus, a decision was taken by the Ministry to hand over dredger Mandovi-
II to DCI on bareboat charter in the year 1982 and dredger·Zuari has been 
handed over to the Bombay Pon Trust on book value in June, 1988. At 
present, the work of carrying out maintenance dredging at this port is 
entrusted to DCI and following is the broad outline of term~ and condi-
tions of the contract. 

7.17 DCI dredgers Dredge IX or Dredge XI having a hopper capa-
city of 4,500 eU.m. is deployed at this port at a daily hire rate of RI .. 3.5 
lakhs. In addition mobilisation/demobilisation charges are also charged 
to the port while engaged in the dredging work. Besides, there is an es-
calation clause for any increase in the wages of the staff. fuel etc. which 
is to be borne by the port. 

7.18 The figures relating to financial outlay actual expenditure and 
quantity dredged at the port during the last nine years, as furnished by 
tbe Ministry, are given below: 

Year Financial outlay Actual Ellpen- Quantity 
(RI. in lakhs) diture. Dredpd 

(RI. in lakhs) (in M') ------
1979-80 200 J89·28 2025000 
1980-81 240 233·57 3113829 
1981-82 250 256·76 3239904 
1982-83 260 260·7(, 3310050 
1983-14 130 127 ·07 1490420 
1984.a5 250 224 -00 2372741 
198.5-86 326 222·50 244ONO 
1986-87 280 235·80 3035230 
1987·18 244 218 ·65 2'''' - ... ... _-"-- --_ .. __ .. _-_ .. _--- --~--.~--.- .... -._._._---------
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7.19 During the visit of the Study Group of the Committee' to 
~ugao Port, they were inforIJWd that though the DCI dredgers ~'Cre 
~ with latest electronic gadgets to carry out dredging operalioas 
~berc were seldom utilised, thereby always leaving scope for over or 
UDder dredging. Explaining the position, in this regard, the . Miniitry 
has stated that only two dredgers of the DCI i.e. dredger No. IX aI\Cl 
dmJgw No. XI, have specialised electronic gadgets to carry out the dredg-
in., operations. These gadgets are basically position fixing gadFts. 
I.utially there were. some technical problems pertaining to repairs. maiate-
naace and operations of these gadgets but otherwise these gadF- are 
working continuously. Training programmes have been arranged for· the 
survey, technical and operational staff of these dredgers for this purpose. 

Duposol of dredged material 

7.20 About the procedure adopted for disposal of dredged matcIiaI, 
the Ministry has stated that the CW&PRS, Pune, had carried out a saudy 
in 1970 on the movement of the dredged material when disposed oft 
West of Break-water and selected a spoilt ground about 3 nautical mHes, 
apProximately 5 km., North West from the breakwater for dumping the 
dtedged. material. This area is indicated on the Admirality Chart so 
that the material is dumped in tlmt location omy. The required notice 
to this effect was also sent to the Mariners in the year 1970. 

7.21 Asked if the material could be u!ilised for reclamation puI'pf)8e, 
it has been stated that the dredged material consists of silt and fine 
sand and the same cannot be used for beach nourishing as the material 
will oot get stabilised and due to the existing terrain the material wftl 
get washed back into the sea during the monsoon season. 

7.n The Committee are dismayed to note that both the capital dMgiag 
operatloDs undertaken at Mormugao Port have been done without • sy ... 
IDIdc &tady. In the first stage due to the wrong assessment of material tto 
be dredged (be rates quoted ,in the tender had to be re;vfsed to almost a,.e 
..... from lb. 4.~ per cu. m. to Rs. 22/- per cu. m. 

7.23 In the second stage, the project envisage to be completed ill, 5 
..... took 9 months to complete,· while only 834 Iakhs M' out 01 9 ..... 
M~ 01 material was dredged the cost of project escalated from Rs. 234 .... 
to RI. 247.55 lakhs. The Committee are not conviDced by the I'aIIMIS 
adYlaDeed by the Ministry that the strike of employees 01 Major Pods ... 
16,.344 to 8-4·84 resulted in delay 01 the execution of lae Projeel ID 
fad II tile work had started as per M:hedule in Novelllber, 1983 it wOldd Iia\te . 
.... ,~ to a large extent by middle of March, 1984. 'I1ae.-e.. 
...... Me 01 the view dlat to ensure the completion 01 projedl in ....... 
..: ..... tilDe alld cost oveN.OS the Ministry tdMmld set up • IIlODItorIIII eeII 
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to ..-itor cIredgiDg operations at Major Ports so that all slippages are ndi-fie. with due promptitude. 

7.24 The Committee regret to note that like capital cIndgiug the fiDu-
cial plBllDing for mainteDaJIU dredging operations has also beeu ...... 
fadory. Doring the last four years Le. 1984-85, 85-86, 86-87 aDd 87 .... 
agaiDst outlays of Rs. 250 lakhs, Rs. 326 lakhs, Rs. 280 lakhs and Rs. 244 
.... .respectively, the actual expenditure have been Rs. 244 .... , 
Rs. '222.50 Iakhs, as. 235.80 lakhs Rs. 218.65 lakbs respectively. 

7.25 'Ibis _ation is indicative of non-utilisation of allocated reso.ces 
aad calls tor immediate remedial measures so that the S8IICtioned OIdIays are 
foBy atilised and the work is completed according to schedule. 

The Committee commend that training programme for the Sliney, 
tedulical and operations I staft' has been arranged and hope dud !lath 
traIIIing progI"lllllllleS would continue in future also to belp the statf perIena 
bdterin the discharge of duties assigned to them. 



CHAPTER VIII 

NEW MANGALORE PORT 

8.1 The New Mangalore Port is> located mid-way between Mormugao 
aDd Cochin on the West Coast of India in the following-latitude and longi-
tude : 

Latitude 13° 53' North 

Longitude 74" 20' East 

8.2 It is situated in an area recelvlDg very heavy rainfall, duri~ the 
South-West monsoon. As far as siltation in New Mangalore Port is COIl-
cemed the Committee have been informed that the littoral drift aloa, the 
coaat line and the density currents d,o not contribute very significantly to 
the siltation. The major contributing factor, however, is the movement 
of sediments both suspended as well as bed load due to the action ot the 
wave induced currents coupled with tidal flow. 

8.3 The major portion of the siltation, about 80%, occurs durinll!; the 
South West monsoon season from June to September and the balance 20 
per cent during rest Qf the year. The siltation is maximum at the baseline 
of the channel and progressively reduces on either sides, in the lagoon and 
the outer approach channel. The mechanical analysis of the soil indtcate 
that the siltation material mainly consists of silt and clay with a small 
percentage of sand, similar to the bed material on either side of the channel. 
The echo-sounder trace indicates ~wo distinct layers the top relcctor 
representing the original dredged sea bed. 

8.4 The Ministry has stated that the capital dredging at New MlntRa-
lore Port was undertaken in two stages. The first stage development of 
the port was completed during 1975 with a draught of 9.15 metres. The 
port was planned sP as to handle ships of about 30,000 DWT for carJOes 
comprising of POL, fertilisers, coffee, ores (manual) etc. However. over 
the years the draught for POL products and general cargo have been 
gradually iticreascd from 9.15 metres to 10.10 metres respectively. The 
second stage developm"nt of the port took place in 1980 when an excluaive 
iron ore berth for handling mechanised iron ore from Kudremuth region 
with a draft of 12.5 metr~ and a ship size of 60,000 DWT ore carrien 
was implemented. The same is being maintained till now. The works 
coDte1Qplated have been completed as scheduled and there have be.- no 
shortfall in the achievement etc. Thus, the maximum draft avaUabie in 
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the port at the end of the VI plan was 12.S metres and the same is being 
maintained during VII plan also. 

8.S About, the fiIl'anclal outlay earmarked and actual utilisation there 
against to improve draft conditions in the port plan-wise, the position as 
given by the ~inistry is as under : 

Plan 

------.----.- .... ---- .. ---
IV 
V 

VI 

VII 

15'20 
27'95 
0,90 
I ,51 

14,93 
28'511 
0,90 

8.6 The designed drafts und actual maintained drafts of New Manga-
lore Port are given in the following statement : 
----------.--------~---------.----

Location 

1. Channe I and Lagoon . 

2. Oil Jotty 

3. Borth No, 1 
4. Borth No.2 
S. Borth No.3 
6. Shallow Borth 

7. Additional Berth 

8. Iron Ore Berth . 

DesicDod Draft Actual Malntaloed 
ill Metres Draft in Motros 

12'5 
9'75 
9'45 
9·45 
9'45 
6'SO 

9,15 
12'50 

12,5 

9'75 

9·45 
9·45 
9'4S 

6·50 
9,15 

12,50 
(Not 10" 'hiD ('0 

Motro riao of tido 
takoD for aalliDi ore 
carriora.) 

8.7 The total maintenance dredging required annually is of tbe order 
of 4.7 m.cu.m, and like other West Coast Ports the dredging requirement 
is restricted to po~t monsoon months viz., October-January eveJCy year. 
Asked if it will be feasible to conduct dredging operations during tho mon-
BOOBS itself it bas been stated that the siltation material is in a fluid state 
aDd will not have sufficient density for economical dredging during the 
mOlllOOll season, and our experience of dredging in the lagoon during 1977 
to 1980 has indicated that if the dredging is carried out during t.be DiOll-
soon, the dredged area again silts up. Hence, dredging becomes more 
effective, if we allow the material to consolidate for some time. Thus the 
ideal period for dredging is from Mid-October to January. 
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,1.8 Regarding systematic release of berths fOr effective dredgiD&it 
has been stated that regular planning is being done to release the berths as 
and when req~ for effective maintenance dredging, inspite of very high 
berth occupancy of about 90% for the general cargo berths. 

8.9 Asked if it would be worthwhile for the port to have its own dred-
g~, it has been stated that due to requirement of maintenance drcdgin,g 
ef the port being restricted only to post-monsoon months, the dredger, if 
owned by the port, will have to remain idle during most of the year and 
hence will not be economical during long run. Ket-'Ping this in view, the 
Government of India have decided that the maintenance dredging require-
ment of New Mangalore Port will be carried out by the OCI on a long-
term basis. 

8.10 Asked if the maintenance dredging requirements of New Man-
galore 'Port are being met fully by OCI, it has been stated that though these 
requirements are being met fully by the DeI some difficulty is experienced, 
at times, regarding deployment of the dredger at appropriate time ~ 
maintenance dredging requirements of the West Coast Ports viz., Mormugao, 
Mangalote and Cochin almost coincide at the same time i.e., the post-south 
west monsoon season. 

8.11 About the futuristic trends it has been stated that the positioo is 
going to aggravate further in the coming years' as the maintenance drqnJll: 
requirements of Nhava Sheva Port will also have to be catered to by the 
DCI. 

8.12 During the visit of the Study Group of the Committe\!. to New 
Mangalore Port is was brought to their noti~ that their is a proposal fer 
establishment of a three million tonne per ~um gras~"'"root refinery at 
Mal)galore which will require additional port facilities. Under these cir-
cumstances the DC! will not be able to cope up with the additional maint,en-
aace dredging requirements. It was also suggested that in view of this 
situation either the DC! should procure additional dredgers to cope up 
with the demand or alternatively the Government should consider entrust-
ing of maintenance dredging work on contract basis through 'global tender-
ing'. 

8.13 The Ministry, when asked to explain the measures being taken 
tomeot the simultaneous needs of. various port has stated in its roply 
tbet the West Coast ports like Oochin, Now Mangalore and Goa require 
post moDloon dredging immediately after the monsoon period after 
Sepeem~. It will not be ecooomically viable to augment the capacity of 
t'hc ,DeI by acquiring dredgers just for this purpose ~ the reqWrelDllllt of 
Marmugao Port and New Manptore ~ is. only for a. period. of 2 to 3 
montbdn 11 year the &edgers may remam idle for major portJOD of the 

, : I; f 

year. 
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8.14DUriIig the visit of tbe Study Group of the Estimates Committee 
the Port authoritieSmformed the Study· Group that the pay'ment for tile 
work done by DCI for the maintenance dredging at present 'Was regulated 
on a daily rate basis. In order to have a proper control over the costs, 
it would be necessary that DCI quote its rates on cubic metre basis. 

8.15 About the backlog of dredging, it was stated that. due to restricted 
width and depth of dredging being C'drried out now, there is a backlog 
of about 1 million cU.m. 

The estimated qU!lntity of maintenance dredging required to be done 
annually to maintain the prescribed level of draft and actual quantity of 
maintenance dredging done during the last ten years at New Mangalore 
Port are given below : 
-----------------_ .... __ ." ... 

ycar 
I 

---.---
1977·7~~ 

l J978-79 

1979.80 

19RO·81 

1981.S2 • 

198::'·8.~ • 

;.t983.S4 • 

1984.85 • 

1985·R6 

198f>·S7 

• 

• 

• 

• 
• 

EstiOlatcd~qty. of Actual quantify or 
ma!nt\!nancc drec\J:·:J maintenance drcdg.·/ 

ing ing carried out 
(iIlJmilliOlfcu. mfr.) (in'million cu· . mtr.) 

2·50 1'138 

2·50 1 '766 

2·50 0·540 

4'70 4 ·S.~O 

4'70 .1 '6R7 

4'70 3'1/ J 

4'70 1 ·851 

4 '7() 3''297 

4'70 1 ·966 

4'70 3 092 

40 ,40111. cu. m. 22 ·900 m. cu. m. 

8,16 Asked about the reasons for the huge disparities in the estimated 
quantilil:s of maintenance dredging and actual quantities dredged it has 
been clarified that this is mainly due to financial constraints and lack of 
sufficient exports of iron ore from Kudremukh relrion. It has. however. 
been added that inspite of continued backlog in dred~ng .the designed draft 
of .12.5 metres has been maintained all th!!se years by making use of 1.0 
metre or morc of tide for sailing of loaded ore ,carriers. 

4-234 lSS/89 
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8.17 The financial outlay ,and actual expendi~e on maiPtenaace dredg-
in, operations durina the last five years are given below : 

Year 

1983-84 · 1984-85 
1985-86 · J986-87 · 1.987-88 · 

Financial Oullay 
(Its. in lakhs) 

250 08 
256·13 
344·87 
365 '14 
519'02 

A.ctual Ex.penditul'c 
(Rs. in lakhs) 

IP5·57 
24014 
299·54 
364'38 
432'01 

8.18 The physical and financial terms of maintenance dredging carried 
out. during the last ten years, as furnished by the Ministry, are given below : 

Year 
---_ .... _----_ .. _-_ .•. _. -_._ .. 

Maintenance 
Dredging quan-
tity (in million 

cu.m.) 

Cost of 
maintenance 
dredlil1l 

(Rs. in crores) ---•.. _--_ ... _---_._---_ .. _ .. _._----_. __ ._.;;-._ ... _._--_.-_. --.---.. -_ .... _"---
1977-78 1 ·138 (l·913 
1978-79 1'766 1 ·011 
1979-80 · 0·540 0'334 
1980-81 · 4'550 3·820 
1.981-82 · I . fit! 7 '1·346 
1.982-83 · J·l.I3 2·31S (23 I . 5 lakhs) 
1983-84 J '85 I 2 ·466 (246·6 I:lkhs) 
1984-85 . 3'297 3'02.5 
grab dredging . +0'042 ·t 0·338 (336.3Iakhs) 
1985-86 1·960 3·83 
grab dredging -!0'015 : 0-112 (394 '2 ,akhs) 
1986-87 · • • • 3'093 3'660 (366'0 lal<h;) 

. _ .. - .. _ ...... ".-

8.19 As far as, disposal of dredged material is concerned the Ministry 
has stated that during the first stage, out of a total quantity of 13.386 mil-
lion cubic metres, a quantity of 5.84 million cubic metres consisting o[ 
mainly, sand and sandy material has been used for reclaiming an area of 

. 150 hectares within a distance of about 1.5 kilometres around the lagoon. 
During the second stage development most of the material was dump~d 
in the offshore dumping area located at a distance of 5.25 kilometres 
southwest of the area of intersection of the central line of the ollter 
approach channel with (-) 15 mtrs. cQntour. The location of this dump-
ing ground was selected based on studies conducted' by CW&PRS. Pune 
by way of radio-active fluorescent tra\cer carried out during monsoon of 
1964, and fair weather season of 1967-68. 
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it has been further 5.tat.ed thJttie ~. <l~OJ 1rQ\«1d is be~ used 
even today for dumping the maintenance dredging ma,"i4ll without any 
.advene elect. 

8.20 Asked if .the dredgedmaterjal could also be utilised for reclama· 
tion purpose, the Committee have been informed that as these materials 
were found to contain .mostly silt and c4y, they were not found suitable for 
reclamation. 

8.21 Regarding perspective ,1311s it has been stated that a perspective 
plan for handling bigger size-ships up to the year 2000 A.D. has since been 
formulated through a Master Plan prepared by Indian Ports Authority. 
Future development proposals inClude capital dr¢ging requirements for-

dredging in front of the additional berth under constructioll. 

dredging for the proposed port facilities in connection with the 
csl'ablishment of oil refinery at Mangalore. 
dredging in connection with proposed port facilities for handling 
coal for the thermal plant near Mangalorc. 

8.22 The Committee are surprised that the Government plaDS to set up 
a grass·ro .. t refinery at New Mangalore. This will definitely need augmen-
tation of port facilities and also capital dredt(ing. The Committee urge the 
Ministry to initiate necessary action regarding deepenint( of Port and augmen-
1ation of port facilities well in time so flIar whenever the refinery becolllfl 
operational, no difficulty is faced by the berthing vessels. Necessary exer-
t:ise in this regard sbolild be initiated ri ... t now so that there is no difficulty 
when die refinery becomes functional. 

8.23 TIle Committee Rote that the payment done by ports for work done 
hy DCI is on daily rate basis. They are of the opinion that In order to 
have a proper control over tile costs it 1s imperative tbat rates should be 
quoted on cubic metre basis. Necessary action in this ret(ard should be 
initiated. 

8.24 'The Committee note wifll concern that a huge backlOJ( has acclDllu-
lated with regard to dredging at New Mangadore Port. While the Ministry 
claims that it is to the! tune of about 10 Iakhs cu. m. the data furnished by 
them indicates that dlll'ing the last ten years out of an estimated quantity of 
40.5 laklas cu. m. only about 23.0 lakhs cu. m. bas been actually dredged, 
leaving a backlog of more than 17 laldts cu. m. 

8.25 'The C~mittee would like the Ministry to reconcile the discre-
pancy aad &0 find out the quantity of dredpag required to be undertaken. 
'They are also of the view that it is imperative to have a trained and eflkient 
8Iadaiaery for conduding _rveys 80 Chat estimates are made on a realistic 
and scientific hasls. 



8.16 The Ministry's plea tbat dredging sbor1faUs bve rmalted dae to 
finaadal CGilstraiats, do not ~m to be tenable 08 accout of tile tUt 
during the last five years, the outlays provided for ...... teullC'e dredaPac 
could DO.t be fally utilised. This is indkalive of lack of planning aDd lack of 
will to acbieve the targets. 

8.27 It is also disquieteaing to note that no ratiooalliak exists betwee. 
the quantity dredged and tbe cost incurred for the same. While in 1982·83 
a sum of Rs. 231.5 lakbs was spent for dredging about 30 lakbs cu. m. in 
1983·84 a lesser quantity i.e. 18.S Iakhs cu. m. was dredged at a higher 
cost of Rs. 246.6 lakhs. Similarly in 1984·85 a sum of Rs. 336.3 Iaklw 
was incurred in dredging about 33 lakhs cu. m. and in 1985·86, 20 lakhs 
cu. m. were dredged at the cost of Rs. 394 lakhs. In 1986.87, 31 lakhs 
cu. m. were dredged for Rs. 366 Iakhs. Such ,·ariation..1il in cost per cu. m. 
dredged do not indicate a satisfactory state of affairs and there ill an urgent 
need to analyse criticaUy the reasons for such large variations. A scientific 
study in this regard is considered imperative so that it is possible to keep 
proper control over the expenditure incurred on maintenance dredging. 



CHAPTER IX 

TUTICORIN PORT 

9.1 The Port of Tuticorin is located on the South-easte.rn coast of 
J ndia near Indian ocean in the following latitude and longitude. 

Latitude . 10· 7' North 

Longitude 7S· 4' East 

9.2 The Port is fairly protected from rough weather due to presence 
of Sri Lanka Island on the East and a stretch of main land (Rameshwaram-
Dhanuskodi) on the north and is thus opemtional round the year. 

9.3 Asked whether any study had been cond~tcted to study the prob-
lem of siltation at Tuticorin Port, it has been'stated that the matter of any . 
possibility of siltation was studied in the Port Master Plan covering the 
period from 1985-2000 A.D. The silt charge of the sea water in and 
around the port is low and hence the suspended load will not contribute 
to any siltation in the Harbour area. The sea bed m~terial mainly con-
sists of silt and fine to medium sand with rocky out crops. The currents 
near the sea bed are also very feeble and hence bed load will not signifi-
cantly contribute to the siltation in the h,!!rbour area. However, it has also 
been stated that a comparison of the ,hydrographic survey carried out by 
(he Minor Ports Survey and Dredging Organisation during 1962-63 and the 
suvey carried out by the Tuticorin Port in 1973 reveal that the sea bed 
contours both to the north of north breakwater and south of south break-
water recede offshore marginally indicating a slight accretion in the area. 
The survey of the basin area also reveals that there is a slight accretion. 
The extra siltation observed along the harbour side of the south break-
water is possibly due to the suction effect of the waves on the sand 
used for the reclamation of the approach arm. However, the port is not 
experiencing any siltation problems at prescnt. 

Capital Dredging 

9.4 It has been stated by the Ministry that Tuticorin Port was declared 
as a Major Port in the year 1974 and commissioned with a mooring berth. 
Two alongside berths were completed in December, 1975 and other two 
berths in December, 1976. Permanent oil jetty was COJlstructed and com-
missioned during April, 1980 replacing the mooring berth. Coal jetty was 
commissioned during March, 1983. Two additional general cargo berths 
were completed in December, 1983. At present, the Port is operl!!ing with 
eight deep water berths and. one shallow water berth (Passenger Terminal). 

37 
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9.5 Asked about the mode adopted for carrying out capital dredging 
at the port the Ministry has stated that the capital dredging, mainly along 
the approach channel, to achieve the planned draught of 9.14 m (30 ft.) 
is being carried out through contracts. The term of contracts is generally 
on quantity basis subject to reaching the specified levels. The dredged 
quantaies are computed on the basis of soundings taken before and after the 
dredging operations. The following table gives the details of dredging 
works carried out through contracts during the last ten years. 

51. Name of the contractor 
No. 

1. MIs. Andhra Civil Construction Company 
(contract entered iato in 1979-80) 
Drodaiag in approach ohaone.1 in the reaches 
from LS 00 to 525 m and LS 1050 m to 1450m. 
Dredaina in Rock 

2. Mis OCl Limited (contract entered into in 
1979-80) 
DrOOging in Approach Channel in the reach 
from LS 525 m to 1050m. 
Drodgin, in Rock 

Qty. of Qty. of 
work entrusted work done 

(with 
toler.!nce) 

(cum) 

3'6;060 
(as per a,l.) 

42,230 
(as per jOint 
survey) 

(cum) 

S4,()71 

20,730 

The expenditure incurred on capital dredging during the last ten years 
is Rs. 391.73 lakhs. 

9.6 Asked if the designed depths has been achieved at the Port. it has 
been stated that the first stage development of Tuticorin Port was planned to 
provide accommodation for 9.14m (30 ft.) draught ships at all times. 
Pending completion of balance capital dredging at approach channel, the 
permissible draught is 8.24m (27 ft.). This draught could be improved to 
9.14m (30 ft.) on completion of the balance capital dredging. About the 
reasons for nQn-achieven'lents of desired drafts, the Ministry has stated that 
it was due to (i) The sea-bed profile existing along the alignment of approach 
channel comprises of a peculier type of rocky strata not responding to the 
dtedging equiements available indigenously. and (ii) The dredging work has 
to be carried out in the working approach channel leaving sufficient time for 
the movement of cargo sbips. The actual working hours available for 
dredging are, therefore, limited. 
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9.7 Asked to state the specific reasons for non-completion of the 
Capital dredging at the Port, the Ministry has stated that in the middle 
reach of approach channel, after the dredaing operations by MIs. DCI Ltd., 
the dredge level of 10.20m has been reacbed as against the requirement of 
1O.98m level for creating the draught of 9.14m (30 ft.). As MIs. DCl 
found it difficult to complete the work upto 10.98 m level with tbe equip-
ments available with them, it was decided to execute the balance dredging 
work in the middle reach of approach cbannel by the port through otber 
agencies. The fresh tenders received by the port in Feb., 1984 could not 
be awarded due to continuous court litigations. On advice from Ministry 
these tenders were rejected in January, 1988, to facilitate call for fresh 
tenders. Because of three writ petitions pending in the Madras High Court. 
the port could not proceed further, on this issue. 

9.8 The Ministry when asked about the project schedule and earmarked 
financial outlay for first stage development of Tuticorin Port, has stated 
that the first stage development started in 1969 and was expected to be 
completed in 5 years. The original outlay for the project was Rs. 21.76 
crores, the revised outlay was Rs. 46.95 crores and the expenditure incurred 
on the works of the first stage till 31-3-85 was Rs. 46.46 crores. 

9.9 Regarding the non-completion of projected drafts, the Ministry were 
asked to state as to when DCI discontinued the dredsing operations and 
what action was taken against them for not, fulfiUing their contractual 
obligation. In· reply, the Ministry has stated that tbe DCI discontinued 
dredging operations from April, 1983. Though there was il clause in the 
contract providing for levy of liquidated damages in tbe agreement with 
DCI, no penalty was imposed on it as it was found that Tutieorin Port 
Trust itself had imposed restrictions for drilling and blasting during the 
period of shipping movement which was not envisaged at the time of 
entering into contract. 

9.10 The Ministry has further stated that once DCI discontinued work: 
fresh tenders were floated in December, 1983. The Port sent its proposal 
to Govemment after getting its tender examined by tender Committee. 
However, on receipt of certain complaints, the Ministry advised the Port 
Trust not to award the contract till further orders. Asked to enumerate on 
the complaints received, the Ministry has stated that following complaints 
were received against the private party : 

(I) The Chairman had misguided the Board/Trustees in not acceptinl 
tbe recommendations of the Tender Committee that a foreign 
dredging consortium should be approacbed to complete the dredg. 
ing. 

(2) The past achievement of the private firm was not satisfactory. 
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(3) Payments had been made to the private firm for the dredging 
which was not based on the actual surveys done. 

( 4) The firm had always claimed escalations on the basis. of arbitra-
tions and in a case payment was made even before the arbitration 
was over. 

(5) The private firm does not have adequate equipment of its own. 

(6) The dissent notes of the Trustees against award of contract to the 
private firm have been suppressed. 

9.11 The Committee have also been informed that subsequently the 
Port Trust was advised to take decision on the merits of the case. 

9.12 When asked to explain the logic behind this decision the Ministry 
has stated that the Port had invited fresh tenders and decided to award the 
work to Mis. ACC Comp;tny. This however was not done as in the 
Meantime certain complaints were received against the award of work to 
Mis. ACC Company. The Port were, therefore, adviSed that the work 
orders should not be issued to this firm. In the meanwhile the CBI had 
filed an FIR against some employees of the Madras Port Trust and Partners 
of Mis. ACe. It was also found that this firm had employed one of the 
employees of Tuticorin Pon Trust who was on leave at that time for their 
unit at Madras. The matter was discussed and a conoscious decision was 
taken to inform the Port Trust about the complaints against Mis. ACC and 
allow the Port Trust to decide the matter on merits. . 

9.13 Interestingly, the Ministry which had asked the Port Trust in 1986 
to take decision in accordance with the merits of the case in 1988 advised 
the Port Trust to discharge the tenders received in 1983 and invite fresh 
tenders. When asked to explain this incongruity, the Ministry has stated 
tbat this was done because awarding the contract in 1988 based on 1983 
tenders and rates would be against all the normal principles of tenders. 

~.14 When asked if the contractors who had filed tenders were consulted 
about their intention to work at 1983 rates the Ministry has stated that 
since it was decided to discharge alI the existing tenders on the ground that 
it would be against normal principles of project formulation and management 
to award a contract in 1988 based upon 1983 tcnders and rates, there was 
DO questioa of consulting the other tenderers about their intention to work 
at 1983 rates in 1988. 

9.15 However, this action of the Port Trust has been challenged by the 
contractor on the grounds that as the Port bad decided to award the work 
to his firm, the Government had no right to direct the discharging of aD the 
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'tenders and til at the C.B.I~ enquiry has absolved hiscontpany of any 
'malfeasance. 

Due to these writ petitions any further action by the Port has been 
stalled. 

9.16 The Ministry, when asked whether in view of the continued 
litigations the Port was not functioning to its full capacity for the last 
14 years, has stated that based on the existing facilities the assessed 
capacity of tlte Port is 5.45 million tonnes per annum. The traffic 
handled during the last four yeats was between 4.0 to 4.3 million tonnes 
annuaJly and the port has been handling the traffic offered. 

9.17 TIle Committee express their disappro~al of the tardy mlDJler 
in tbe execution of the ftl1'it stage development of Tadcorin Port. A pro-
ject whicb was to bave been completed witbin five Years of its iac:epdon 
in 1969 bas still not been completed even after twenty years" 1be progress 
-of tbe work bas been held up after 31-3-85. During the first stage the dredge 
level of 10.98 m. was required for creating tbe draft of 9.14 m, Mis. DCI 
-could not proceed further than '10.20 m. as it found it difficult to complete 
the work witb the equipment available with tbem. To execute tbe balance 
dredging, tenders were floated by tbe Port authorities in December, 1983. 
The port on tbe basis of tenders decided to award tbe contract to a party. 
However, tbe Ministry on ~ipt of some complaints of malfeasance against 
the said party restrained the port from doing so. Subsequently, in 1986 the 
Ministry ad~i.'!ed tbe port to take decision on the merits of tbe case. Again 
in 1988 the Ministry advised tbe port to discbarge the tenders rece,ved in 
1983 and invite fresh tenders. The party \lbo was awarded the contract 

-on the basis of 1983 tenders was in the meantime absolved of all the charges 
by a CBI enquiry and it filed a writ petition in tbe court thereby stalling 
any further action in regard to port porject. 

9.18 The original -outlay 01 tbe project was Rs. 21.76 crores and the 
revised outlay was Rs. 46.95 crores against which expenditure of Rs. 46.46 
-crores was incurred up to 31.3-1985. The residual work bas not been 
t:ompleted because of rocky material heing encountered and subsequent 
-court litigations. 

9.19 The Committee deprecate that the necution of the above project 
has beea lIIIderaken without proper plaIming and decisive will to resolve 
tbe O1ttstalldiag issues. There bave been time and cost OVerrBns in the 
execution of tbe project. While in 1983' the global tenders were lloafecl 
the Millisb'y advised the Port TrDSt not to award the contract to a party. 
It took anotber 2 years for tbe Ministry to advise the Port in 1986 to take 
a decision OD the merits of the case. Disappointingly, after another Z 
years in J988 the Port \l'as advised to discharge the earUer tenders received 
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in 1983; IIHl to invite fresh teDders. 'I1Iis is clearly bldicative of the total 
failure OD tile part of tbe Ministry to "atdl the fiaancial iatenst 01 ... 
Port. The advice which was gi,ven in 1988 could bave been tendered 2 
years earlier as there "as no perceptible change in the situation during aU 
this period. The Committee cannot help re~8rkiog that there was total 
lack of perception, judgement and objectivity in deciding this case wIlich 
bas seriously jeopardised the financial interests of tbe Port. They also 
expect the Ministry to draw a lesson from this bad planDDig and lack of 
sound judgement and strengthen their pIaRR;nx, implementation and moni-
toring machinery to proP4!rly serve the financial interests of the Government. 
The Ministry should also take appropriate steps to finally clinch the issue 
so tbat the residuary work which is held up since 31-3-85 is completed 
and the first stage development of the port is completed. They would Iikie 
to be apprised of further progress in this diredion. 



CHAPTER X 
PARADIP PORT 

10.1 Paradip Port is situated on the East Coast of India midway through 
between Calcutta and Visakhapatnam Ports in following latitude and longi-
tude: 
Latitude 20· 15' 55 '44' North 
Longitude 8,0 40' 34 '62' East 

10.2 Siltation as per the note submitted by the Ministry is mainly due 
to littoral drift affecting the coast. The drift is from south to north during 
south-west monsoon amlnorth to south during north-east monsoon. Because 
of the Iong& duration of south-west monsoon (April to November) and the 
turbulent seas associated with it the drift from south to north is quite subs-
tantial. The drift causes siltation of approach channel necessitating regular 
annua] maintenance dredging during south-east monsoon. It has been fur-
ther stated that the pattern of siltation of Paradip was studied by model stu-
dies at C.W.P.R.S., Pune, prior to the construction of the Port. Factual 
observation after construction of harbour has confirmed the result of model 
studie'l 

10.3 The minimum draft levels to be maintained at aU times at the Port 
are given below : 

(i) Outter Approach Channel 
(ii) Ore Berth 

(iii) General Cal'go Berth 

11 ·9 mlrs. 
11·9 Mtrs. 
11'0 mtrs. 

10.4 The entire amount of Capital dredging to achieve the 11.9 mtcs. 
draft condition was done at the time of creation of the harbour at a total 
financial cost of Rs. 5.00 crores. Regarding the mode of contract with DCI 
for Capital dredging tbe Ministry has stated that the contract is on the basis 
of in situ quantity jointly surveyed and computed by DCI and Port Sur-
veyors 

10.S Asked if only DCI was involved for dredging operations at Paradip 
Port the Ministry bas stated tbat besides OCI some foreign agencies have 
also carried out dredging, the details of which, as furnished by the Ministry, 
are &iven below 

Name of the Country Period Type of Name of the Quantity 
Alency work Drcdler (in M3) ----_._-_._---------_._--------

J 2 3 4 s 6 

IVAN MILU 
TINOVIC 

Do. 

- --- - .. - ------.-----_.- ...... _--
Yugoslavia 1963 ((. Inili:ll VLAS1NA 68,00,000 

Sept. 65 dredlinR 
Do. Feb. &: Do. Do. I.W,70S 

March 66 ._- - - --.- .... ~.-- .. --. 
43 
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--- ------_._------- -----_. 
2 3 4 S 6 

____ • __ , __________ •• •••• __ 4_ .. 

PENT AOCEAN Japan 69·70 To create HODAKA 19,91,0(,0 
Saod Trap 

DepeodableDredccr Iodia 83.84 Wet Basin, 10,065 
Slipway, 
QCB 

Dutch Dredger Nctherland 2/85 to Sand Trap, SHed 
3/85 Mini Sand Recht·31 6,20,000 

Trap & I.A. 
Channel 

00. Do. 4/8510 Channel & SJied 
6/85 Fertiliser Recht·31 20,70,000 

Berth 

Do. Do. 12/85 to Modified 
3/86 Sand Trap POSEIDON 

. & 10,00,640 
A. Channel 

10.6 When asked as to why foreign dredging Companies were being 
given dredging assignments in Indian Ports when the Ministry itself had its 
own dredging agency, the Secretary, Ministry of Surface Transport clarified 
rduring the evidence :-

"I hope I have not given that gloomy picture. In the last ten years, 
there were only three cases. In fact DCI is fully patronised by Port 
Trust. They work under them. They are capable of handlmg any 
work concerning dredging. Therefore, there need not be any appre-
hension that OCl interests are not taken care of." 

10.7 In the light of th~ above statement the Ministry were asked as to 
what was the justification for alloting the contract to a foreign company 
when OCI was considered in the first instance as eligible for tendering the 
Secretary, clarified during the evidence :-

"The contract was awarded only on the basis of tenders. Here the 
OCI was at least qualified. There was no condition that it should get 
into collaboration with any firm. They were free to do it. Paradip 
was facing a serious problem because one of the dredgers was sunk 
and it became absolutely a sand trap. The sand which as drifted 
will have 10 be trapped and this work has to be done within a four 
month period of fair weather season. The DCI said that they could 
do the work only to a limited extent, while the total quantity of work 
was about 1.S m.cu.m." 

10.8 Asked why no global tenders were floated, the Secretary, stated' 
,during the evidence : 

"Global tender is not an option in aJl the cases because free exchange 
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is required and you must be ready to have free foreip exchanac 
then and there without any question of deferred payment and con·' 
cession quality." 

The witness further elaborated 
"The general policy when foreign exchange outcome is concerned, 
is to first see whether there can be any aid programme. This is a 
very accepted policy and we have cases after cases in many Minis-
tries. If we want to buy a ship Yw'e first explore whether there is 
any aid from any country. This is the process we are following be-
cause of'severe constraint on the foreign"exchange. If DCI is capa-
ble of executing the work we could have straight way handed over 
the work to them." 

The witness added : 
"Even in future programmes the first option would be whether it can 
be accommodated in an aid programme. If it is not possible, then 
only we can sec whether it can go for global tenders." 

10.9 In the light of the above facts the Ministry was asked as to wbyit 
did not go for self-sufficiency, in so far as dredging is conccrn",d instead of 
looking around for aids and donations. 

The Secretary of the Ministry replied during evidence 
"As a representative of the Ministry I would entirely and whole-
heartedly agree with the Hon'ble Member. Unfortunately as Hon'-
ble Members arc aware when finally the plan is formulated we get 
only 50 to 60 per cent of what we ask for. The Working Group of 
the Seventh Plan for the Port Sector has strongly recommended that 
DCI ~ust buy at least 5 dredgers during the Seventh Plan. Unfor-
tunately while the Working Group has proposed an outlay of Rs. 
1700 crores, it would go down to Rs. 1150 crores and instead. of 
five only three dredgers were provided for the DC I. " 

10.11 The extent of maintenance dredging required to be done annually 
to maifttain the prescribed level of draft is around 3 mi1Iion cubic metres. 

10.12 Figures for maintenance dredging during last 10 years, as fur· 
nished by the Ministry, are given below 

Year 

1978-79 
1979.80 
1980.81 

.-

RCJ'ortcd quantity 
dreUKe<! 
(in cubic metres) 

2 

36.25.979 
18.43,536 
27,26,657 



1981-82 
1982-83 
1983-84 
1984-8~ 

~.98S-86 

1986-87 
1987-88 
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2 

20.90,951 
27.19,614 
25,82,103 
38,17,232 

28.83,692 
44,23,607 
29,39.631 

10.13 On 'being aSked about the variations in the requirement and per-
formance in regard to 4redJiDg, tbe Ministry bas stated that the variation of 
the actual dredged quantity from the estimated quantity of 3 million cubic 
metres .a year, in some years is attributable to--

(i) BaCk-log/~cess dredgin£ during the previous years. 
(fi) Variation in prevailing sea swell and sediment discharge from 

the rivers which governs the littoral drift affecting the coast. 
10.14 The quantum of financial outlay, provided for maintenance dred-

sing and the quantum. of actual utilization during last 5 years may be seen 
from the following : 

Year 

1983-84 
1984-8S 
.985-86 
]986-87 
1987.88 

Outlay 
(Rs. in lakhs) 

333 ·00 
700'00 
600'00 
630'00 
640·00 

Expenditure 
(Rs. in lakhs) 

269'09 
745'69 
799'11 
574·41 
545'50 

-~-- -------------- -----_.- ----------.------
10.15 About tbe methods adopted by Paradip Port for maintenance 

dredging, it has been stated tbat the maintenance dredging was done by both 
methods i.e., departmentally and through contracts till 1980. Presently the 
dredging operation, both maintenance and capital are conducted through 
dredging contractors only. The only agency catering to the dredging re-
quirements of the Port is Dredging Corporation of India. Normally trailer 
suction dredgers are deployed for maintenance dredging and cutter suction 
dredgers are deployed for capital dredging. 

10.16 Asked to indicate the terms and conditions of the contract for 
maintenance dredging. the Ministry has stated that the broad outline of the 
contract for maintenance dredging is as under : 

A. (i) Daily charter basis-DCI offers its daily ate of bire charge 
for a particular dredger which is settled after negotiation with 
Port Trust, 

(ii) Hire cbaqes is for a day of 24 hours of dredging. 



'(iii) Besides bire charges, the contract provides formebllisation & 
demobilisation cbarges and idle charges (ford~r remaiRing 
idle on Port account). 

(iv) The contract provides escallation clause for price rise in P.O.L. 

B. Foreign contractor!> offered rate per cubic metre of dredging measur· 
ed by survey for insitu measurement. 

10.17 Subsequently tbe Committee in order to get an idea of ,the com· 
parative costs of the dredging done by Foreign agencies and that by the 
agency of the Ministry, asked the Ministry to furnish the data reprdins 
quantity dredged and expendiiure incurred as a result of deployment of dred-
gers of DCI at Paradip Port during' 1987-88 and the rates per cubic metre 
offered by Foreign contractors. In response to this, Ministry has sta,ted that 
the daily dredging charges of the DCl's Dredge IX and DCI Dredge XI 
which ~erc deployed by the OCI to meet the dredging requirements of 
Paradip during 1987-88 was Rs. 3,40,000 per day. 

The average quantity dredged by Dredge IX was 27,990 cubic metres 
and by Dredge XI was 24,797 cubic metres per day. 

The total quantity dredged by Dredge IX was 19,44,346 cubic m~tres 
in 69.5 working days and the total quantity dredged by Dredge XI was 
10,16,668 cubic metres in 41 working days. 

10.18 As regards the rates offered by foreign contractors, the Ministry 
has merely stated that since no foreign dredger was engaged during 1987-88 
no comparisop could be made. However, in a subsequent note it has given 
the rates during 1985-86 of a Dutch Company as under : 

Work Rate in Rs. per cuhh.: metre 

Forliliser Berth 20·33 
SlInd Trap 21' 19 

10.19 As regards to disposal of dredged material at Paradip PorI the 
Committee has been informed that the dredged spoils of maintenance dred-
ging is dumped in dumping ground earmarked for the purpose in deep sea. 
The location was finalised in consultation with C.W.P.R.S., who conducted 
model studies for the Port before the construction of the harbour. The loca-
tion selected for sca-dumping leaves no scope for the materials to drift hack 
to the dredged areas. Besides it helps to certain extent nourishment of the 
northern coast of the harbour. Capital dredging spoils are generally used 
for reclamation. Sometimes part of the maintenance dredging as well as 
capita) dredging spoils have been utilised for beach nourishment. Manner 
of disposal of dredged spoils is decided in consultation with C.W.P.R.S., Pune 
as and when required. 
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10.20 About future development, the Committee haY,", been informed 
that the Government proposes to deepen Par~ip Port so, that it is able to 
catcr to berthing requirements of 1,70,000 DWT ships from its present 
facility for only 60,000 DWT vessels. It has also come to the notice of the 
Committee that Mis. Hyundai Corporation of Soutb Korea wbo are preparing 
a Detailed Project Report (DPR) in this regard have evinced interest in 
financing the project as well.-

10.21 1he Committee note that for the award of contrad of ~apital 
dredging at Paradip Port DCI was earlier in reckoning, but ultimately could 
not secure the Rs. 8.7S crore contract due to iJladequate machinery at its 
difiposal. 

The Committee find it disquieting that a puhlic sector undertaking has 
been deprived of a contract due to lack of adequate machinel')', thereby also 
resulting in the loss of precious foreign exchange resources. 'Ibis bas happen-
ed due to lack of ,advance planning and monitoring regarding overall dred-
ging olMlratioDS in the country. Th1.<; is clearly, indicative of want of a 
comprehensive monitoring system under one umbrella and systematic and 
comprehen~ve planning in regard to dredging requirement in the countr}. 
Procurement of dredgers is a capital intensi"e scheme but considering the 
fact that lack of dredgers with nCI is leading to more and more pr8jec~ 
being awarded to foreign. dredging contractors, the Committee cOR.<;ider 
it imperative that expeditious steps are taken to au.,.-.ent the capacity of 
DCI. . In this connection the COOlmittee would also like the Ministry to ex-
plore the possibility of seeking ao;sistance, if necessary, from foreign sources 
so that future dependence on outside contractors is reduced to barest mini-
mum and loss of precious foreign exc,baDge is minimised. 



CHAPTER XI 

VISAKHAPATNAM PORT 

11.1 The Port of Visakbapatnam is the deepest port of India, situated 
on the East Coast in following latitude and longitude 

Latitude 

l..<lnaitude 

17.41° North 

83. ISO East 

11.2 The Port is subjected to the phenomenon of littoral drift which is 
the main cause of siltation of the Port. 

11.3 The details of draft improvements planned and executed plan-wise 
from 1st to 7th Plan and the financial outlay earmarked for capital dredging 
during Sth to 6th and 7th Plans, as furnished by the Ministry, are given 
below: 

Details of .Oraft Impravements Plolllled 41: Executed Pial/-wise 

Inne, Herbour 
1st PI. 1951.52 to 1955-5(, 

2nd.Plan 1956·57 to \960·61 
3rd Plan 19fit·62 to 1965·66 
AnDUal Plans 1966-67 to 1968-69. 

4th Pig 1969·70 to 1973.74 

O"t,r Harbour : 
5th Plan 1974.75 to 1977.7tt 

Annual Plans 1978.79 to 1979-80 

6th PIaD. 1980-81 to t984·85 

7th Plan 1985·86 to 1989-90 

5-·234 LSS/89 
49 

Drart at Draft at Remarks 
commence- compln. 
ment. 

28"6" 28"6" No Plao for 
increase of 
dran. 

28','6£H 32' '00' As Planned. 
32' '0' 33'·0' As Planned. 

N() plan for 
increase in 
draft.' 
Do. 

Outer Harbour Commissioood on 
8.12.1976 with draft of IS.3 metn:s 
at OB.I/08-2. 
Fishing Harbour commissioned "irh draft 
00 4· 5 metres on 8.4·1978. 
October. 1982 -New Oil Moorinl com. 
missioned "ith 14'3 metres dran. 
OeDCral Cal'lO Borth commJaslollod on 
23rd March 1985 "ith 13.2 metrodr.f't. 
OS17 commissioned 00 30.12·85 with' 
draft of 17'0 metre. 
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Fin:",cial Outlay earmarked fol' Improvement of Draft CondltiolU at 
Viaaklrapatnam PorI/or Capital Dredging during Pkln Period ----_. 

Piau Period Name of the Draft Quantity Outlay Bllpondj. Acency 
B,mh. in n'l}tros drodg~ oarmar· ture(Rs. 

capital kod (RB. in laths) 
in lakh in laths) 
cu. mtNl. 

--~---.--

VPJan I Outer Harbour 15 ·3 79·9 364·, 1,396' 00 MOT/SCI' 
1974-78 ~ and berths asGOII 

OB·I and n. Man&aer 

j Fishing 4·5 1'00 34 '89 34·89 VPT 
Harbour 

VI Plan and I New Oil 14·3 2·80 51'00 51·00 Del 
I Moorlnl 

VII Plan r Oil Bilfth (a) 17'00 lO'O 898,00 683'00 DCI 
(b) l7'00 1.'40. 132'43 132·43 AFCONS 

J Q,e,B, 13 ,10 2'00 70'00 67'54 VPT. ------_ .. _-_. 
11.4 The Ministry, when asked to state the reasons for steep variations in 

the outlay earmarked and expenditure incurred in respect of dredging work 
carded out at outer Harbour and berths OB-I and II, New Oil Mooring 
and Oil Berth, has given the following explanations : 

( 1 ) Outer Harbour 

(i) 'As per the sanctioned estimate quantity to be dredged was .5.8 
million cubic mtrs. Actually, the dredging quantity carried out was 
7.99 million cu.mtrs. which was due to chang,e in alignment. The 
increase in cost due to this was Rs. 150 lakbs. 
(ii) In the sanctioned estimate, the rate adopted was Rs. 4.75 per 
cu.mtrs, which was increased to Rs. 15.6 per cu.mtrs. by the Go-
vernment for the work carried out by MOT dredgers. The increase 
due to this was Rs. 881.39 lakhs. 

Thus the total increase works out to Rs. 1031.39 la.kbs. 

(2) New Oil Mooring 

The main reIaSOO. for increase in the expenditure vis-a-vis the original 
estimate was that the original estimate was prepared based on 1978 prices 
while the work was executed in 1981-82. In addition to this, the 
dredged material was harder than what was envisaged in the otigiaal 
~stimate .. 

The above two reasons led to increase in the expenditure. 

(3) Oil Berth 
In the beginning. it was visualised that the dredging work will be carried 

out by the DCI dredgers. Since the DCI could not provide suitablo, dred-
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,gees, a part of the critical dredging work (1.2 lakhs cu. mtrs.) had to be 
cllrried 'out by the Port ~gers and -1.4 lakhs cu.mUs by the private dred-
gers (Mis. AFCONS) so that the foundation for cribs of the Oil Berth could 
be prepared in time. The balance work was carried out by the DCI on 
lump-sum basis. 

11.5 The actual details of the dredging work carried out by the above 
said parties are as follows :-

Outlay Quantity E".,cndit ure 

(Rs. in lakhs) (in laths cu. (Rs. in I&khs) 
mrst.) 

(3) MIs AF'CONS 158-60 1 '4 132-43 

(b) VPT 142'50 1 ·2 137 '64 

(c) DCI 442·40 10'0 412 'RO 

(d) Provision for tolerance. 42'60 

(0) Hard strata IIl'OO 
... __ ., ,-_._-- . 

Total S97'10 12·6 682'87 
_ .. _----- ' .. -.-~ -_. _ ... --....... _._----- ,-_.-. 

This shows in fact, there was a reduction from the original estimate. 
The reasons for this are that the original estimate included provision for 
tolerance, siltation and hard strata etc. This amount was not spent. Also 
as against a provision of Rs. 442.40 1akhs for DCI, the lump-sum contract 
amount finally. came to Rs. 412.80 lakhs only. 

11.6 About the Port's performance in the field of maintenance arec:rgtng, 
the Ministry has in a note stated that to maintain depths for shipping opera-
tions in the port it is required to undertake maintenance dredging of about 
12.S lakhs M8 annually which includes sand-by-passing quantity of about 
3.5/4.2 lakhs M'. The quantity of maintenance dredging requirement and 
its disposal were arrived at by model studies conducted by C.W.&P.R.S. 
in the year 1970. The requirement 'is bound to increase once the facilities 
are created to handle 1,70,000 D.W.T. Iron ore carriers. 

11.7 The expected and actual performance of the maintenance dredging 
carried out by the Port's dredgers from 1978-79 to 1987-88 and details of 
expeaditure on dredging and marine survey from 1982-83 to 1987-88 are 
given. in following two tables :-



Year 

(I) 

1978-79 
1979-SO 
1980-81 
1981-82 
1982.-83 
1983-14 
1984-85 
1985-86 
1986-87 
1987-88 

1982-83 

• 372'29 

TABLE I 

Expet:te4 and ktlllli Perj"ormtlllct! 01 Dreagm, dItrhIg tire last T.". Y«tr8 
(ID '000 cu. mil.) 

- ----------------~ ----_._-- ---- _ .. _-------------------
M.D. Varaha S.D. Visatba GHDDurga G.D. MudJark Total 

---- ------------- ------ --------
Tarset Actual Target Actual Target Actual TarlCt Actual Target Actual 

--,,-""---- -
(2) 

658 
665 
658 
658 
924 
924 
924 
924 
924 
924 

- .. -.- -- -----

_ 1983-84 

381 '18 

(3) (4) (5) (6) (7) (8) (9) (10) (11) 
-

575 724 404 88 89 9 5 1479 1073 

392 867 791 88 90 9 S 1479 1278 

1131 724 340 88 106 9 S 1479 1582 

586 724 414 88 58 9 1 1479 1059 

1049 627 863 88 103 9 S 1648 2020 

1068 627 1123 88 - 89 9 4 1648 2284 

799 627 933 88 124 9 3 1648 1856 

927 627 917 88 84 9 2 1648 1930 

791 627 265 88 97 9 " 1648 ~ IJ57 

900 627 699 88 42 9 4 1648 1645 
._---"--- ---- -- ---

TABLE II 

Stlltemtllt showing tire details of u(JMdltlire on dredging and marine sliney 

(Actual and B.E.) frotn (1982-83) to 1986-87 

Actuals B.E. (Outlays provided) 

1984-85 J985-86 1986-87 J987-88 1982-83 1983-84 1984-85 1985-86 1986-87 1987-88 
(provisional) 

3115'14 412·78 367'31 400·77 267'33 314·49 4:ZS·78 503 ... 2 i 518 -00 420-43 
- _________ L _____ ._. ______ , ____ • ___ • ______ • __ 

- .. -- -~ .--- --'- - ._-

CII 
1.;1 



A peculiar feature of the Visakhapa41am Port is that the maintenance 
dredging is carried out by the Port itself. 

Dredging Fleet at the Port 

11.8 The dredging fleet of Visakhapatnam PQrt at present comprises the 
following four ~redgers : 

I. Trailor suction dredger 'VARAHA' acquired in 1977. 

2. Suction hopper dredger 'VISAKHA' acquired in 1958. 
3. Grab hopper dredger 'DURGA' acquired in 1973. 

4. Grab dredger 'MUDLARK' acquired in 1948. 

11.9 The total dredging capacity of these four dredgers is 16.48 lakh 
cubic metres. It has, however. been brought to the notice of the Committee 
that the suction hopper dredger 'VISAKHA' which is 30 years old is no more 
effective and requires urgent replacement. This is the only dredger most 
suitable for carrying out dredging in NST and for sand-by-passingjbeach 
nourishment. 

11.10 Grab dredger 'MUDLARK' which is used for shallow water 
dredging is now 40 years old and badly in need of replacement. 

11.11 Asked to substantiate the press-reports about dredging operations 
in almost aU the major ports not being carried out regularly and effectively 
the Port authorities informed the Study Group of the Committee during 
their visit to 14e Port that as far as the Port of Visakhapatanam was concer-
ned dredging operations were being carried out regularly and effectively, in 
the shipping cbannels and at berths without imposing draft restrictions for 
in and o~t movements or berthing of the vessels in the Port for want of 
depths. 

11.12 Asked if the requisite facilities are lacking in the Port, the Port 
authorities have stated that though facilities are not lacking at this port, 
updating of facilities is necessary. For carrying out efficient and effective 
dred&ing at 'any Port, availability of suitable dredgers in good working 
condition is considered necessary. 

11.13 Asked if the Port authorities have laid down some clear cut 
guidelines for systematic release of bel'thS so that dredging could be carried 
out regularly and effectively the Port authorities have stated that there are 
DO specific guidelines laid down for the release of berths at this port When-
ever berths are vacant, the dredging operations are taken up effectively 
and desired depths are maintained at all berths. However, it bali been .stated 
that though the maintenance dredging is attained beyond the targl!ts of 12.5 
lakhs M3, there is shortfall in the sand-by-passing requirement affecting 
beaeh nourishment due to ageing of our dredger S.D. "VISAKHA" wblch 
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requires immediate replacement. This requirement is being processed through 
the Government. 

11.14 The Pan authorities, when asked to slate the backlog position 
vis-a-vis maintenance dredging operations in critical areas, have furnished 
the· following data : 

Back log 1987-88 

Sand By-pass 215,632 ~ of the 420,000 MU New Sand Trap Gap 
. 10,242 M" out of 15,000 M8 South of South Break Water 50,882 
M3 out of 60,000 M". 

11.15 Asked about the time required for clearing this bacldog, the 
Port Authorities have stated that it may not be possible to clear the backlog 
of 1987-88, during this year with their dredgers and to clear it, outside 
help from a dredging contractor may be necessary. It has also been stated 
that the Ministry 'of Surface Transport has suggested that Visakbapatanam 
Port Trust may examine if the sand by-pass operations could be handed 
over to DCI from 1990 onwards, when they arc likely to get a new dredger, 
the Port authorities have stated that their suction hopper dredger 'Visakha' 
which was built in 1958, will last till the end of 1989. 

11.16 In regard to the proposal of the Port authorities for replacement 
of dredgers, 'Mudlark' and 'Visakha' the Ministry in a subsequent note has 
stated that the replacement of S. D. Visakha and Mudlark is not in approved 
schemes for the VIIth Five year Plan. Their replacement would be conside-
red in the VIIIth Five year Plan. 

11.17 During the evidence when the representative of the Ministry was 
asked that keeping in view the economy in handling cargo as even ships 
with more than 1,50,000 D.W.T. could also come to Visakhapatnam Port, 
Was there any proposal from the Government to strengthen that Port by 
allowing them further dredging and was the proposal for replacement of 
dredgers agreed to, the Secretary stated :-

"In the approved budget of the Port, there is only a provision for 
spill-ov~r scheme for the dredger, it has materialised only in die 
S~venth Plan. There was no proposal for acquisition of new 
dredger in the Seventh Plan," 

11.18 Asked further about the amount of loan demanded by the Port 
authorities, the witness sUited :-

"']'bey have asked for Re. 12 crores for purchase of a second hand 
dredger. Since it is not an approved plan scheme, that could Dot 
be considered. Annual Plan discussions are taking place. We tried 
to include it in the next year plan but the Planning Commissiotl, was 
not in favour of it." . 
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1.1.19 Teclmical studies were conducted by the C.W. & PRS during 
the Jear 1970 and procedures were laid down for disposal of dredged 
mateD.al into sea at the stipulated dredging area indicated in the chart~. 

11.20 Regarding perspective planning, it hai been reported that the 
Port is one of the four Major Ports which will be further deepened to cater 
to 1,70,000 D.W.T. ore carriers. A detailed project report i., being prepared 
by the MON group. the consortium of Japanese companies, Mitsubishi. 
Okura and Nippon .Steels and the Japanese side has evinced interest in 
funding the project. 

11.21 De. CommiUee find buge disparities in the outlay earmarked 
and expenditure incurred by tbe Visakbapatanam POrt Authorities, while 
cxecating projects relating to deepening of Outer HarboUl', New on Moor-
ing and Oil Birth. 'Ibe Ministry bas stated. that for work at Outer Ht.lboar, 
the sanctioned estimated quantity to be dredged was re.vised from S.8 
m.cu.m. to 7.99 m.cu.m. wbkh caused an jncrease of Rs. ISO lakhs. Fur-
ther, the rates which were revised from Rs. 4.7S per cU.m. to Rs. 15.6 
per eU.m. for the work carried out by.MOT dredgers accounted for an in-
crease of Rs. 881.39 lakhs. Thus, 8 project whicb was estimated at 
Rs. 364.S Iakh.'i was completed at a cost of about Rs. 1 ,396 laIms. 

11.22 The Committee will definitely like to be apprised of the reasoM 
wbicb prompted the Ministry to revise its rates by almost 400~f. Prima facie 
fhe increase in the cost does not appear to justified. 

11.23 The Committee also DOte tbat for work at Oil Berth tbree diffe-
rent agencies have been involved viz. Port's own dredgers, ncr and a pri-
vate contractor. The Committee find significant variations in the cosU of 
dredging conducted by these agencies. TIle Committee, therefore, desire 
Ihat a study be carried out by the Ministry to see the propriety of dredging 
ClperatlOns by different agencies to enable it to chalk out· fulare strategy for 
awardiug dredging contracts. 

11.24 The Committee find that most of tbe deficie ... :y in mainteaance 
dredging in this Port is due to obsolescence of its dredgers. 1be Conualttee 
feel dlat it is high time that a plan to modernise tbe dreclging fteet is duIIk-
t'd oat by die Ministry. 1be Committee are of the opinion that as a cenIra-
li'ied agency is more suitable for carrying out dredging operations at Major 
Po...., the Ministry may evolve a policy wbereby grab dredgers for "0lIl-
side ~ sbould be allocated to various Port Trusts while sadlon dred-
gers wIdda 1ft suitable for performing duumel dredging sbOllld In fatare be 
prot •• by DCI in pl~ of Cbe Port Trusts. 

11.25 It is understood that for further deepening of Vilakllap ..... 
Port .... to cater to 1.70,000 D.W.T. Ore carriers the Ministry bas ........... 
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eel £OIlBortiam of Japanese companies to prepare a detailed project report. 
The same group has also evinced interest to fund the projed as well. Cousj-
derilll tbe present resource position of the Government and the ....-t need 
of fartIIer deepening the Ports, the ComnriUee feel that the Ministry Iibould 
make earnest efforts to arrive at an understanding with the foreip ageacy 
in tbis regard. The Committee would like to be apprised of tbe pl"ORJ"eliS 
made ia this direction. 



CHAPTER XII 

KANDLA PORT 

12.1 Kandla Port is situated along west bank of Kamila creek taking 
off from the Gulf of Kachcbh in the following latitude and longitude : 

Latitude 23° 00' North 

Longitude 70· 13f' East 

12.2 The Port due to its special geographical location suffers from area 
specific problems in so far as siltation is concerned; in fact being a tidal 
estuary, at the entrance to the port thcre is a "bar", a relatively sballow 
area between tbe deep waters of the creek and the waters of the Gulf of 
Kacbcbb. The minimum depth of the bar is the controlling factor for the 
permissible draft for the ships that can enter or leave Kandla Port taking 
advantage of beigbt of high water of a particular day. The' geographical 
location and the minimum depth on the bar has been varying from time to 
time due to the natural' morphological changes. The regime at the mouth 
of Kandla Creek is unstable. There is considerable bed material in circuJa~ 
tion resulting in formation of shoals and changes take place in location of 
the shoals resulting in shifting of Navigational Cbannel. 

Details of various Navigational Channels used for entering the barbour 
are as under:- 10; 

Channel Used 

(I) Bar Channel 

(2) New Channel 

(3) IntcrmodiateBar 
Chlunel 

(4) Mid Channel 

(5) Breach Channel 

(6) SOCal Channel 

from 

Upto Oct. 

Nop.55 

Mar' 58 

Aug. S8 

S;;>.60 

Mar. 84 

, ... _ ... -~--.. ----

Period Minimum depth 
-.~.-- .. ------ available (in Motroa) 

to 

19S5 4-31<)2-7 

Feb '58 3-7103'0 

July S8 1 -7 melres. 

Aug. 60 3 -4 to 1-0 

F"b. 84 -'3to3·4 

onwards 37 to 43 

12.3 1be Ministry, when asked whether the existence of 'bar' was 00II-
sidered during the planning of Kaodla Port and what steps were being taken 
to remedy the situation has stated that the West Coast Major Port Deve-
lopment Committee had taken into account the presence of a 'Bar' at the 
mouth of the entrance to Kandla Creek while recommending for the deve-
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lopment of Kandla as a Major Port on the West Coast. (n order to stabi-
IiJe the channel. a proposal for construction of a groyne on the eastera aide 
of the channel is under study of the CW&PRS, Pune. Construction of the 
groyne is expected to divert the ebb flow in the direction of the channel 
and ensure a stable channel with reduction in maintenance dredging. 

12.4 About the economics of the port, the Ministry has stated that 
Kandla Port became a Major Port in 1956 and investment have been 
made from time to time. It is difficult to work out the economic internal 
rate of return and the financial internal rate of return of Kandhla Port at 
present. Return on capital employed for Kandla Pori for the year 1987-88 
worked out to 12.91 % .. 

Capital Dredgillg 

12.5 The Ministry has stated that the port was commissioned in the 
year 1955. The draft availabili1y at the cargo berths and the oil jetty WIl8 

9.75 m. The oil jetties constructed subsequently in 1975 and 198411ave 
the draft of 10.66 m. The sixth cargo berth constructed in 1984 has been 
dredged for a draft of 9.75 m. However, the berth structure has been 
de.ed for providing draft of 10.66 m. in future. No capital dredging 
haa been carried out in any Plan for improvement of draft condi~ons at the 
ber.ths and jetties. However, capital dredging to the extent of Rs. 163 lakhs, 
was carried out in the portion of entrance to the port in tbe year 1983-84 
for opening a new channel. 

.Maintenance dredging " 

12.6 It has been stated by the Ministry that the amount of maintenance 
dredging required at the berths and oil jetties is insignificant. Tbe details 
of maintenance dredging carried out in the approach channel during the 
last ten years arc given below : 

Year 

1 

1978-79 
1919-80 
~t 

1_1-82 
~-83 

TABLE-I 

Assessed Qty. 
rate of dredged 
siltation (million 
(in Million cu. m.) 

cu. m.) 

2 3 

1.80 1.599 

1.393 

1.714 

4.970 
2.989 

Opamum Min. depth 
depth maintained 

required in the 
channel 

4 .5 

4.3 m 4.00m. 
3.70 
3.40 
3.'70 

3.40 



1983-84 
1984-85 

1984-85 
1985-86 
1986-87 
1987-88 
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2 3 

3.119 
-1.788 

-(Capital 
Dredging) 

4 s 

4.3m 3.40m 
'0 3.70 

(The new clwmeI 'Sogal t 

Channel. commIssioned 
from 29th Feb., \985) 

0.730 1 .405 4 .3 mtr. <4.3 mtr. 

3.420 

TABLE.-II 

1.105 
1.789 
3.553 

.. .. 

Dcta;!s of financial outlay provided for maintenanc: dredging in each of the last five years 
and actually utilised have ~n furnished by the Ministry as under : 

Year 

1983-84 

J984·85 
1985-86 • 

-1986-87 

1987·88 

• • 

~ . 

PJ'ovision 

430.68 

425.17 
, 

255.60 
201 .01 

292.00 

(RI. 10 Iakhs) 
Actual Expenditu:'o 

406 .SO 

451.15 

213.50 
269.97 

292.00 
(Batimated) 

12.7 The Ministry has further stated that maintenance dredging is gene-
raUy carried out with the departmental dredgers. However, sometimes due 
to uncertain rute of siltation and considerable loss of time when the dred-
gers cannot operate in the channel due to insufficient water,· it became 
necessary to hire dredgers from OCI ot other ports. These dredgers are 
taken on hire on' per day basis and cannot be linked up with the produc-
tivity. Particulars of maintenance dredging carried out with tbe dredgers 
takeD on hire are as under :-
----.----- ---

Year 

1"1-82 

1912-83 _3-84 

QuanUty dr«iged 
(takh cu. m.) 

28.74 

21.S8 
7 .79 

Expenditure iAwrrc.d 
(Rs. lakhs) 

2SO.07 

344.69 

159.01 
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12.8 The performance of the Port dredgers during the Jast five years 
is given in the following table ;-

SD. Kandla 
Year 

Expected Actual 
annual output 
output ------- ------ -~-.. -._----------

1982-83 
1983-84 
1984-85 
1985-86 

1986-87 

1987-88 

(Quantitit,;s in 

S.t 6.69 
5.1 3.93 
5.1 

5.1 

Laid up 

4.76 
3.63 

M. D. Kutch Vallah _._ ... -._---- ----.--
Exp. ann. Act' 
output Output 

---.. ,---_.,. 
lakh cubic mtrs.) 

25.0 23.20 
25.0 23.58 
25.0 13.59· 
25 .0 13.33· 
25.0 J 8 .30"'. 

25.0 26.88 --_."---- ----- ._---,-_.-... _----
"'Dredaer sent to other port5. Hence less output at Kandla. 
"Dry docking extended Over a longer period. 

12.9 The Committee have been informed that the manning, manage-
ment and operation of dredger Kutch Vallabh has been entrusted to the 
Dredging Corporation of India on contract, at actuals plus ten percent basis 
as approved by the Ministry. When asked about the reasons for this 
contract the Chairman, Kandla Port Trust stated, during !'he cvidence ;-

"The dreger was handed over to DCI for manning and operation, 
because of shortage of staff and also because proper certified and 
skilled officers were not available." -

12.10 When asked to explain this mode of contract it has been stated 
by the Ministry that the contract for manning, managing and operation 
has been awarded to the DCI. Under this contract, the DCI have to mall 
the dredger with suitable staff for working of the dredger round-the-clock. 
They have also to carry out necessary repairs for the dredgers and plan. its 
.rbpairs, dry docking. etc. They also have to plan for the spares required 
for the dredgers. The DCI have also established a Project Office at 
Kandla to look after the day-ta-day needs of the dredger and the staff. 

(b) As per the contract. the Kandla Port Trust has to reimburse to 
the OCI all cxpediture for the above establishment on the dredger aDd of 
the Project Office at Kandla. This will include the pay and alJowanccs 
and other benefits payable to the officers, the crew and the cadets on the 
dred~r as well as the Project Office at Kandla. 

(c) The Kandla Port Trust will aJso have to reimburse to the OCI all 
costs of thc repairs and expenditure on procurement of stores and spares 
required for the maintenance of dredger Kutch Vallabh. 



(d) Overhead charges equivalent to 10 per cent of the cost as men-
tioned above is to be paid as office overhead, supervision and coordination. 

(e) In addition to the above, a remuneration of an amount of Rs. 
1,00,000/- (Rupees one .Iakh only) per annum shall be payable in advance. 

(f) A sum of ten paise per cubic metre of material dredged as per the 
Master's dredging report on the basis of open measurement shall be payable. 

12.11 During the evidence the Secretary of the Ministry further informed 
the Committee :-

"It is a commercial decision taken by the two parties. Kandhl 
Port found that it was much bettcr for them to give it on a manage-
ment contract to DCI which manages the entire operations of the 
vessel, and which looks after operation and maintenance ....... . 
H is an advantageous arrangement for the management of botb OCl 
and the Kandla Port." 

12.12 The witness further addcd :-

"The Kandla Port Trust has done an analysis of what it would have 
cost them if they had done it themselves, i.e. by keeping the dredger 
and arranging to do the work. It would have cost Rs. 22.34 per 
cubic mctre and whereas by hiring it out to DCI amI allowing DCt 
to manage it, their actual cost comes to Rs. 16.93." 

12.13 The disposal of drcdged material at Kandla Port is carricd out 
in the following manner. 

The exact position where the dredged material may be disposed off is 
decided after carrying out the model studies at the Central Water and Power 
Research Station (CW&PRS),-Pune. Such area, is marked by distinguishing 
floating lighted buoy, so that the exact position is known during day and 
night. The buoy is painted and light displayed as per international re-
gulations. The suitability of the present position was indicated by the 
CW&PRS in October, 1983. 

12.14 The Master Plan for Kandla Port uplO 2005 AD is under 
preparation .. 

12.15 The Committee have noted the peculiar position obtaiabIl at 
Kandla Port. 'rhey find that presence of a 'bar' at the entrance to tile KIUldIa 
creek, is a big drawback in so far 85, Its DIfaimum depth is the COIIIruIIiDg 
factor for the permissible draft for the ships that can enter or leave ICadIa 
Pwt. 'I1Iey lIIso find tlutt the regine at the aaoutb of the KandIa creek Is 
......... 11aere is considerable bed material In cln:uIation r ..... Wor· 
lllaltion of shoals and consequent shifting 01 Navigational CIuumeI. 
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12.16 The Committee are unbappy to note lllat this has resulted in 
,(!bange of navigational channel on no less than 6 occasion.'i since 1955. 
Tiley are of tbe opinion tbat wbile planning establishment and development 
of projects whicb require huge capital expenditure, tbe overall financial 
retarDS should also be taken into account. In the instant case tbe Com-
mittee do not find that the Ministry had adhered to tbis principle while mk-
ing decision to further develop the port. 'lbe Committee also do not find 
any justification in the Min~try's plea tbat tbey are finding it difficnlt to 
work out economic internal rate of return and financial internal ra~ of 
retum of Kandla Por(. lbe Committee feel that the knowledge of retm'II8 
on ,any investment is a basic rule of corporate finance and are surprised to 
fiDd that the Ministty has not taken this bt account, particularly when dealiag 
~ sach a high capital intensive project. 1be Committee, therefore, de8tre 
that the infonnation be compUeci so that it is p(),4Jsible to assess tbe justifi-
cation or oherwise for further development of the Port. 

ll.t7 The Committee nore that a swplus dredger of Kandla Port has 
been handed over to DCI on bare-boat charter and the arrangement is 
working satisfactorily. '{be Committee desire that the Ministry should find 
out if other ports too are baving surplus dredging capacity so that simUar 
arrangements are made to further aagment tile capacity of DCI and to judi-
donsly utilise existing machinery. 



CHAPTER xur 

CALCUTTA PORT 

I 13.1 Calcutta Haldia Dock Complex is situated on the East Coast of 
India on the river Hooghly. 

1 ~.2 The Port at Calcutta being a riverine! Port, its channel meaDder 
from bank to bank. Thus, the length of vessels which can come .0 
Calcutta area is severely restricted. The Ministry has stated that the Haldia 
Dock Complex was conceived in early sixties to cater to the demand of 
SbippiBg with a maximum draft level of 31 feet due to excessive and pro-
gressive reduction in draft levels for Calcutta as also the trend in. world 
shipping was shifting to increasingly larger vessels. 

13.3 The Committee have been informed that being a riverine port the 
problem of siltation has been acute. Between Calcutta and Haldia-a dis-
tance of over 100 kms. the navigational channel has 15 bars including 
Balari Bar. The 125 kms. long channel between !ialdin :Jnd sandbeads 
crosses 4 bars, namely, Jellingham, Auckland, Middleton and Gasper. The 
problem faced over these bars is because of their seasonal fall in depth 
and shifting tracks. 

Capital Dredging 

13.4 The Ministry has stated that besides undertaking capital dredg-
ing operations river training is also carried out to reach requisite depths. 
A systematic effort to improve the depths in navigational channels of Calcutta 
and Haldia commenced in 1968 and 1972 onwards respectively. These 
works comprised of river training projects for Calcutta to function in as-
sociation with the upland discharge from Farakka and river training works 
nnd capital dredging for Haldia. 

A number of experts national/international have been continuously 
examining the problem of siltation in the navigational channels leading to 
Haldia/Calcutta over the past several decades. 

. Now thc channel is under development after specific recommendations 
from Hydraulic and mathematical tests conducted at Calcutta Port Tl1l8t. 
Calcutta; C.W.P.R.S., Pune and Hamburg, West Germany." These have 
~n duly examined and supported by international expects. The works 
are "UDder implementation since 1982. The Government's constituted TecIt-
nical. Advisory Committee meets regularly and monitors the progress of 
worb and recommends mid-terms connections. These worlcs are em-
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mated to cost approximately 40 crores of rupees in its first phase of im-
plementation. 

The comprehensive project in association with the Farakka Barrage 
Project is designed to ensure 7.9 M draft for the Port of Calcutta for at 
least 300 days in a year. 

13.5 The Ministry has further stated that with the introduction of a 
refinery at Haldia, a river side jetty was conceived for POL to accommodate 
World Bank Tankers. This required the draft objectives in the Approach 
Channel to Haldia to be revised to 12.2 m. in the final stages by 1977-78 
approximately. However, as this could not be achieved efforts have be~n 
made to achieve a draft of 10.67 m. in the first instance. 

13.6 When asked about the expenditure in each of the plan periods, 
the designed and realised objectives. the Ministry furnished the following 
information :-

Plan Period 

Financial Outlay 
(in crores of 
rupees) 
River Capital 
training training 

for for Designed draft Realised draft 
Calcutta! shipping---.-----.-----···.· 
Haldia Channel Cal. Haldia Cal. Haldill 

leading 
to 
Haldia 

Reasons 
for the 
short 

fall. 

.--_._ .. _-- _._. -~ - .. -----. _ ..... _--- --- --.. ---- ---_. --~.-- -,-_. 

1st • 

2IId. 

3rd • 

4th • 

5th 
19'71-79 

2 3 4 

>: x 7.9 10.67 

@ t< 7 .9 JO .67 

0.30 7.9 10.67 

4.t7 2.26 7.9 10.67 

12.50 34.63 7.9 10.67 

------------_._- ----

6 7 8 

7.30 Not appli- I Ad""rse 
cable I morpbo-

iogk:al 
\ cbaD&cs 
\ in the 

6 57 N I I river which . ot app i- I 
cable required 

f :.:~ 6.49 Not appli-
cable tiona! 

I river 

6 .64 9 .1 1.·trainiDe 
6.62 } Proarcasive I ;: .'so r reduction due to 

J from shortf'aU i n 



.. 
J 2 3 

(Annual) 1.74 6.19 
197HO 
(Annual) 2.26 6.07 

6th Plan 13.44 x 

" 
7th Plan 11.88 x 

---~ .. ---
46.29 49.15 
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4 ~ 

7.9 10.67 

7 .9 10.67 

7.9 10.67 

7 .9 10.67 

6 

7.10J 

6.98J 
6.29 

6.06-
6.97" 

7 8 

9.14tO} dedainl 
8 .0 M. . wbiob was 

~ulred. 

8.'sWEF 
1988 

"------_. 
Note: (I) River training works are designed to benefit the overall estuary and 

should not be separated for Haldia and Calcutta. 

(2) The drafts at Calcutta are those available: for al least 300 day~ in a 
year. 

• AVerage wr pre·RanpJ'alla period UPIO April 'S7. 
.. Poit ~ngafalJa period w.e.f. May '87 to April ~88. 

13.7 During the visit of the Study Group of the Committee to Calcutta 
Port they were informed that to undertake recession at Jiggerkhali Flat at 
Balad Bar, Dutch financial aid and technical assistance had been obtained 
through a limited tender and the work was to be undertaken by DCI and 
Dutch Contractor in December, 1988. 

13.8 When the Ministry was asked to state reasons for not 1etting DCI 
go alone for this contract it has stuted that there was a proposal to under-
take this work through DCI. However as the estimated quantity of the 
project is 8 to 10m. cU.m. and it is to be completed within one woddlll 
season i.c. 4 to 6 months, DCI is not capable of doing so with its present 
fleet of dredgers and other committments. 

It was, therefore, though desirable that DCI should execute the work 
jointly with the Dutch contractors. 

13.9 Asked about the role of the partners in the project, it has been 
stated that it is yet to be finalised. About the progress of work it has beeD 
stated that as the tender offers are still under consideration, work has not 
commenced on the project. 

MaillteIUlTU'/l Dredging 

13.10 The Ministry has stated that dredging operatjons in the Port 
of Calcutta arc conducted departmentally by the Director, Marine Depart-
ment t.b.ro.-gh the Superintendent, Dredger & I>espatch Service and also 
through contract dredging methods. the contractor being Messrs, Dredging 
Corporation of India Ltd. . 

6-2:14 I.SS/89 
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13.11 Asked if systematic planning was done in . respect of releaM: of 
berths for maintenance dredging, it has been stated that these operations 
are carried out witb definite guidelines as per designed safety depths. The 
list of Dock berths to be dredged is intimated to Traffic Depaltment witb a 
request to release the same for dredging as and when possible. 

The Ministry has stated that as per the Hydraulic Study Department the 
requirement of maintenance dredging in the Port of Calcutta/Haldia is as 
under ;-

(i) Estuary (excluding Balari nar) It) M Cu M 
3 M Cu M (ii) Balari Bar 

(iii) Upper Reaches between Calcutta and 
Diamond Harbour 1 M Cu M 

20 M Cu M 

.13.12 About he financial outlay provided and actually utilised during 
each of the last five years, the information as furnished, is given in the 
following table. 

_ •• _," ___ .. -__ ..,..... .•. _, ~ . .0.-.... __ .. _. _ .... _ 

Financial year 

--- ----------1983-84 . 
1984-85 . 
1985-86 . 
1986-87 . 
1987-88 . 

Budsct prOVision Actual 
(Rupees of lakhs) (Rupees in lakhs) 

2710.86 2920.~8 

3143.38 
3297 .20 
3575.02 
4750.22 

3087.f!3 
3578.eX) 
3637.01 
402.5 .33 

. 13.13 The cost of maintenance dredging undertaken by Port's dredgers 
and dredgers of OCI, during the last tcn years as furnishcd by the Ministry, 
lire indicated below ;-

Year .... ----- .,-- ---c.ost or crT -- .. -- Cost of cont~act 
dredp:rs dredIers (DCI) 

--:~~------- ._-------- •... _ ... _._. -----.... -.•. 
1978-79 • 142.33 
1979-80. 
1980-81 . 
1981-82 . 
1982-83 . 
1983-84 . 
1984-85 . 
1985-86 . 
1986-87 . 
1987-88 . 

1187'.43 
2131 .48 
2196.96 
1865.46 
2238.1.7 
2181.12 
2582.39 
1405.13 
2340.66 

19271 .13 

351.08 
462.81 
374.74 
314.02 
477.94 
552.19 
752.33 

1203.36 

4488.47 

(Rupees in lakhs) 

Total 

1142.33 
1187.43 
2482.56 
2659.77 
2240.20 
2552.19 
2659.06 
3134.58 
3157.46 
3544.02 
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13.'1'4' tbe physical performance .of tbe Port in the field of mainteaaitce 
dredsinJ from 1971-78 to 1986-87 has been furnished by the Minlstrr',as 
under ;-- ' 

.-_ .. - ','-'--- .~ .. -... ---~, .. -......... -- .----.., 
SI. Year (F.Y.) Dredged quantity Assessed quantitr' " 

No. in 106 Ml , in 106 M3 ' 
-.- .,._-"."_._-- ,'- . .-._- -----. .. --

I. I 977-7!l 
2. 1978-79 
3. 1979-80 

17.32 "l Qty. under 
IS.38 ~ assessment bY 
11.73 '. c"PCrts, natiohal/ . 

4. 1980-81 8.69 J intcrnational 

S. 1981-82 
6. 1982-83 

14.38 1 15 MM 3 per aDRUm 8S 
12.84 ! per A lIersma report 1l1u~ 

7. 1983·84 
8. 1984-85 
9. 1985-86 

10. 1986-87 

13.20 ~ 3/4 
13.88 MMJ per aMUm dVer 
11 .99 J Balaci all asaessod by 
9.24 CPT experts. 

13.15 The assessed annual capacities and actual performance of Port's 
dredgers as well as hired dredgers during each of thl< last ten years are given 
below:-

Years 

1979.80 
:1980-81 

J981·82 

J982-83 

]983-84 
1984-85 

1985-86 

]986-87 

J987-88 

Total 

----~-- .. 
Asaessed Annual Capacity Actual perfOrmance 

CPT Hired Total' CPT Hired Total' 
dredgers dredgers drodgres dredaers 

14.48 
14.48 
13.36 
11.34 

J 1.34 

11.34 
11.34 

11.34 

8.93 

3.00 
3.61 

3.00 

3.00 
3.00 
3.00 
3.SO 

4.50 

6.32 

120.43 38.111 

17.48 
18.09 
16.36 
14.34 
14.34 

14.3 
14.84 
15.84 
15.25 

158.61 

------- --- --. -. 
7.82 9.03 16.85 
7.73 5.36 13.09 

6.30 
10.81 

10.48 
10.29 
10.87 
6.67 

5.8 

1.80 

4.31 

4.5 

3.0 
3.68 
3.64 
5.87 
6.28 

7 .48 

10.61 

15.11 
13.S1 

13.97 
14.51 

12.54 
12.08 
9.28 

78.57 53.18 131.75 

13.l6 When asked to explain the reasons for shortfall in maintenance 
dredJin, requirement, the Ministry has stated that the Dredging require-
ments of the Calcutta Port Trust are in the region of 19 million cubic metres 
in the estuary. Dredging in the River Hooghly requires shallow drafted 
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dredaers• Two dredgers of the DCI which can work in the River Hoogbly 
i.e. Dredger V and Dredger VI are deployed. They h;l.ve a capaciiy of dredg-
ing 7 million cubic metres annually. The two dredgers of the. Calcutta 
Port Trust, i.e. S.D. Mahaganga and S.D. Mohana which are also deployed 
here can do about 4 million cubic metres. Therefore, there is shortfall in 
meeting the dredgiog requirements. This requirement will be panly met 
by the purchase of the new dredgers by the DCI. 

13.17 About requisiti(:ming the services of gther DCI dredgers, the 
Ministry has stated that the other d rcdgers available with the DCI are not 
suitable for working in the River Hoogbly because of their loaded draft 
beiDa more than what can operate in the river. The Secretary of the Minis-
try elaborated on this aspect during the evidence :-

"The estimate of 19 million cubic metres of material to be removed 
every year was made in 1981. It is an estimate made that in order 
to maintain a draught of 26' for Calcutta for a minimum" of 200 
days in a year, there is a shortfall in capacity, because we do not 
have the dredger to move this quantity of silt. At pres~nt, CPT and 
DCI have 12 million cubic metres capacity. Del has two other 
dredgers with 7 million cubic metres capacity. But it has to look 
after other ports 'also. We do not know for what period these two 
additional dredgers can be set apan for Calcutta," 

13.18 Asked as to what effect the lack of designed depths had on Port's. 
activity, the Ministry has stated that due to this. deep drafted vessels could 
not enter the Port. 

13.19 The Ministry when asked as to how it is going to augment (he 
dredger requirement of Calcutta Port, has stated that tbe replacement of 
S.D. Mohana will be done by purchase of a new dredger which has been 
ordered by the DCI. As far as replacement of S.D. Churni is concerned 
it is not a part of the VIIth Five Year Plan. Calcutta Port Trust proposes 
to replace it in the VI 11th Five Year Plan. 

During the evidence the Secretary stated on this aspect as. 
follows : 

"We had proposed tbat we should have two additionul dredgers. 
during tho Seventh Plan. If tbat proposal bad beeJl approved, 
then it would have been possible to deploy those two dredgers. 
in this area. But because of the ceiling on the investment that 
we arc allowed to make, we are not able to procure these 
dredgers. The other point which I would like to bring. to the 
notice of tbe Committee is that dredsing is not the only solu-
tion and in Calcutta, dredging is certainly not the only solution. 
The other solution is to try to clean the river bedlUse there:' 
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is a limited supply of wa~r, es~ially during summer month. So, 
we have sanctioned a scheme at the cost of Rs. 40 crores in 1982 
to clean the river. This includes construction uf a W:llt on the bed of 
the river. I think about 2,800 metres of this wall have been 
constructed also. We are constantly iii touch with the experts, 
both in India as well as abroad as to how to modify the 
scheme. The river is such a 'difficult river' that its bebaviour 
can never be predicted". 

l3.20 About disposal of dredged spoil, the Ministry has stated that 
the technique which has been- adopted for a long time in tbe HoogbJy 
for disposal of spoil from maintenance dredging is fr(!e dumpiog in the 
.-iver. For this. the disposal spots are selected in the river from the 
-consideration of minimum turn around time of the dredger and less 
chances of return of the spoil to the dredged channel. 

In this regard. it may be mentioned that tbe tecbnique of disposal 
.ashore was also adopted in Hooghly estuary. At leJlingbam, 10 kin. 
downstream of Haldia, a terminal was set up in December ] 977 
.adopting indigenous coupling system. This terminal was operated for 
'shore disposal tiU the end of 1983. The disposal ground became 
generally saturated. No site for a new terminal suitable to the bar under 
"redge could be located. 

13.21 About perspective planning for Calcutta/Haldia Port the 
Secretary of the Ministry stated during evidence : 

"As far as traffic in Calcutta is. concerned, it is coming down. 
The traffic is remaining more than static,i.e. round about three 
million tonnes. On the otber band traffic in Haldia ha~ been 
showing a constant increase. If you ask me to give a full scenerio, 
) would put it that the traffic in Calcutta Port would not have 
much possibility of increase. As far as traffic in Calcutta 
Port is concerned, it will remain more or less at the present level 
whereas Ha)dia bas much greater potential and so we arebuildina 
a new oil terminal there. Tbe proposals rcprding container 
handling facility. general C!!rgo are there. 'Ibe coal traffic from 
Haldia Port has picked up very considerably during the last two 
or three years. Haldia will be the focal point for future deve-
k>pmcnl, rather than C!llcutta.. It is be~ause, if cv~ by some 
rnagk. we arc aw.c ~ provide a 4frauaht 9C 30 .feet iestead of 
26 fcll.( .... J.cutla ~.~ sbjp$ larger .tha.a.aJKl\lt 1S~ 
OWl to 20,000 OWT.·· The r~oq; h;ing, ~~ .• 1lff _. ~taiD 
bends in that". 
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13.22 When asked, whether. besides the problem .)1' un.:Jging did they 
have any other problem in the ··Calcutta Port and whether modernisation 
of the Port wus required to be done. It was also enquired if suffi-
dent money was allotted to Calcutta Pori what was the chance of Cal-
cutta Port being, improved. the representative of the Ministry stated as 
under 

"As rar as Calcutta Port is concerned, there is no doubt that 
modernisation is definitely reljuired because the international trade 
is going to be containcrised. The need for a container terminal 
is felt very badly. The scheme has already been approved. Once 
this scheme is completed, then we will be able to handle container 
traffic in a more significant manner. Luckily draught required 
by these feeder vessels would be slIch that present restrictions 
on the draught to the vessel will not pose a very serious hind-
fUnCe. As far as dredging is concerned, we have submitted our 
proposal to the Ministry. In the overall context of budgetary 
availability, we will have to decide whether it will be possible 
for us to acquire a dredger if the fund constraint is there. But 
much greater priority should be given to cargo handling moderni-
sation and the modernisation of other infrastructure in 
Calcutta". 

13.23 The Committee observe that being a riverine port the port of 
(:alcutta/Haldia has its own specific problems in so far as siltation and its 
consequent dredging is concerned. They find tbat the Ministry, besides 
making .elforts to tackle tbe situation by dredging. bas .a~'io launched river· 
training programmes and is constructing a wall on the bed of the river to 
control siltation to some extent. The Committee agree with tbe Ministry's 
contention tbat as tbe Port is based on a 'diHicult river', they have yet to 
evolve etfectin control measures to arrest the huge amount of siltation 
.taking place at tbe Port. 

13.24 The Committee. however, feel that the Port's performance in 
· regard to capital and maintenance dredging is dismal. At Haldio. while the 
draft objectives in tbe approach "hannel were revised to 12.2 mtrs. in the 

· final stages and were to be achieved hy 1977.78, the tatget hilS heen drasti-
· cally scaled down to 10.67 mtrs. Lamentably. the acf~1 performance. 
",bat has been achieved in this regard is a mere 8.S mlrs. At Calcutta 
lhe picture is still gloomier and the realised drafts after conducting dread-
ging operations have never touched the desipci draft requirements in all 
the Seven Plans. 

13.25 The COlllmittee feel that capital dredging operations at Calcutta! 
·lIaklia Port llave been ..... dled witb extreme tasaalness and without adeqaate 
lIHNIitori ... of projects. TIle Port's physical and liDancial performaftClW have 
10M bywire in this putlealar field which is 'Of bnlQe8se importaHe for 
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the bU!iiness of the Port. The Committee desire that intensive elforts shonld 
be made to tone-up the ~verall machinery and strict watcb should be main-
hained in future for timely and elfedlve implementation of projeets of criti-
cui natures, more so in the light of the fact that bu..4liness at Calcutta Port 
hll'i become more or les1ll static and is in-fact on a down-ward trend. 

13.26 The Committee note that 90lj~ of dredging expenditure of 
('akuf.ta/llaldia Port is met from Central excbeqaer. The Committee feel 
this is aU the more reason for the Ministry to have a strict vigil over the 
financial management of dredam.: operations at tbe Port. 

J 3.27 In the 'ield of maintenance dredging the track record uf Calcutta! 
Haldia Port is still worse. The Committee are baffled to observes huge 
di!Ol)arities in the cosfs involnd in the dredging \\'orks undertaken by 
Calcutta Port itself and that done b3' IlCI dredge~. I)uring the period of 
Illst ten years while DCI dredgers with a total assessed capacity of 38.IR 
m. cum. dredged 53.18 m. cwo. at a cost of Rs. 44.88 crores, the Port's. 
dredgers performed dismally and a~inst their 8.4lsessed capacity of UO.43. 
m.cu.m. dredged only 78.57 m.cu.m. at a huge cost of Rs. 192.%7 crores: 
The explanation given for: this utterly poor performance of the Port's dred-
J.~rs has not been considered to be satisfactory by the Committee. In the 
projects of la~e financial value it is imperative to strengthen planning, im· 
plementing and monitoring machinery so tbat it is possible to acbieve desired 
objectives within the estimated cost. In view of tbe huge financial valne of 
work involved· in maintenance dredging in Calcutta and Haldia it is impe-: 
rative to bave comprehensive review of tbe expenditure incurred during tbe 
hlst 3 ycars so as 10 ascertain wbether these were executed efficiently 8D~ 
economically and there was maximisation of resources. Tbe Committee 
would like the Ministry to ensure close intensive monitoring of such proo 
jects by indeptb periodical review of pro~ress of project.t;, dose coordina-
tiunwith equipment soppliers, contractors, consultants and other agencies 
to minimise dela~'s. If is also essential to strengthen research activities hi 
&iucb projects So as to keel' ahreast with latest te('hnolo~ical developments 
all over the. world. 

13.28 The CommiUee are adso of the vi_ew· thut ~"i falr as Calcutt. 
I'or( is concerned it is imperative to go in for modernisation plan to boose 
'ntemational trade which is going to be contaiaerVied. n.e COlDIDiUee 
there(ore, ur~ that hi~h priority sbould be given to cargo handling aad 
mode .... lion of (:alcntta Port while finalishag the proposals for the 8tIt 
PJlln. TIley would like to be .pprised of further developments in this regarcJ. 



CHAPTER XIV 

BOMBAY PORT 

14.1 The Port of Bombay is situated almost centrally along the West 
Coast of India in. the following latitude and longitude 

Utitude. 
Longitude 

18' 
72· 

54' 
49: 

North 
East. 

] 4.2 The Port has one of the finest natural deep watcr harbours of 
about 121 sq.kms. in extent, protected by the mainland of Konkan 
on the East and Island of Bombay on the West which forms a natural 
breakwater protecting the harbour from the violenci! of the South West 
Monsoon. AU the Port installations with the exception of the Marine 
Oil Terminal arc situated on the west side of the harbour where these 
a.re partly sheltered from the dircct wave action from the sea. 

14.3 About the siltation in Port the Committee have been iDfotmed 
that unlike the East Coast of India, there is no major problem of littoral 
drift along West coast. The siltation at any part of tbe harbour depends 
en the speed and depth of tidal flow, fresh water influx during mOil soon, 
nature of th~ bed-turbulance caused by wave action and density currents 
due to salinity variations. At Bombay Harbour, thick layers of anuvium 
lave settled between tbe outcrop. The alluvium consists n'losdy of sUt 
aDd clay which settles rapidly and once settled, remains soft for long 
periods. When the silt is disturbed, it cusily aoes into suspension and is 
transported by the current. 

14.4 The ~epth at the main approach to the port is maintained by the 
action of tidal currents and the main channel did not hitherto require 
substantial maintenance dredsing. With the deepening of the main barbour 
channel for admitting deep drafted vessels to Butcher Island Oil berths 
and berths of Nhava, Sheva, a certain amount of siltation has been observed 
uthis channel requiring maintenance dredging. The approach channels 
to the docks which are aligned across the direction of the flood and ebb 
eumnts. silt fairly rapidly. . 

f 14.5 The rate of loc;:al siltation is very hiah whenever the depths bave 
\teen incre~ greatly above the natura) depths or whenever the pattern 
of currents bas been altered. Thus, heavy siltation occurs in the approach 
to the Prince's aDd Victoria Docks which is aligned across the main 
currents and has a bed level deeper than the surrounding natural bed 
level. High siltation also occurs at the Indira Dock entrance channel and 
alongside BaIlard Pier which is affected during the '.!ooJ tide by a slow 

72 
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movin. eddy induced by the Pier. The anchorages in the harbour have 
not silted very much. Siltation is quite heavy along the Indira Dock 
and Prince's and Victoria Docks harbour walls, in the Pir Pau channel 
and berths, and at the bunders. 

Capital Dredging 

14.6 The Committee have been informed that capital dredging at 
Bombay Port in the past has been associated with new project and expan-
sion and was mostly carried out by contract. The financial performance 
-of the Port for improvement of draft conditions by capital dredging in 
each of the Plans, as furnished by the Ministry, is given in the following 
table :-

Plan period Item Approved outlay Expenditure 
(Rs. in lakh'l) (Rs. in lakhs) 

Third Plan, 1961-66 Dredaina Main Not available 178'57 
Harbour Channel. 

Arumal Plan, 1966-67 

Annual Plan, 1967-68 

AnnllAl Plan, 1968-69 

Fourth Plan 1969-74 

Sixth Plan. 1980-115 

Do. 

Do. 

Du. 

Do. 

Dcepeoina of Main 
Harbour ChaMel in 
connection with the 
Fourth 011 berth. 

1229 22'97 

10·02 10'17 

23'64 \8'51 

Nol available 13 0(' 

Part of scbente of 841'6S 
Construction of 
Fuurth Oil Berth. 

14.7 The Ministry. when asked about the designed draft levels at 
'Various berths of the Port, has stated that the depth maintained in the 
J1?ain channel is 1 0.8 m to 11 m. below Chart Datum. From the main 
-<::hannel approach channel leads to the enclosed docks and to the open 
berths. There are three wet docks, Indira Dock, Victoria Dock and 
Prince's Dock. The Indira Dock is an all weather dock. The deptbto be 
maintained inl'ide is 9.2 mtrs. and the basin can be furtht.r impounded 
to provide additional depth upto 10.36 mtrs. Both Victoria and 
Priqcc', Docks are scmit.idal docb. The depth to be maintained iUflide 
these docks is 6.7 mtrs. and. 6.2 mtrs. respectively. The two deep-
water open benbs outside, the ... docks are to ~ maintained a&: P.7 mtn. 
and 9.1 metrs., below the Chart Datum. The Marine Oil Torminal of 
t.h~ Port is situated at Butcher Island in the northern portion of tbe 
barbour and provides 4 deep water berths. Three of these be1'dIa are 
maintained at 11.00 mtrs. and the fourth one at 14.00 metra. below 
.the ChOlrt Datum. A berth is also provided for handlin, liquid cbemica1s, 
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petr9leum proqucts etc. at Pir Pnu, where depth 10 be maintained is. 
8.8 metes. below the Chart Datum. 

14.8 During its visit to Bomhay Port, the Study Group of the 
Committee asked that if the requiremenl of depth, to be maintained at 
Pir Pau chemical terminal WHS 8.8 mtrs. below Chart Datum, what 
were the reasons for its reduction to about 5 mlrs. the Port authorities 
stated that due to less demand in initial stages, the dredging require-
ments of Pir Pau Chemical Terminal were given less importance and' 
it was only now with increased traffic that the adverse effects of reduc-
tion in draft levels were being felt. Asked further if some study had 
been conducted by the Port authorities to assess the percentage of delays 
in berthing of ships due to dredging operations, it was stated that nothing 
in this regard has been done. 

14.9 About perspective planning to further deepen the Port, it ha~ 
been stated that there was no proposal for furthe'r deepening of Port in 
the 8th Plan Period. 

Maintenance Dredgil/g 

14.10 The Study Group of the Committee were informed during their 
visit to Bombay Port that the quantity of annual maintenance dredging 
required to be carried out at the Port had been assessed at between 
43 to 50 lakhs cU.m. hopper measure. The quantum was not uniformly 
distributed eithcr spatially or timcwisc, Certain areas in the harbour 
wcre subjcct to a much higher ratc of siltation than others. Also, tbe-
average silt contcnts were generally much greatcr during the monsoon 
than during fair weather tides. 

14.11 When asked if this silt could be utilised for reclamation 
purposes, it was staled that the material was a marine clay which was. 
finer than silt and was not suitable for reclamation. 

14.12 About the arrangements in the Port for maintenunce drcdging 
it was stated that the Port of Bombay operated its own fleet of suction 
and grab dredgers for Maintenance dredging in the channels at berths 
nnd other navigational arcas. Since the Ports OWh dredgers were un-
suitable for Main Harbour Channel dredging. Bombay Port Trust 
hired Del's dredgers to maintain depth at the main harbour channel 
which was about 13 km. in length. OCl's dredger was also hired some-
times in approach and entrance channels, jf required to augment short-
fatlin··. port's own dredging capacity. The Port ·maintained 2 Nos. 
Trailing Suction Dredgers, 2 Nos. Motor Hopper Grab Dredgers, 3 Nos. 
Pontoon Grab Dredgers and 1 No. Pontoon Backhoe Dredger. The-
Port bad 10 Nos. hopper barges and 4 tugs as aDied unit of Pontoon 
Dredgers. 
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14.13 The physical and finuncial achievements of the Po~ in the-
field of mainten~ncc dredaing during: the last 10. years. as furOlshcd by 
the Ministry, are given in the following table :-

Year 

1978-79 
1979·80 . 
1980·81 . 
19RI·82 . 
1982-83 
1983·114 . 
1984-85 . 
1985-86 . 
1986-87 . 
1987·811 . 

. ---.~---- -~ ." --- _ .. ---------... --.---~~--'.,-.-" 

Output in ~:ubic Expenditure R\. 
metres 

34,RIl,911 1 .~4.24,O!l9 
22,07.292 2,(I9,OS,IIS0 
37,67,076 2,S 1 ,77,900 

22,SS,659 3.02,22,OIiI\ 
2S,4S,495 3,07,79,48b 

27,53,373 3,S4,6Ii,43~ 

311,72,1112 3,80,H,421 
32,52,373 4.33,S7,175 
31,8~,977 4,46,97,921\ 
26,58,543 

·i·IO,n.OOO 8,11.37.633 
(by DCI.I 

14.14 On viewing the above performance in the context of annual 
requirement of maintenance dredging of 4,6 m.cu.m. the Ministry was 
asked to indicate the reasons for shortfall the Ministry has stated that 
in the Bombay Port, the dredging fleet is operated round the clock on· 
nn the week days. However, the actual output in dredging falls short 
of the total requirement of 46 lakhs eU.m. by about 16 lakhs cU.m. 
(comprising approximately 10 lakh cU.m. suction and 6 lakh cU.m. grab). 
This is duc 10 several reasons given· below :-

(i) Most of th,,' major dredging equipment is quite old. The 
downtime of such equipment is quite higb and their effi-
ciency even during opemtion iii below the desired level. 

(ii) For optimisation of the dredging effort, it is essential that 
the dredgers be deployed at spots where dredging is needed 
and for the period they should work here for accomplishing 
the desired depth. This pre·supposes the release of berths, 
anchorages etc. according to the prc-determined pro-
gramml'. 

Unfortunately. the berth occupancy in the Port is very 
high and hence berths are not released for dredging result-
ing in delay in normal dredging schedules. This position is 
partiaJly acceptable as ships visiting the docks do not always 
come with their maximum drafts. The bunders have not 

. be~Jl substantially dredged for long petiods, being not re-
leased for dredging due to traffic. 
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(iii) The conventional self-propelled grab dredgers and nort-pro-
pelled pontoon dredgers' with the Port require laying of wires 
for anchoring before commencing dredging and break and 
relay same with the tum of tide when working at harbour wall, 
quayside berths and in the basins during docking movements in , 
the area. This involves delay in dredging operations. The Port 
bas acquired a back-hoc type of dredger, which can be moved 
by the dredger's spuds, thus eliminating the need for rope 
anchors, etc. Further in ,tidal dock basins considerable time is 
lost of the grab dredgers for moving in and out 
of the dbcks for dredging and dumping of dredged spoil due to 
restricted periods for opening of the dock gates depending on 
suitable tides. The movements of dredgers arc also affected by 
heavy traffic at the Port. 

(iv) Building of dredgers is a very specialised technology. Holland 
and few other countries have developed the technology due to 
their long experience, and research and development carried 
out by them over the years. The know-how to build efficient 
dredgers is still to be acquired by developing countries. The 
experience with the use of general purpose components modified 
for instollntion of on dredging equipment has not been very 
satisfactory. For instance, the performance of general purpose 
cranes modefied and fitted on grab dredgers is welt below that 
of specialised dredging cranes. 

(v) There is need for training skilled personnel specially motivated 
for operation and maintenance of dredging at the costly equip-
ment is efficient utilised and cven for minor repairs. 

14.15 The Ministry, when asked to elaborate on the financial perfor-
mance of the Port with regard to maintenance dredging operations in the 
Port, has furnished the following statement 

, 

Year 

1983-84 . 
1984-15 . 
1985-86 . 
1986-87 

-1987-811 . 

--------------
Financial Outlay 

provided . 
. ,- - .---, ... __ .. -

366'64 
402'71 
425-16 
397·13 

1190·11 

Actual expcnditure 
(Rs. in lakhs) 

354'68 
380'81 
433'57 
446'98 
811 '38· 

(inclutlina work. award-
ed 10 DCI for dredl-
ing I1)lIin harboUr 
chllDJlel and at Pir 
Pau.) -. - .. - -~ ~ .. - ... ' --.-- --, 

·SltOrtfllll in exPtJldltureif> due 1& non exrc:ution 0' the quantum ordred.&ina cnvisa~d 
to be done in 1981-88 under t1ue C\1I\Irllcls awarded 10 them. 1'hcexpenditure has 
'11'mcd ovcr 10 1988-89. 
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14.16 When asked to indicate the reasons for non-e~Lltion of the 
proposed dredging duri11& 1987-88, the Ministry has stated that out of the 
total fiWlncial outlay on dredging of Rs. 1190 lakhs for the year 1987-88, 
estimated cost of the dredging to be done by the DC! was Rs. 650 lakhs 
and the balance Rs. 540 lakhs was the provision for estimated cost on 
departmental dredging. Out of this, the actual expenditur~ on account of 
departmental dredgiqg during the year was Rs. 500 lakhs. The actual 
amount paid to DCI up to 31-3-1988 for the dredging work was Rs. 312 
lakhs. The period of the completion for the contract for the Pir Pau dredg-
ing by the DC! was 120 days and the contracted time for the dredging in 
the Bombay Harbour main channel was 180 days. However, the contracts 
for the works could be given only on 10 January, 1988 and 19th January~ 
1988 respectively. Therefore. thctc was a shortfall in the planned outlaya;. 

14.17 Asked further as to what is the effect of the quantity of sill left 
undredged on the Port activity, the Ministry has stated that without tbe 
requisite amount of dredging the tankers arriving in Bombuy Port had to 
wait marginally for suitable rise in side. 

14.18 During the visit of the Study Group of the Committee. the Port 
authorities when asked about the comparative cost· analysis of dredging 
operation conducted by Port's dredgers and that done by dredgers of DC!. 
have stated that no such data existed. However, the cost of dredging by 
Port's dredgers was very much less than that of dredging done by DCI. 
The Committec were further informed that tbe comparative cost was Rs. 
26/- per cU.m. for port's own dredging and Rs. 38/- per cU.m. for dredging 
by DC!. Asked about the reasons for this substantial difference, it was 
stated that this was mainly due to the difference in initial capital inputs. 
The port dredgers were procured ahout three decades back while the [)('[ 
dredgers were all new acquisitions. 

14.19 The Committee note that the rate of local siltation at Bomhay 
Port becomes very high whenever the depths have increased gready abon 
the natural depths. The Committee would like the Ministry to conduct tech-
nica', stndy to find out the scientific basis of this phenomenon ~o tba' 
farther deepening of the Port, as 8nd when undertaken., takelli due colt8i-
:lance of the results of this study. 

14.20 The Committee deprecate tbe manner in which finaociaJ detail!l 
regarding capital dredging at Bombay Port have been furnished by the 
Ministry. The Miaistry lias stated that information relating to approved 
outlays during 1bird, Fourth and Sildh Plans are not available The Com-
mittee desire that in fature the Ministry should be more careful in farnish-
i. illforma.ion to the Parliamentary Committees. 

14.2& The Committee find that in actual perfonnance also the Bombay 
lort authorities have acquitted themselves poorly. Draft levels at .ir r ... 
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('heAlkal Terminal are presently around 5.5,mtrs. as against dae required 
cJepth of 8.8 Altrs. The Committee are unable to accept the Ministry's ex-
fJlanation that due to less demand in initial stages dredJdn~ at the said IJrea 

WIJS ne~lected. 

14.22 The Ministry has not conducted a study to as'je~ the percentage 
·uf delays in berthing of Nhips due to dredging operations. The Committee 
think tbat it is dc~irahle tu conduct a study to discuss the problems' involved 
'with II view to chalk out ;'itrategy to avoid delays in berthin~ which ,--nuse 
4:onsiderable loss of re,'enue to the e:lchequer. 

14.23 ' .. he Po ..... s mulntenance dredgina requirement is to tbe tune of 
46 lalms cU.nl. while the actual dredging carried out annoaDy is about 30 
lokhs cu.m.· This leaves a backlog of 16 !alms Cu.m. every year. The Com-
mittee feel that this is an alarmill2 situatioB and warrants urgent action. The 
Committee have observed that due to the quantity remaining undredged the 
tankers arriving at the Port have to wait marWnally for suitable rise iu tide. 
The Committee are of the opinion that as similar situations regarding back-
log in dredging arc obtaining at almost all Major Ports, a study should be 
conducted by the Ministry to find oat extende~d waiting time i~posed on 
Iberthi~ vessels, the financial implications involved and quantity of busi-
ness lost due to ships not preferring to berth at all, at these Ports due to 

:absence' of required depths. The Committee would like to be apprised of 
the findings of such study. 

14.14 The Committee have been informed that costs of dredgin2 ope-
Tation." conducted by Ports own dredgers and that done by DCI dredgers 
1Ire at considerable variance, bei~ Rs. 26/- per cU.m. for tbe former and 
Rs. 38/- per cu.m. in tbe case of latter. Tbe Committee desire that as DCI 
is to conduct a major cbunk of dredging operations at Ports in future, a 
critical study should be made to find out the reasons for the higher costs 
C)f tbe dred&!ng carried out by DCI. They would Uke to be apprised of the 
results of sucb an exercise. 



CHAPTER XV;, 

COCHIN PORT 

15.1 Cochin Port is an eSluaria~ port situated in the West Coast of 
India in following latitude and longitude :-

Latitude IOo23'North 

Lungitude 77" 2' East 

15.2 According to the Ministry studies conducted by the Port in con-
junction with CW&PRS indicate the annual siltation presently at 6.5 m.cu.m. 
per annum. The silt is brought through the system of backwaters and rivers 
and from the sea due to tidal action. The sea bed mainly consisting of 
soft mud is disturbed by wave action and the loose mud finds its way into 
the Port channels. Thus the Port waters arc prone to heavy siltation. 

Capital Dredging 

15.3 The draft at the commencement of the first plan was 9.14 metres. 
In the Sixth Plan, it was improved to 10.7 metres at the cost of Rs. 26.917 
.crores. 

During the 6th and 7th Plan periods capital dredging for Cochin Oil 
Terminal and fcrtiliser berth as envisaged in the Ports integrated develop-
ment scheme was executed by the DCI to the designed draft of 10.7 metres. 

Mailltenalu:e Dredging 

15.4 The draft maintained in the outcr channel is 10.7 metres and in 
the inner channels at 9.14 metres. The information regarding maintenancc 
dredging required and actually done annually during the last ten years, as 
furnished by the Ministry, is given in the following statement :-

YCIlr 

1978-79 
1979-80 
1980-81 
1981-12 
1982-83 
1983-84 
1984-8~ 

1915-86 
1916-17 
1987.88 

Requirement in 
million Cu m. 

4.3 
5.0 
5'0 
6.5 
6.5 
6.5 
6" 
6.' 
6.5 
6'5 

Dred,in, clone in 
million Cu. m. 

3.5 
4.8 
3.9 
6.1 
5.4 
4.9 
6.2 
6.1 
6.3 
5.6 -------------------------

79 
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15.5 As regards variations in requirement and actual dredging in some-
of the years, the Ministry has stated that even though a slight variation is. 
seen between requirement and. actual dredging carried out, drafts were 
maintained at the required level, as all berths were not required simulta-
neously at prescribed draft. Capital dredging commenced in 1980 and 
thus the annual requirement of maintenance dredging also considerably 
increased . 

.15.6 The budgeted amount and amount actually utilised for mainten-
ance dredging during the last five years has been given below :-

Year Budaeted amount 

1'83.84. 130 
198"85 . 133 
198J..16 . 681 
1986-87 1116 
J 987.88 . 966 

(in Rupees laktt~), 

Actual Llmount 
utilised 

342 
199 

1050 
959 
911 (Approx.) 

15.7 About the steep variation in outlay and expenditure, the Ministry 
has stated that in 1985-86 amount utilised is far in excess of budgeted 
figure as pending bHls of D.C.l. for the year 1983·84 were settled thut 
year. ., 

15.8 The Committee have been further informed that dredging operu-
tions at Cochin Port are conducted both by Ports dredgers as well lIS by 
D.C.I. dredgers. The total dredging capacity of the Port was 1.7 m.cu.m. 
per year. However, with sinking of H.S.D. 'Mattan cherry' in May, 1988 
the capacity hus been drastically reduced to 0.4 m.cu.m. As the total main-
tenance dredging requirements of the Port have been of the order of 6.5 
m.cu.m. reduction in Port's own capacity has led to its more and more 
dependenoe on D.C.1. for meeting a major portion of its requirements. 
This can be well understood from the comparative figures of dredging done' 
by departmental dredgers and D.C.1. dredgers, as given below :-

Year 

1918·79 . 
1'19·80 . 
1980·81 

As~csscd Total drcdainB done Performance Of.POTI·S 
noed 'Dredger fleet 

2 

4·0 
5·0 
5'0 

D.C.I. ParI Capacity Actual 

3 4 

2·1 1·4 
3,2 1 ,6 
2 ,1 I'R 

5 
1'6 
\'8 
H! 

Drcdain.s 
done 

6 

1-4 
,t ·6 
: \"/1 
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2 3 4 , 6 
1981.82 6'S 3'8 2'3 2·1 2'3 
1982-83 6'S 3'6 1 '8 2 ·1 I· 8 

1983.84 . 6'S 2'8 2·1 2 ·1 
1984.8S 6'S 4'6 1,.6 1 '9 1 '6 
1985.86 6'S 4'8 1'3 1'9 1'3 
1986-87 6'S 4'8 1 'S 1 9 1 " 

1987.88 6'S 4'3 1 '3 1 ·7 1 '3 

15.9 During the visit of the Study Group of the Estimates Committee 
to Cochin Port, they were informed that as far as the Cochin Port was 
concerned the designed draft of 10.7 metres was available throughout the 
year. However, during a short period from 18th August, 1988, this 
draft of 10.7 metres got reduced to 9.75 metres. This was due to the fact 
that the only suction dredger of the Port _ had sunk and noqnally D.C.I. 
dredgers which were available till end of May every year had due to various 
reasons been withdrawn in March itself. 

15.10 In view of the above the Ministry were asked to state the reasons 
for withdrawal of dredgers in middle of dredging operations, systematic 
planning done to avoid these situations and about the adequacy of the 
Ministry's dredging agency. The Ministry has in a subsequent note stated 
that it was not correct to say that the dredger was withdrawn in the middl~ 
of the dredging operations. The W:edger had to repon back. to Cochin Port 
in October, 1987 but could not do SO due to the pressinng assignme~t .... and 
therefore it reported back after some delay. 

The D.C.I. dredgers are~oyed in a systematic pattern after mutual. 
consultations between the Port and the DCI. Whenever here are conflicting 
claims, the Ministry plays a mediating role and decides on the deployment of 
the dredgers as per the pressing d,emands otl the Ports. 

So far as maintenance dredging requirements are concerned except for the 
requirement of Calcutta Port and oocasional post·monsoon peak demands 
of the Ports in the Western Coast, the DCI can meet the requirements of the 
Major P~rts. 

15.11 Durin& the visit of the Study Group of the &timatea Committee 
to Cochin Port, it was brought to their notice that the cos of dred&illl under-
taken by DCJ was cheaper as compared to operational cost Port', oym 
dredgers, 

When confronted with this fact the Ministry has stated that the DCI it a 
specialised agency in dredging and has built up an expertise in dredaiP& 
over the years. ~e DCI is having modern ct6clent dredaers wbereas the 

7-234 LSS/89 
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POrt Trust dredge~ are old and of lower capacity requirin~ more mainte-
nance. These are the ~n reasons for variation in the operational c~ts. 

15.12 In a subsequent lJote submitted by the Cochin Port Trust autho-
tl.Ues it has been stated that though the Cochin Oil Terminal could receive 
tully loaded tankers of 1,15,000 D.W.T., due to present depth restrictions 
dead freighting of ships to carTY 60,000 tonnes of cargo was being ~!!oJjed 
to. This resulted in an estimated loss of Rs. 12 crores per annum, in terms of 
freight to oil industry. In order to Jpinimise this loss the consultants to the 
Port, M Is. Engineers India Ltd., have suggested a programme to deepen 
the channel. This would entail an expenditure of Rs. 18 crores for ~ital 
dredging and Rs. 3 crores for maintenance dredging. According to the 
Ministry, in view of the loss now being incurred. this additional expenditure 
on dredging appears to be fully justified. 

15.13 When the Ministry were asked to clarify their stand on the above 
propOsal it has been stated that as per the Integrated Development Project 
of the Cochin Port 1 rust in ~hich the Cochin Oil Trrminal was developed, 
a draft of 352 has been provided at the first stage. There is no proposal in 
the Seventh Five Year flan to deepen the Port further. A final view on the 
proposal of dredging of Cochin Port can be taken only after examining the 
overall financial viability of the project and the resources made available in 
the 8th Five Yeur Plan. 

15.14 The Committee note that Cochin Port authorities have during 
lYe aut ten year4J carried out maintenance dredging to the ex.tent of 538 
lakhs cu. m. against 8 requirement of 595 Iakhs cu. m. Doe to depth 
resbtctlons, CocbIn Oil Tel'lllinal which can odlerwise receive faDy loaded 
tankers of 1,15,000 D.W.T. is resorting to dead freighting of ships to carry 
60,000 tomaes of aarao. 'Ibis Is resulting in an estimated loss of RB. 12 
crores per annum, ill terms of freIabt to on Industry. 1be Port cOllS1ll-
·tams have suaested a programme to deepen the channel. 1bis would 
entaD an espendlture of RB. 18 crores for capital dredgiDl and RB. 3 crOre8 
year for maintenance dredging. 

15.16 The Committee desire that immediate attention should be paid 
to assess this project, as in the opinion of the Conunittee, this additional 
expenditure on dredging appears to be fully justified considering the fman-
daI savings in terms of freiltJt to 0(1 industry,. which will start accruing 
ODCe the deepening of the Port to; carried out. In fact after an initial invest-
lDent of lb. 18 crores and thereafter of Ri. 3 crores annually, 8 Det 
saviDp of Rs. 9 croftS (RI. 12 crores-RB. 3 c:rores) wiD start accaring In 
tel'llll of freiPt to on iDdastl'y. 

15.17 'lbe Committee lltave been Informed tIIat opentions carried oat 
by DCI dredpn are cheaper dum "oae conducted by Port's OWD dred",n. 
1be posltloa ill Bombay Port deplets an altogether dilerent pktln.. It 
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is worthwhile to ~ondlld a horizontal study regarding malnteDllDCe drecla-
big operations at all Major Ports in order to briag about rationalisation in 
the economks of dredging done by various agencies. 

15.18 The Committee will also like to draw tbe attention of the 
Ministry to malntenanc:e dredging being undertaken at Cocbin Port. Wblle 
ia 1984-85 a sam of RB. 799 Iakbs was spent on dredging 62 Iakbs CII. m., 
in 1986·87 and 1987·88 sum of RB. 959 lakhs and Rs. 911 lakhs had 
been spent to dredge 63 Iakbs CII. m. and 56 lakbs ClL m. respectively. In 
the opinion of the Committee even if standard escalations are taken into 
account sllch drastic increase CBlUlot take place within a period of 1 to Z 
years. They would like the Mbiliitry to conduct detailed investigatiuns 
into this increase in cost with a view to taking appropriate remedial mea-
Sllres with promptitude. 

8-234 LSS/89 



CHAPTER XVI 

NHAVA SHEVA PORT 

16.1 Nhava Sheva Port is situated along the eastern shore of Bqplbay 
Harpow, opposite tbe Elephenta Island. The Port i$ under construction 'and 
is en~saged as high technology P91t providing modem facilities for h~dpng 
contamel'S and dry bulk traffic. The port is mainly designed to be a satenlte 
port of Bombay port in order to ease out congestion at the latter. 

16.2 As the pro.iect is under construction, the dredging operations are 
confined to capital dredging only. 

16·3 The Ministry has stated that the work of capital dredging for 
Nliuvu Sheva Port Trust involved dredging of about 8.6 m. cU.m. of soU and 
about 0.46 m. cu. m. of rock at the cost of Rs. 40.4 cu. m. 

16.4 Asked about the sour~ of funds for capital dredging works, it has 
been stated that the capital dredging was done under Dutch assistance pro-
gramme. 

16.5 The Study Group of the Committee bave been informed during 
their visit to Nhava Sheva Pon that the project cost had escalated from the 
original estimate of Rs. 506 crores to Rs. 906 crores. When asked about the 
reasons for this escalation and the effect of this escalation on dredW.ng com-
pl.inent, the Ministry has stated that the increase in costs are mainly due to 
variation in the foreign exchange component, increase in statutory levies and 
duties and escalation. About the dredging component it has been stated that 
it has increased from Rs. 34.02 crores to Rs. 54.57 crores. 

16.6 Subsequently, when the Ministry were asked to furnish the total 
expenditure on capital dredging at Nbava She-va Port and the exact compo-
nent of it on account of expenditure on rock dredging, it has been stated 
that, the totaJ actual expenditure incurred so far on the Capital dredging in 
Nhava Sheva Port has been Rs. 43,34,34,626. However, certain claims relat-
ing to escalation, contingencies etc. have been made by the contractor and 
the total estimated expendit~ will be about Rs. 62.43 crores. Tbe cost 
component of rock dredging carried out at Nhava Sheva Port is 
Rs. 1\),87,51,958. 

16.7 The Ministry wore asked why ocr was not awarded this cootract 
of high financial value. Durini the evidence, the ~ of the Ministry 
clarified; 

"The Nhava Sheva Port Project is being financed by external agen-
cies like World Bank, S-udi Development Fund as well u Dutch 
Government. The dredging component is financed from Dutch aid 
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as part of Dutch ~. Tenders will be confined ~o parties in 
India and Netherlands. Thcreare no restrictions on the number of 
cOJ)lpaoies who can give tenders for the contract. They have also 
imposed a condition that the Indian party whO also ~ndeI'$ for the 
contract &)lould have a dutch party as one of the collaborators. 'lbe 
DCI is the only dredging company in India which has any equip-
ment or expe~nce in takin2' large scale dredging operation. OCI 
was the good contractor. 

Tender documents were received from nine parties, DCI could not 
qualify because it could not offer condition that it should have a 
collaboration with Netherlands. Reason for this stipulation was that 
DCI did not have the capacity to do it on .~ own because there were 
various activities like rock dredging for which DCI was not havina 
equipment. It was necessary for the DCI to get the assistance from 
a foreign company that can do all aspect of dredging work. And the 
contract went to the Dutch company." 

16.8 When asked to elaborate further the witness stated, 

"We were also fully aware of the capability of the DCI. DCI was 
free to quote along with the other Dutch companies. There wa, no 
bat {m DCI quoting after getting the collaboration of a Dutch com-
pany. Actually DCI did not have the full capability bccaUIC it in-
volved a lot of rock cutting under the sea. Therefore OCI had to get 
the assistance or collaboration of another firm. DCI did. COlnp,cte 
among the various bidders. But it did DOt lIatisfy the condition ~ 
it should have a collaboration with a Dutch company. A~, 
they coUaborated with some other company wbich was not a ~tclt 
company. Therefore, the DCI price bid was not considered." 

The witness further added, 

.. At the initial stage when we called for the tender nobody knew who 
was going to quote. There were ten or twelve Dutch companies bav-
ing this kind of expertise. DCI could bave sone to anyone of them 
and entered into a collaboration. So till the last moment nobody 
knew that DCI did not have the putcb collaboration. So it is not 
correct to presume that everyooe already knew about tbe DCI's posi-
tion. In my humble submission it may not be correct to draw the 
ooodasion that there was a pre-determincd intention to exclude the 
DCI or to give the contract to the Dutch OOD1~y which ultimately 
JOt it." 

16.9 Alkcd if ejforts were made to cuquire into the whole episode, tbe 
witness stated, 
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"Dredging Corporation of India has mentioned that unfortunately 
they were under the wrong impression that the particular company 
which they bad identified used to be a majority holding Dutch com-
pany. I agree tbat DCI should bave taken greater care to know the 
exact status of this company but that was not properly done by 
them." 

16.10 Asked further as to what action was taken -by the Ministry in this 
regard, it has been stated that the party, with which the Dredging Corporation 
of India collaborated, was the only dredging company that was interested in 
entering into a joint venture arrangement with Dredging Corporation of 
India. Only later it was discovered that they did not satisfy the eligibility 
conditions. After ascertaining all the facts from Dredging Corporation of 
India it was not considered necessary tQ order a separate enquiry. 

The Secretary of the Ministry stated during tbe evidence. 

"We found that it was a genuine mistake made by DCI, so we did 
not take any further action." 

16.11 The Committee note that the DCI did not care to verity the cre-
dentials of the foreign agencies with which they were trying to contact for 
colla~ration regarding rock dredging at Nhava Sheva Port. 

16.12 The Committee have been informed that Nhava Sheva Port. Pro-
ject was scrutinised by Environment and Forest Ministry from environ-
mental and ecological point of views. It has been given a conditional 
clcaJ'ance by the said Ministry. When. asked to give d~ails of conditions 
iDtposed with regard to dredging operations and disposal of dredged spoil 
the Ministry has stated that these two aspects will be governed by the 
given below : 

"(v) Dredging will be limited for operation and maintenance only. 
Disposal of dredged material will be done in consultation with 
Environment Division of Nhava Sheva Port Trust. Such mate-
rial must not be used for filling up any waterbody. 

(vi) No large-scale dumping of wastes shall be undertaken by NSPT 
without clearance from environmental angle. This is to ensure 
that marine ecology of the area is not effected by dumping in 
the marshy lagon/low level areas." 

16.131be COlDllllttee note that Nha~a Sheva Port is bdeaded to be a 
state of tile art port on ladlan scenario. 'Ole COIIIIIIiUH, howeMl', are 
cIistraIed to filMl that the project cost 01 Nhaw Sheva Port Project bas 
escalated from RI. S06 crores to RB. 906 crores d_ to varladon In foreIp 
exdluge coinponent. ·increase ID levies, duties etc. n.e ~ ate of 
tile opinion dlat poa15 are highly capltaJ.iiatellllve projects. 'I1Iereforc •. 
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IIIttialou care .ad adecJ-te viallaace slaDaId be exerdsed for ilBpleJ8Uta-
tioa eI tIIese projects or .... e tiDaadal vable so .... t ..... d cost .. 
ovel'l'Ull8 are avoided. TIte pbnnilll Imp........,. aad moaitorille 
IUdaillery of those projects sIIoald be adeqlllltely stn ..... eDed so ..... 
tllere are DO slippages iD tile executiou of the projed. 'I1lt total estiIII ..... 
expeaditure on capital dredfPag at Nhava She va Port is ahout Rs. 6%.43 
crorts and out of this die rock dredging component is Rs. 10.'7 crorea. 

J6.14 The D.C ••. also competed among tbe bidders but did pot qualify 
as it did satisfy the condition that it should have a coll.boration witla 
at Dutch compllll)'. Due to the omission on the part or the DCI tile coat-
ract ,,'as awarded toa Dutcb firm resulti~ in an out-80w of foreign ex-
cbange worth Rs. 51 crores. The Ministry should ensure that iastrudioDS 
are issued to cuncerned agencies under its control to be very careful 
while bidding for tenders so that die financial interests of the coutry are 
properly secured 

16.15 Tbe C()mmittee note that Nhava S4eva Port Project' was saae-
lioned by Ministry of Environment and Forest on the condition that dis-
posal of dredged material will be done in consuitation with Environment 
Division of Nhavll Sheva Port Trust (NSPT) and that no large scale dump-
ing of wastes shall be undertaken by NSPT without cleal'lUlCe from environ-
mental angle. They are appreciative of the fact that environmental angle 
has been duly taken into account before clearing the Nbava Sheva Port 
Project. In view of pollution hazards which are being faced by sea 
ports. the Committee consider it as a positive step and hope that the Minis-
try would give paramount consideration to Enviroamental anile while 
conl>idering further expansion of Major Ports and also in undertakin~ capi-
tal ~lftd maintemmee dredging operations. 
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2.1 The Commiuee note tbat, capital dredging is undertaken 
whenever creation of new port facilities or flll'lher depend-
ing of existing berths/~hannels is required and the .responsi-
bility to assess the capital dredging reqUirements rests with 
the concerned port. 

3.17 

They areaf the view that 50 far as capital dredging is con-
cerned it would _be desirable to create II specialisell t:cntral 
:ll:encv equipped with latest survey equipment to assess the 
ovcrall requirement of capital dredging in the ports in India. 
They are also dismayed to note that no overall assessment 
of futur~ requirementN of drcdlling at MaioI' Ports has becn 
done bv the Ministry. As stated by the Secretary during the 
cour!IC of evidence. lin exercise to assess tbe quantities of 
camtal dredJZinJZ is under way. The CommiUee are of tho 
view that the necessary exercise 5hould be ~pleted expedi-
tiously so that it is possible to have an integroted approach 
in undertaking capilill dredging ruther than leaving the prob-
lem to ports in isolation. Once the quantum of work to be 
done is a~ses!led it would be expedient to draw a plan of ac-
tion and to compute the cost involved in the entire operations. 
While workinJZ out the financial reQuirements for all the 
Major Ports for undertakinJZ capital dredginll. the employ-
ment potential in ulldertakinll the iob should allO be worked 
out. Thev would like to be a1)prised of future development8 
in this reltard. 

The Committee find that siltation at Major Ports is an 
unavoidable phenomenon and that in order to keep the 
ports in fully operational state efficient and timely mainte-
nance dredRinJZ is extremelv essential. 1t has alRo come to 
their notice that normally maintetilnce dredginll operations 
are carried out bv the Port Trusts themselve8. The Ports 
seek advice in this reprd from central Water and Power 
Research Station. Pune. In 80 far as facility for 'in house' 
research and development is concerned only Calcutta Port 
has its own hydraulic study department where they study 
their siltation rroblems. 

The Committee consider that the problem of siltation is of 
huge magnitude and that a consolidated approach is im-
perative to tackle it effectively. While maintenance dredg-
ing Is essential to maintain the requisite draft. it ill al~o 
desirable to undertake adequate preventive measureR like re-
8Ortinp; to afforestation. plantation. etc. The Committee 
have been informed that C.ochin Universitv has conducted a 
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study on the aspect of siltation and its prevention to somo 
extent bv plantation/ufforestation. It iii rather surpr18lDJ1 
that the Ministry thouJdl concurrinll with the Committee's 
view on comolidated efforts to tacklc this problem has fallen 
short of initiatina serious and meaninllful interaction with 
~pecialiscd institutions in this reaard. The Committee desire 
that the Ministry should initiate steps to have interaction 
with Universities and other such institutions where such 
studics are beina conducted. 

The Committee have noted that maintenance dredging at 
Major Ports is subject to II policy decision whereby the ports 
themselves carry out dredging by the side of the berth 
:lOd in fest of the IIreus it is undertaken by DCI. The Com-
mittee arc of the opinion that maintenance dredging should 
be undertak.en bv centralised agency after making comflre-
hen~ivc studv of requirements of all the Major Port". 

3.19 The Committee regret to note that though the DCI hus 
heen in existence for the last more than tcn years Hnd has 
been conductinp: maintenance dredainR operationR 'at nlmC'St 
all the Maior Ports vet the Ministrv hllN not mnde anv eifort8 
to make comparative cost Htudv of dredging operations 
tarried out by Ports' dredgers and those by DCI. It i~ 
de8irable to undertake the necessary study with a view to 
find (lut the ultimate ~olulion as to whether the maintenance 
dredltinR should he done bv the Ports or il should be en· 
trusted to II ceJltral aJ(enev. The Ministrv should conduct a 
comparative cost ~tudy to facilitate a rational solution .to 
the prohlem. 

3.20 The Committee note that expenses on maintenance dred._ 
ing in all the Major Ports (exl'ept Calcutta Port) are met 
by Ihe Port TrUllts by levying port charges on berthina-
velRels. As oppOsed to this. in the Porlll of cerlain countrie~ 
like Belgium, Ireland, Greece, the entire cost of dredging I. 
met bv the National Governments. 

3.21 . The Committee have noted that an Inter Minillterial 
GroUI' ClMG) has. ilJtl'r alia. recommended financinR of 
capital and maintenance dredlling needs of all Major Porl8 
by the central exchequer. The Committee are of the view 
that the MiniHtrv should examine the recommendations of 
the rno in greater depth and take a final decision as 10 
whether the c.entrnl exchequer ~hould finance both capital 
and maintenance dredlZinR operationll of Maior PortA in the 
country. Prima faci('. they find no reason why the Govern· 
ment should not do so in view of the fact Ihat the country 
has a vast coastline with verY hiJth !lInus in develoJlinlt 
international trade. The Committee would like to he 
apprised of a final decision in ~ matte!· ____ _ 
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The Committee would in, this connection pertinently refer 
to the observations of the late Prime Minister, Smt. Indira 
Gandhi that degradation and misutilisation of coast lines 
should be prevented and if the area is vulnerable to erosion. 
suitable trees and plants should be planted on the sands 
without marring the beauty of the environs. Pollution 
from industrial and town waite must also be avoided, 
as JlQinted out bv her. The Committee desire that the Minis-
try should study the problem from environmental angle in 
consultation with the Ministries concerned and take JlQsitive 
stepS to translate into action the above observati~ns of the 
lote Prime Minister. The Committee feel that high popula-
tion Rrowth. unrestrained development and inadequate in-
frastructure have resulted in decline in the environmental 
quality of the country's coastline and u5gcnt preventive stcps 
are considered essential to prevent further deterioration in 
this relmrd. 

The Committee note that 26 out of 32 dredgers have been 
performing much below their assessed. capacities. While 
a.reeinl!: with the Ministry's contention that this may be 
mainly due to old alte of dredlterl. I"CQuirinp; frequent repairs 
and lomler maintenance periods, the Committee are of the 
view that the situation could have been :lvoided if the Minis-
try had done some advance J)lanninl! in this reli:ard in con-
sultation with Maior Ports and chalked out a comprehensive 
plan to phase out the old dredp;ers bv introducing the concept 
of modernisation in this field of activity. The Committee . 
desire that the needful mav be done now and It suitable 
pr02ramme chalked out to replace the old dredgers. While 
effectina the prop;ramme of modernisation adequate care 
should be taken to standardise the equipments as drcdger; 
also Ret non-functional due to non-availabilitv of spare 
parts. 

The Committee commend the proposal of Ministry to 
set up a Dredlte Repair Complex at Calcutta which would 
p;o a tong way in mitiltatinp; the problems due to lack of ade-
Quate repair facilities within the countrv. Thev therefore. 
desire that work on the proJIQsed complex should he initiated 
with due promptitude. 

The Committee have observed that time and again lack 
of adequate trained man-J)Ower has hampered the execution 
of dred2inl% operations at Maior Ports. Thi~ occurs at all 
staRes riaht from the initial soundinp; oper:ttion~. assessment 
of quantity to be dredlled. the actual operation". etc. Thev 
feel that in view of the hiRhlv technical nature of work it is 
desirable that II training institute in drl!dl:inp; be established 
at the earliest. The Committee note thnt liS a oreliminarv 
steps a project report is being prepared with Dutch assistance 
and desire that Ministrv should ensure the inclusion of the 
proposal in tbe Eip;hth Plan period so that the modernisation 
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of dredltina operation i8 affected amoothly ud there it ade-
Quate man-power to b8lldle .oeb operationa efticienUy. They 
would like to be apprised of developmenta in thiI regard. 

The Committee are di8tre~sed to observe tbat there are 
severnl cases reltardiDJ~ payment of dredainl bills. wbicb are 
under dispute between the concerned port, and Dredain. 
Corporation of India for a 10Dg time. 

In the opinion of the Committee tbe Miniatry bal Dot 
~hown anv decisive will to sort out tbe di..,utet. Thev aee 
no rea~on as to why the Ministrv under wbose control both, 
the DCI and ports concerned function .bould Dot bave been 
<1ble to sort out the diSJIutel ond to end. unnecessary 
wranltlinlts between the parties. 

It is disquieting to find tbat no concrete Itepa have been 
taken by the Ministry to settle the long-5tanding dispute~. 

Regarding Pmdip Port where the amount diaputod is 
Rs. 198.00 lalths the Ministry is stated to be tryIq to lort 
out the issue after takin!! advice from the MialltrY of Law. 
RCl!ardinl!: Visakhapatnam the matter r. beinl referred to an 
Arbitrator. As for Cochin Port. the Minim woutd come 
into the picture if requested, whereat in tbe case of Calcutta 
(lnd Bombnv Ports the Minilltry's hell' hall not been louabt as 
yet. The Committee are of the opinion that the Ministry 
Rhould take serious interelt in the matter and mate concerted ' 
efforts to sort out the disputea u aU the concerned partill 
are under the Ministry. The Committee would lib to be 
apprised of the I)r02re~t in thia r.aard. 

The Committee note that Madras Ports is one of the 
deepest ports in the cOuntry and compara favourably with: 
port!! of advanced countries. The Committee allO note thall 
the port hitherto was self-auftlclent In. so far ail ma;ntCll~ 
ance dredging requirementa of the port were concerned. Buti 
with the two dredgers Cauvery and Wenlock, havill. beeD 
condemned and tbe replacement Grab Dredaer 'Prlclo' Itlll 
to become operation at, the Port In order to mpptement the 
efforts of ita tope remaioln, Dredger, CoJerooa, had to 
utilille the services of Dredging Corporation of india. In 
fact for the period from April, 1988 to September. 1988' 
the quantum of dredJing done by the J)Ort dredlOr wu 
abollt 7 m. cum. and that by DCI dredJCI'I about S.S m. 
cu.m. 

The Committee. therefore, detire tbat the MlDIttr1 of 
Surface TI1In8port should take immediate atcpt to mab tho 
new dredger. Pride, operatioaa' 10 that the Port It able 
to take care of about 7590 of ... maiatellance dredlin. re-
quirements. 
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The Committee also note that there is a gap of 15,00,000' 
cum. in the dredging performance and actual programme 
at Madras Port for the decade, 1978-79 to 1987-88. The. 
Minislry's contention that there i~ no backlog of dredg-
ing requirement at Madras Port cannot thus be accepted. 
The Committee are of the opinion that maintenance· dredg-
ing operations should be carried out after proper planning 
so that the~e are no substantial variations in the quantity 
of dredging as programmed and as actually completed. 

The deepening of Bharathi Dock to enable it to cater 
tQ 1,70,000 D.W.T. vessels, is imperative to maintain India'. 
present positiQ.n as a leading are exporter. It is under-
st,?od that Australia, the main competitor in this regard. 
has ports which can handle large ore vessels of the capacity 
of 2,00.000 D.W.T. each. The Committee desire that ex-
peditious steps should be initiated for the deepening of 
Bharathi Dock so that not only the transportlltion costs of 
ore importers are reduced but also the country's position 
as a lea!iinJt importer of ore is maintained. 

The Committee welcome the decision of the Government 
to deepen tbe Bharatbi Docks in the Madru Port with 
Ilulch assistance during the Eightb Plan and hope that 
the projeCt would finally be included in Eighth Ptan and 
implemented at the earliest. They would lib to be appris-
ed of further developments in this regard. 

The Committee are dismayed to nole that both the capi-
tal dredging openltions undertaken 81 Mormugao PorL have 
been done without a systematic study. In the first stage 
due to the wrong as~~sment of material Lo be dredged 
tbo· rales quoted ·In the tender had to be revised to almost 
five times from Rs. 4.50 per cU.m. to Rs. 22/- per cU.m. 

In tbe seoond lltagc, the project envisaged to be com-
pleted jn S months took ·9, month!! to complete. while 
only 8.34 lakh M' out of !) lakh M" of material was deedg-

. cd ·the . COlt of project escalated from Rs. 234 lakhs to 
Rs. 247.55, lakhs. The Committee are not convinced by 

.• tbe reason, advanced by. the Ministry that the strike of em-
ployees of Major Ports from 16-3-84 to 8-4-84 resulted in 

\Jielay of the execution of the Project. In fact if the work 
had started as per schedule in November. 1983 it would 
have been completed to a large extent by middle of March. 
1984, The Committee are of tbe view that to ensure the 
cQmpletion of projects in time and to avoid time and cost 
over-runs the Ministry should set-up n monitoring cen to 
J1lQIlitor dredaioR operationB at. Major Ports 110 tlmt· all 

______ --=.:.:.:Ii~ppa~ge::.s=_ are rectified' with due ~I't.!.t~~ _____ _ 
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The Committee regard to nole thnt like capital dredg-
ing the financial planning for raaintenance dredging opera-
tions has also been unsatisfactory. During the lasl 
four years 'i.e. ·,t9M·8S, 85-86, 86-87 and 87-88 against out-
lays'of Rs;' 2S01ukhs, Rs. 326 lalehs. Rs. 280 lakhs RnJ 

·'~Rit'., ·!4.· laths respectively,' the actual expenditure havc 
.been 244 lakbs. . Rs. 222.S0 tUbs, Rs. 235.80 lakhs, 
Rs. 218.6~ laths respectively. • 

This siluation is indicatillc of non-utilisation of allo-
I:ated resoun.:es and caUs for immediate remedial measurc~ 

• s~, that' Ihe snnctioned ouUays are fully utilised nnd th" 
wurk is completed accordinK to schedule. 

The . Committee commend that training programme fOI" 
the s'urvey. technical and operational staff has been arrang-

• ed ai1(\ hope that such traIning programmes would continue 
in future also to help the staff Perlorm better in the dis-' 
charaeofduties ass/amid to tbem. 

~ , • .: I '. • 

The" Committee are "urprised that the Government plans 
to set-up a grass-root refinery nt New Mangalore. This 
will definitely need augmentation of port facilities and 
also capital dredging. . The Committee urge the Ministry 
tll initill~:' necessary action reprding deepening oj Port and 
<Iugmentiltion of port facilities well in time 1i0 that when-
ever Ihcrefinery becomes opeNltional, no difficulty is faced 
by.lhe berrbinll' vcsseli. Neceasary exercise in this regard 
li'hould be initiated riabt now 10 that- there il no difficult y 
"hen, the refinery becomes functional. 

The CI)\TllDittc:e note that the payment done by ports 
for worlc ~ne by DCI is on daily rate basil. They are of 
the opinion that in order to have a proper control over the 
costs it' 'i5 'illlperative ihat rates should be quoted on cubic 
metre ba.!l.is. Necessary aCtion, in tbi. regard should be 
initillled, 

'I 
,T~ • rummittl(~ noto . with concern that - a huge backlog 
has. ~ccuUlulatcd with t~gard to dredging at New Menga-
lore, Port.· While theI\-Hnisl/"y claims that it is to the tunc 
of about io lakhs cu.m. th~ ~la-furni5hed by them indi-
cates that. ,lIl.1ring the lalt ten years out of an estimated 
qUlmtity of 40.5 lakhs cU.m. -only about 23.0 lakhs cU.m. 
has been actually dredged, leavinll II backlog of more than 
.l7.~kh~ cu.IJl.· 

·The Committee would like the Ministry to reconcile, the 
discrepancy and to find out the qu.lIntity of dredging requir-
ed to be undertaken. They arc "Iso of the view that it is 
imperative to have It trained and efficient machinery for 

· .conducting surveys so' that estimates are made on a. realistic 
and scientific basis. 
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The Ministry's pica tbat drodaiaa shortfalls bave mulled 
due to financial contraintl, do not seem to be tCDable 
on account of the fact that durina tho last five yeara 
the outlays providod for maintenance dredliq could not 
he fuJly utililed. Thi. iI iDdicative of lack of planning and 
lilck of will to achievc the taqetl. 

It is also disquietening to note that no rational link 
exists between the quantity dredged and tbe COlt incur-
red for the same. While in 1982·83 a lIum of Rs. 131.5 
lakhs was apent for drodaiq abOUt 30 lalm. cu.m. in t 983· 
114 a lesser quantity i.e. 18.5 lakb. cU.m. wu dredged 
at a higher cost of Rs. 2-46.6 lath.. Similarly in 1984-85 
a sum of Rs. 336.3 laths was incurred in dredling about 
33 Jill. cu.m. and in 1985-86, 2.0 lills CU.m. were 
dredged at the cost of Rs. 394 laths. In 1986-87. 31 lakhs 
cU.m. were dredged for RI. 366 lakhs. Such variations in 
cost per cU.m. dredged do not indicate a satisfactory Itate 
of affairs aDd there i, an urPDt need to analyae critically 
the reasons for luch larp variatiOlll. A scientific study 
in this regard ill considered imperative 110 tbat it i. possible 
to keep proper control over tbe expend'iture incurred on 
mair.tcnance dredging. 
The Committee express their disapproval of tbe tardy 
manner in the execution of the firlt Itl&e develop-
ment of Thticorin Port. A project whicb wall to have been 
completed within five yCIm of its inception in 1969 has 
still not been completed even after twenty years. The pro-
aress of the work has been held up after 31· 3-8S. During 
the fir't stage tbe dredge level of 10.98 m. waa required for 
creating the draft of 9.14 m. MIl. DCI could not proceed 
·hll1ber than 10.10 m. u It found it cIi1IIcu1t to complete 
the work witb the equiPment available with th.... To-
C'Jiecute the balance dredJinr. tenders were ftcated by the 
Port authorities in December. 1983. The POrt on the basis 
of tenders decided to award the contract to a party. How-
ever the Ministry on receipt of 10IIIe com:plaintl of mal· 
feasance apinst the aid party reatraiJl~ the port from 
doing 10. Subsequently, in 198' the Ministry adviled the 
port to tale deci,ion on tbe meritl ot the case. Apin in 
1988 the Miniltry adviled the POrt to diacharae the tenders 
received in 1983 and invite fresh tenders. The party who 
wa~ awarded the contract on the bula of 1983 teDden was 
in tbe meantime absolved of all the charpi by a CBI en-
quiry and it filed a writ petition in the court thereby .tal-
ling any furtber action ia repnt to pan project. 

Tbe oriainal outlay of the project wa. RI. 21.76 crore. 
and the revised outlay was RI. "'.95 cron~8 apiut which 
expenditure of R~. 46.46 crares was iacurred upto 
31-3-85. The residual work bas not bcell completed 
because of rocky material beinl encountered aDd lubaequeiii 
court lltiption •. 
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The Committee deprecate tbat the ell.<:utionof the above 
project bas been undertaken without proper plumiq and 
dedsive will to resolve the outstllDdilll ipuea. Tbero 
have been time and cost overruns ia tbe eltecutioD of the 
project. While in 1983 tho ,lobal tenden were aoa~ the 
Ministry advised the Port Trust not to award the contract 
to a party. It took another 2 years for tho Minlatry to 
advise the Port in 1986 to take a decisiOll aD the meritl 
of tbe case. Disappointingly, after another 2 yean ill 
1988 the Port was advised to discharge the earlier tCDden 
received in 1983; and to iavitc fresb tenden. This i. 
clearly indi<:ative of the total failure on the part of the 
Ministry to watch the financial iaterest of the Port. The 
advice whicb was given in 1988 could have been teadered 
2 yean earlier as there was not. perceptible chlDlC in the 
situation during all this period. The CommiUeo cannot 
help remarking that therl! was total lack of perception, 
judgement and objectivity in decidin, this case which has 
seriously jeopardised tbe financial interests of tho Port. 
They also expect the Miaietry to draw a lesaon from this 
bad planning and lack of sound judgemeat and .trenllhen 
their plannins implementation and monitoriD, machinery to 
properly serve tbe financial interests of the Government. 
Tho Ministry IIhould also take appropriate stepa to finally 
clinch the issue 10 tbat tbe residuary work which i. held 
lip since 31-3-85 is completed aDd the first staae devclop. 
ment of the port is completed. They would like to be 
apprised of further progress in thi5 direction. 

The Committee note that for tbe award of contract of 
capital dredging at Paradip Port DCI was earlier in 
reckoniDl, but ultimately could not IOcure the RI. 8.75 
crores contract due to inadequate machinery at its disposal. 

The Committee find it disquietening that a public Ketor 
undertakiD, has been deprived of a contract due to lack of 
adeqUllte machinery, thereby allO resulting in the lOll of 
precious foreign exchanae resources. This bu bappened due 
to lack of advance p1annin, aDd monitorin. reprdin, over· 
all dredain, operation. in the country. TId. i, clearly, 
indicative of want of a comprehensive monitorin, system 
under one umbrella and Iystematic and comprehelllive plan· 
nina in regard to drod,in, requiremeDt in the country. Pro· 
curement of dredger8 i. a capital intensive Icbeme but conai· 
dering the fact thai lack of dred,en with DCI i. leading 
10 more and more projects beiD, awarded to forelan dred.-
in, contractors, the Committee consider it imperativo tbat 
e:tpeditioul Itep8 are ta~eD to aUllllent the capacity of DCI. 
In tbi' connection Ibe Committee would allO liko the 
Ministry to explore tbe poslibllity of aceking asailtance, if 

___ n_e_ce_ .. ~_ry, from foreisn IOUrces 10 tbat future dependence 
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on ol,l.lside contractors is reduced to barest minimum and 
lOIS of precious foreign exchange is minimised . 

The Committee find huge displli-ities in the outlay ear-
marked . and expenditure incurred by the Visakhapatnam 
Port Authorities. while 'executing projects relating to deepen-
ing of Outer Harbour. New Oil Mooring and Oil Berth. 
The Ministry has staled' that for work at Outer Harbour, 
the sanctioned estimated quantity tl? be dredged was re-
vised from S.8 m. cu. m to 7.99 m. cU.m. which caused an 
increase of Rs. ISO lakhs. Further. the rates which were 
revised from Rs. 4.75 per cU.m. to Rs. 15.6 per cu.m. for 
the work carried out by MOT dredgers accounted for an 
increase of Rs. 881.39 lakhs. Thus, a project which was 
estimated at R~. 364.5 lakhs was completed at a CONt of 
abo lit Rs. 1.396 Il\khs. 

The Committee will definitely like to be apprised of the 
reasons which prompted the -Ministry to I'eviseits rates by 
almost 400%. Prima facie the increase in the cost does 
not uppear to be justified. 

The Committee also note that for work at Oil Berth three 
different agencies have been involved ~·iz. Port's own 
dredgers, DCI aad a private contractor. The Committee 
find significant variations io the COllis of dredging conducted 
by these . agencies. The Committee. therefore, desire that 
n study be carried out by the Ministry to see the propriety 
of dredging operations by diffel'eilt agencies to enable it to 
chalk out future strategy for awarding dredging contrllct$. 

The Committee find that most of the deficiency in main-
tenance dredging in this . Port is due to obsolescence of 
its dredgers. The Committee feel that it is high time 
that a plan to modernise the dredging fleet is chalked Ollt 
by the Ministry. The Committee are of the opinion that 
as a centralised agency is mOfe suitable for carrying out 
dredging operations at Major Ports, the Ministry may evolve 
a policy whet'ebygrab dredgers for alongside dredging should 
be allocated to various Port Trusts while suction dredgers 
which are suitable for performing channel dredging should 

"in future be procured by OCI in place of the Port Trusts. 

It is understood lhut f~r further deepening of Visakha-
patnam Port so as to cater to 1.70,000 D.W.T. are. car-
riers. the Ministry has appointed· consortium of Japanese 
companies to prepare a detailed project report. The 
same group has also evinced interest to fund the project as 
well. ~onsidering the present resource position of the 
G.overnmcnt and the urgent need of further deepening the 
Ports, . the eommitlee feci that the Ministry should make 
ea{nest efforts to arrive at an understanding with the foreign 
allem;y in thill reaard. . The C~mmittee would like to be 
appriiled of th~ p'ro_,_~~.~made in thi8.~.i~~!io~~_ .. __ . ___ .. _. 
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The Committee have noted the peculiar position obtain· 
ing at Kandla Port. They find that presence of a 'bar' 
at the entrance to the Kandta . creek. is a big drawback 
in so far as its .minimuQ1 depth Is the controlling factor for 
the "permissible draft for the ships that can enter or leaye 
Kandla Port. They also find that the regime at the mouth 
of the KBndla creek. is unstable. There is considerable 
bed material in' circulation resulting In formation of lIhoal8 
lind consequent shifting of Navigational Channel. 

The Committee are unhappy to note that this has re-
\lulted in change of navigation channel on no less tiUI11 
6 occasions since 1955. They are of the opinion that 
while planning establishment and development of projects 
which require hURe capital expenditunrc, the overull financial 
returns should also be taken into account. In the inlitant 
cllse the Committee do not find that the Ministry had 
adhered to this principle while taking decision to further 
develop the port. The Committee also do not find any 
justification in the Ministry's plea tbat they lire finding it diffi-
cult to work out ~onomic internal rate of return and 
financial internal rate of return of Kandlu Port. The 
Committee feel that the knowledge of returns on any 
investment is it basic . rule of corporate finance nnd arc 
surprised to find that tbe Ministry has pot taken this ' in 
account, particularly when dellHns with such :I high 
capital intensive project. The Committee. therefore, desire 
that {he information be compiled so that it is possible to 
assess the "ju!ltification or otherwiHe for further development 
of the PorI. 

The Committee note that II surplus dredger of Kandln Port 
hIlS been handed over to ocr on bare-bo,ll 'Charter and the 
;lrran~ement is working satisfactorily. Tbe Committee 
desire that the Ministry should find out if other ports too 
are ha~ing surplus dredging capacity so that similar arrange-
ments are made to further augment the capacity of DCI 
lind to judicioLlsly utilise existing machinery. 

The Committee observe that being a J'iverine port the port 
of Calcutta/Haldia has its own specific problems in 80 
far as siltation and its consequent dredging is concerned. 
They find that the Ministry, besides making efforts to 
tackle the situation by dredging,. has also launched river 
training programmes and i~ constnJt.1ing a wall on the bed 
of the river to control siltation to some extent. The Com-
mittee agree with the Ministry's contention that 88 the 
Port is based on a 'difficult river', they have yet to evolve 
effectiVe control measure.. to arrest the huge amount of 
~iltalion taking p1.1ce at tbe Port. ------
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The Committee, however. feel that the Port's perform-
ance in regard to capital and mainteDllace dredgiag is 
dilmal. At HaJdia, while the draft objective, in the ap-
proach channel were revised to 12.2. mm. in the final 
stagel and were to be achieved by 1977-71, the target • 
has been drastically .caled down to 10.67 mtn. Lamen-
tably, the actual performance. what has been achiev-
ed in thie regard is a mere 8.S mtn. At Calcutta the pic-
ture is still gloomier and the realised draft. after conduct-
ing dredging operations havo never touched th~ designed 
draft requirements in aU the Seven Plam. 

The Committee feel that capital dredging operatiOftM at 
Calcutta/Haldia Port have been" handled with extreme 
casualness and without . adequate monitoring of projects. 
The Port's pbysical and financial performances have gone 
haywire in this particular field which is of immense im-
portance for the business otl the Port. The Committee 
desire tbat intensive efforts should be made to tone up the 
overall machinery and strict watch should be maintained 
in future for timely and effective implementation of pro-
jects of critical nature~. more so in the light of the fact 
that business at Calcutta Port has become more or less 
st:ltic nnd is in fact on a downward trend. 

The Committee note that 90% of dredging expenditure of 
Calcutta/Haldia Port is met from Central exchequer. The 
Committee feel this is all the more reason for the Ministry 
to have a strict vigil over the financial management of dredg-
ing operations at the Port. r 

In the field of maintenance dredging the track record of 
Ca1cutta/Haldia Port is ~till worse. The Committee are 
baftled to observe huge disparities in the costs involved in 
the dredging worb undertaken by Calcutta Port itself and 
that done by DCI dredaers. During the period of last ten 
years while DCI dredgen with a total 8ISC1sed capacity of 
38.18 m. cu.m. dredRed 53.18 m. cU.m. at a cost of 
Rs. 44.88 crOTC8 the Port'. dredgers performed diemaUy and 
against their assessed capacity of 120.43 m. cU.m. dredJled 
cnlv 78.S? m. C1.i.m. Ilt a huge cost or R.s. 192.27 croreR. 
The explanation given for this utterly poOr perfOl1DIDCC of 
the Port'~ dredger5 has not been considered to be satisfactory 
by the Committee. In the projects of larae ftnancial value 
it is imperative to strengthen planning, implementing and 
monitoring machinery so that it i8 possible to achieve desired 
objective. witbin tbe e8timated cost. In view of tbe hulte 
financial value of work involved in maintenance dredging in 
Calcutta and HaJdia it is imperative to have com"rehen!live 
review of the expenditure incurred during the Iallt 3 years 110 
all to ascertain whether these were executed etlicietltly and 
economicallv and there was maximisation of relOurces. The 
Committee 'would like the Ministry to enlure close intensive 
monitoring of iJueh project~ by in depth J)eriodical review of -------------------
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progress of project.. close cootdination with equipmlmt IUp-
pliers, contractors, consultants and other agenael to minimi.· 
delays. It is also essential t9 strengthen research activities-
in such projects so as to keep abreast with latest tecbnoloJical" 
developments all over the world. 

13 .211 The Committee are also of the view that as far as Calcutta 
Port is concerned it is imperat.ive to go in for modernisation 
pilln to boost international trade which is going to be con-
tainerised. The Committee therefore. urge that high priority 
should be given to cargo handling and moderniutioD of 
Calcutta Port while finalising the proposals for the 8th Plan. 
They would like 10 be apprised of further developments in 
this regard. 

14,19 

14.20 

14.21 

14.22 

The Committee nOle that the rate of local siltation at Bombay 
Port becomes very high whenever the depths have increallCd 
greatly above the natural depths. The Committee would like 
the Ministry to conduct technical study to find out the scien-
tific basis of tbis phenomenon 80 that further deePening of the 
Port, as and when undel1aken. takes due congnizlU'lce of the 
results of this study. 
The Committee deprecate the manner in which financial 
details regarding capilal dredging at Bombay P0I1 have been 
furnished by the Ministry. The Ministry has stated that in-
formation relating to approved outlays during Third, Fourth 
and Sixth Plans are not available. The Committee desire 
that in future the Ministty should be more careful in furnish-
ing information to the Parliame.ntary Committees. 

The Committee find that in actual performance also the 
Bombay PorI authorities have aCQuitted themselves poorly. 
Draft levels at Pir Pau Chemical Terminal are presently 
around 5.5 mtNl. all agaio8t tbe required depth of 8.8 mINI. 
The C'-Ommittee are unable to accept the Mini~try's explana-
tion that due to less demand in initial stages dredging at the 
said area was ne~lected. 
The Ministry has not conducted a study to aS~NS the per-
centage of delays in berthing of IJhips due to dredging opera-
tions. The Committee think that it is desirable to conduct n 
study to discu!l~ the problems involved with a view to chalk 
out strategy to avoid delays in berthing which cau8C ,"'Oosi-
derable loss of revenue to the exchequer. 

') 14.23 The Port's maintenance dredgiog requirement is to '.he tune 
of 46 lakhs cU.m. white the actual dledging carried out 
annually is about 30 lakhs cu.m. This leaves a backlog of 
Hi lakhs clI.m. every year. The Committee feel that thill is 
nn alarmin$t situation and warrants 1II"Jcnt Action. The 
Committee have ob~rved that due to the quantity remaining 
undredged the tankers arriving at the Port have to wait mar-
ginally for suitable ri!le in tide. The Committee are of the 
opinion that as similar situations regarding backlog in dredg-
ing are obtaining at almost all Major Ports. a study .bould 
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~e co.nducted by the Ministry to find out extended waiting 
lime Imposed on berthing .vessels, the financial implications 
involved and quantity of business lost due to ships not pre-
ferring to berth at Itll. at these Ports due to abRence of re-
quired depths. The Committee would like to be apprised 
of the findings of ,such study. 

The Committee have been informed thllt costs of . dredging 
operations conducted by Ports own dredgers and that done by 
DCI dredgers are at considerable variance. being Rs. 26/- per 
~1I.m. for the former and Rs. 38/- rer cU.m. in the case of 
hltter. The Committee desire that as DCI is to conduct a 
major chunk of dred~in~ operations at Ports in future, a 
critical study should be made to find out the reasons for the 
higher costs of the dredging carried out by DCI. They 
would like to be apprised of the results of such an exercise. 
The Commillee note thltt Cochin Port authoritieH have during 
the last ten years carried out mllintenance dredging to the 
extent of 538 lakhs cU.m. against fl requirement of 595 lakhs 
cu.m. Due to depth restriction8, Cochin Oil Terminal which 
can otherwise receive fuJly loaded tankers of 1.15.000 D.W.T. 
is re80rting to dead freighting of ships 10 carry 60.000 tonnes 
of cargo. This is resulting in an estimated loss of Rs. 12 
crores per annum, in terms of freight to oil industry. The 
Port consultllnls hllve ,"uggested a programme to deepen the 
channel. This would entail an expendit.ure of Rs. 18 crores 
for capital dredging and Rs. 3 crore, every year for main-
tenance dredging. 

The C.ommillee desire that immediate attention should be 
paid to assess this pr-oject, as in the opinion of the Com-
mittee. this additional expenditure on dredging appears to 
be fully justified considering the financial savings in terms 
of frei,ht to oil indulit.ry, which will start accruing once the 
deepening of the Port is carried 0111. In fact after an initial 
investment of Rs, 18 crores and thereafter of Rs. 3 crores 
annually, a net savings of RI. 9 crores (Rs. 12 crore_ 
Rs. 3 crores) will start accruinjZ in terms of freight to oil 
industry. 
The Committee have been informed that operations carried 
out by DCI dredgers are cheaper than those conducted by 
PorI's own dredgers. The position in Bombay Port depicts 
lin altogether different picture. II is worthwhile to conduct 
a horiwntal study regarding maintenance dredging operations 
at all Major PortH in order to bring about rationalisation in 
Ihe economics of dredginl.l done by various agencies. 
The Committee will also iike to draw the attention of Ihe 
Ministry to maintenance dredging being undertaken at eochin 
Port. While in 1984-85 a Rum of Rs. 799 lakhs was spent on 
dmaging 62 lalhs cU.m .• in 1986-87 and 1987-88 sum of 
Rs. 959 lakh!l Ilnd RII. 911 lalths had been spent to dredge 63 
lakhs cU.m. and 56 lakhs 'CU.m. fe"PCctivelv. In the opinion 
of the Committee even if standard escalatioR' are taken into 
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",ccollnt such drastic increase cannot takep)ace within a period 
of I to 2 years. They would like the Ministry to conduct 
detailt:d investigations into this increase in cost with a view 
to taking appropriate remedial measures wit? promptitude. 

The Committee note that Nhava Sheva Port" is intended to 
be :l state-of-the-art port on Indian scenario. The Committee 
however. are distressed to find that the project cost of Nbava 
Shcva Port Project has escahlted from Rs. 506 crores to 
R\. ')06 crores due to v;lrilltion in foreign exchange compo-
nent. increase in levies, duties etc. The Committee are of 
the opinion that ports are highly capital-intensive projects. 
Therefore. meticulous care and adequilte vigilance should be 
exercised for imp\ementalion of these projects of huge finan-
ci:ol vallie so that time and co~t overruns are avoided. 
The p1anning implementation and monitoring milchincry of 
this project should be adequately strengthened so that there 
are no slippages in the execution of the project. The total 
estimated expenditure on capital dredging at Nhava Sheva 
Port is about Rs. 62.43 crores and out of this the rock 
dledgin"1l componcnt is Rs. 10.117 crores. 

The DCI also competed BllJong the bidders but did not 
qualify as it did not satisfy the condition that it should have 
a collabllr;ltion with a Dutch company. Due to the omission 
on the purl (It lhe DCI the contract was awarded to it Dutch 
firm resultin!! in an outflow of foreign exchange worth 
Rs. 5 I crores. The Ministry should ensure that instruction8 
Rrc issued to concerned agencies under its control to be very 
careful while bidding for tenders 80 that the financial interest. 
of the country are properly secured. 

The Committee nole that Nhava Sheva Port Project was 
~anctioned by Ministry of Environment and Forest on the 
condition that disposal of dredged material will be done in 
consultation with Environment Division of Nhava Sheva Port 
Trust (NSJ>T) and that no lartle IlCale dumping of wutn 
tlhall be undertaken by NSPT without clearance from environ-
mental angle. They are appreciative of the fact that environ-
mental angle bas been duly taken into account before clearing 
the Nhava Sheva Port Project. In view of 1)OI)u-
tion hazards which are being faced by sea ports, the Com-
mittee consider it as a positive ~tep Rnd hope that the Minl.-
try would give a paramount consideration to Environmental 
angle while considering further expansion of Major Port. 
and Itlso in undertaking capital and maintenance dredging 
operations. 


	002
	004
	006
	008
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120

